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THE
PARLIAMENTARY DEBATES

R (Part I-—Questions and Answers)
OFFICIAL REPORT

2387
" PARLIAMENT OF INDIA
Tuesday, 20i. March, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

TExTILES (EXPORTS)

32338. Prof. 8. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whet.her Government have shelv-

proposal for drastic cut in

cotton textile exports of the
for the year 1951-52; and

(b) if so, whether any overall target
for the year 1951-52 has been tentative-
ly fixed?

country

Minister of Commeree
and ri Karmarkar): (a)
The fact is that Government have
taken steps to restrict exports of
cotton textﬂa.

(b) The tentative figure is 800
million yards.

Prof. 8. N, Mishra: May I know.
‘ir, what do Government propose to

:0 in respect of the contracts already
sade?

Shri Karmarkar: OQur attempt at
he present moment is to stagger the
z2xports to make them more gradual
than they would otherwise have been.

Prof. 8. N. Mishra: How long are
‘these contracts expected to continue?

Shri Karmarkar: The usual practice
both in respect of imports and exports
have been that firm contracts sup
ed by letters of credit ha g:en
usually honoured. In this parucuhr
case, how many contracts there are
and to what extent they will conti-
nue and what is the position ete, 1
should like to have notice. Different
contracts will be for different periods.
369 PS,

2388

Shri Ghule: May 1 know how much
quota out of this 800 million yards
would be coarse and medium type of
cloth and how much fine and super-
fine type of cloth?

Shri Karmarkar: A quota of 100
million yards of coarse and medium
cloth in soft currency areas and 20
million yards in hard currency areas
has been fixed for export in 1951. The
rest will be fine and superfine.

Shri Sondhi: What is the quantity
which has been already exported out
of this 800 million yards?

Shri Karmarkar: I have not got
that figure ready with me, Sir.

Shri Kesava Rao: May I know
whether any handloom cloth is expors.

ed? If so, what is the quantity
exported?

Sbhri B. K. Das: What is the position
of yurn? Will it be exported during
this year?

Shri Karmarkar:
outotthisbut.however,!fltdoel.
as my hon. triend knows, all export
of yarn has been stopped.

Prof. 8. N. Mishra: May I know the
allocation made to dollar and non-

dollar areas?
Shri As I sald a quob.
of 100 million yards of coarse

A 36 ‘miliion yaras In hard chrmseny irrency
on cu

areas has been fixed for export f
the period January to June 1951. As
regards fine and superfine cloth it is
open tu all areas.

MoNEY RECOVERED FROM NEPALESR
NaTIONALS

*2339. Prof S. N. Mishra: (a) Will
the Prime Minister be pleased to state
whet.berlth‘n !actmta sum of

Rs. 85 recovered in
currency notes and Nepalese silver
coins from some Nepal nationals gt
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Willingdon Airport on the 13th Nov-
ember, 1950 at 7-20 P.M. is still lying
with Government? .

(b) If so, wha;t,do Government pro-:

pose to do with i

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, Sir.

(b) Government are taking steps to
return the amount to the Government
of Nepal.

Prof. S. N. Mishra: May I know why
was it deemed necessary to conduct
the search of the plane in question?

Dr. Keskar: The details of the
search etc. were explained on the
floor of the House in reply to question
No. 2135 delivered on the 12th March.

Prof. 8. N. Mishra: No details were
given on that date. May I know
whether the search was conducted at
the request of the Government of
Nepal?

Dr. Keskar: No, Sir.

Thakur Lal Singh: May I know
whether the Government of Nepal in-
formed  this raomeat that

Govel
treasuries other than Birgunj were
also looted?

Dr. Keskar: We have been inform-
fd that some other places were also

Prof. 8. N. Mishra: May I ask
whether Government have been able
to ascertain the ownership of the
money recovered?
Dr. Keskar: ent has tried
itsbest’wﬁndauttheownmhipot
sum and that is  probably the
reason why such a delay has occurred
in returning it.

Prof. S. N. Mishra: May I know
what is the ownership of the plane
which carried this money?

Dr. Keskar: I would rejuire notice
of the question.

‘WAR REPARATIONS

2340, Shri Sidhva: (a) Will the
}ﬁuedrtg‘ state hat“:rtllﬁclu hnl;:
Wi
gecn received as War Reparations
during the year 1950?

(b) Whatdis the st‘nﬂ emigloyed in
Germ and other places commec-
tion v:?t’h India’s Reparation claims?

Are such establishments in
lots:i)sncounu'ia likely to be closed?

What is the total “amount of
Beatin Hicles now lylng with us?

20 MARCH 1951
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The Minister of Commnerce and
Industry (Shri Mahtab): (a) In all,
1,285 items of general purpose machine
tools, workshop equipment and chemi-
cal plants were received fromy
India’s share of war
reparations during 1950.

. (d) and (c). The Indian Repara-
tions Inspectorate at Berlin was clos-
ed on the 15th January 1951. A
statement showing the existing staft
of the Reparations Directorate at
Calcutta is laid on the Tuble of the
House. [See Appendix XVIII,
annexure No. 11.]

(d) Out of the total 10,430 items
of machinery allocated to 1adia, only
3,074 items still remain to be disposed
of. 7.356 machines and plants have
already been allocated or reserved for
allocation to various priority
indentors.

Shri Mahtab: Sir, there is another
question No. 2360 relating to the same
subject.

Mr. Speaker: That is by Mr. Gopi-
nath Singh.

(Shri Gopinath Singh was absent).
We cannot take it up unfortunately.

Shri Sidhva: The hon. Minister
stated in reply to parts (b) and (c)
that the Berlin Office has been closed.
May [ ask if there is any other office
in Europe, namely, in Belgium and
whether that office in Antwerp has
been closed? Am I to understand that
no other staff exists in foreign

Mahtab: There Is no office in
Belgitm. The Charge d'Affaires is
? thbm- (i')l that ornnénﬁon. There-
ore there is no separate organization
for this anywhere.

Shri Sidhva: Was no stalf ?mted on
behalf of Berlin in Antwerp? May I
know whether it still exists?

‘Shri Mabtab: It is not existing at
present.

Shri Sidbva: Arising out «f the
answer to part (d); the hon. Minister
stated that 3,074 items still remain to
be disposed of and 7,356 machines an

lants have already been alloca

¥4
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never be commercial firms. Alloca-
tion to priority indentors means that
they have been allocated to various
Departments of the Central Govern-
ment, particularly the Defence, Rail-
way and Communications Ministries.

‘Shri Sidhva: How much has been
credited to the Government of India
from the sale and disposal of these
reparations?

Shri Mahtab: The value of the
amounts already realized from our
own Departments—Government De-
partments—is Rs. 22,55,133. The
total estimated value still to be realiz-
ed is Rs. 3 crores approximately, and
subject to final acceptance of dis-
posal prices by Defence and Tr
Ministries to the tune of Rs. 95 1

Shri Sidhva: May I krow whether
this amount is credited to the General
Fund of the Government of India or
whether it goes to some sther credit?

Shri Mahtab: There is no other
credit. It goes to the General Funds.

Shri Lakshmanan: Are there stﬂl
outstanding claims between India and
Pakistan in the sharing of these re-
parations?

Shri Mahtab: Yes. There are some
outstanding issues with regeard to that
and that is dealt with by the
Partition Secr: t.

Shri Sondhi: Arising out of answer
given to part (b) and (c), what is
the total amount we have spent so
far on our Berlin Office?

Shyi Mahtab: Those figures are
being collected. I am sorry, Imnnct
give the exact figures.

Shri Poonacha: Is it a fact that quite
a large number of these machines
could not be worked here in India
either for want of techniral personnel
fo run these machines or because of
the t{a{:t that fq‘tlli;'z a xggnber of
essential parts of ese  machines are
missing?

Shri Mahtab: As the hon. Member
must have known, out of the 10,000
and odd items 7000 and odd have al-
ready been allocuted. There is no
question of these machines being not
used here.

Shri A. C. Guha: Are we to under-
stand that none of these machines has
been glven to any private commercial

Sllrl Mahtab: I think, not.

Shri Kamath: Was the Berlin office
closed before or after India's termi-
nation of state of war with Germany?

20 MARCH 1851  Oral Answers 2802

Shri Mahtab: That I cannot say: the
exact date, I do not know.

Shri Sidhva: I wanted to know
under what Head this amount is.
credited?

Mr. Speaker: This could be ascertain-
ed from the accounts.

Shri Sidhva: We do not find any
entry in the Budget. 1 wanted to
:gow under what Head this is credit~

Shri Mahtab: The expenditure on
items 1 to 3, Reparation Staff at Cal-
cutta is debitable to Head of Account
No. 57 Miscellaneous, Miscellaneous
and unforeseen charges. The other
items of expenditure detailed above
are debited to Suspense Account in
connection with expenditure on
German Reparations machines—P.
Deposits and advances. Receipts
from the sale of these machines are
credited to Suspense Account.

Mr. Speaker: We will go to the next
question.

RIGHT OF ASYLUM OF DIPLOMATIC

ws

*2341. Dr. Ram Subhag Singh: Wit
the Prime Minister be pleased to state
whether the Government of India
recognize the so-called right of asylum
Franchise du quartier of diplomatic
envoys?

Minister of External
Anln (Dl' ): The Government
of India accept the well-established

principles of international law relat-
‘ing to the inviolability nf the

person
of a diplomatic envoy of his otfice and
residential premises. It is by virtue
of this privilege that an envoy is in a
position to give asylum to a person.
By itself giving of asylum is not re-
cognized as a right.

Dr. Ram Subbag Singh: In view of
the fact that the International Court of
Justice has recently decided against
the Columbian Embassy when they
ave shelter to the Peruvian leader

ictor de La Torre may 1 know
whether our Government will fall in
line with that decision?

Dr. Keskar: With regard to this
question of giving asylum, which is
more a question of international
11;.::!3;)1'mience, no one country is follow-

one particular line.
example, countries like the Unie@
Statesdonotmcognisetherlghtot
asylum as it is recognised in ‘some
other countries. If a question will
arise for our country, we might take
a decision. But, what I wanted to
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indicate was that countries are at
liberty to vary this principle of rlzht
of asylum to some extent. It
necessary that all countries

-abide by a judgment of the Inter-
national Court of Justice in any parti-
<cular matter.

Mr. Speaker: Next question.

Shri BR. Velayudhan: May I ask one
question, Sir?

Mr. Speaker: It is no use discussing
th::sguaﬁon. We will go to the next

GRAM PROM PAKISTAN

92342, Dr. Ram Snblng Singh: Will
the Minister of Commerce and Industry
be pleased to state whether it is a fact
that the Government of India have
decided to introduce unrestricted im-
ports of gram from Pakistan?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
import of gram from all soft currency
countries including Pakistan is now
under the O.G.L.

Dr. Ram Subhag Singh: May [ know
whether at any time in this year or
the last year the im ot gram was
prohibited or restri

SbﬂxmarhrInSepwmberloso
Pakistan was excluded from the scope
of the O.GL. However, we
gram to come in if it came In.

Dr. Ram Sobhag Singh: In view of
n:e fact that we recognised the Pakis-
?: Ru:ee i;te very reciently. may I
ow how these gram imports were
paid before the recognionof(he
Pakistan Rupee?

Shri Karmarkar: Am to under-
stand the hon. Member to uk when
we stopped the O.GL. in respect of
gram. what arrangements were made
to allow gram?

Dr. Ram Subhag Singh: How were
payments made?

Shri Karmarkar: Payment was
arranged by the parties in their ovm
way.

When the partles
arrange-

Shri Goenka:
wanted to make their own
ments for the payment of goods from
Pakistan, may 1 know why other
people were refused germits to fmport
other materials whic
for this country and which the
Industries Department wanted to be
imported?

Shel Karmarkar: T may 1211 my hon.
'dendﬂntevm case is considered

20 MARCH 1951
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strictly on merits, and every case has
been considered on merits,

ShﬂGh-le.MayIknowtheqmﬂU
iggoi‘rmd Pakistan under the

Shﬂlnmrhrltisyettoonrb
to say; I want notice.

Shri T. N. Singh: In respect of these
payments by the partles for imported
gram, may I know whether Govern-
ment have any knowledge if any of
these payments have been made out
of the unnccounted for balances held
by the parties in Pakistan?

Shri Karmarkar: I think my hon
friend knows that in spite of the trade
barrier, there has not been a perfect
barrier between people in Pakistan
and people here. There are instances
of residents here having assets in
Pakistan which they are entitled to
operate upon as a matter of credit. In
exchange for that, they have asked
far some imports from 2Pakistan, not
exactly in the form of money, but in
the form of goods. That {ype of re-
lations had not completely
even during the trade cessation iod:
not because we have permi the
parties to import goods as &gainst
their asse

I know whether

2343. Dr. : Wi
the Minister be pleased to state
the Gov-

Govemment of India was Rs. 86,726
(Rupees eighty six thousand seven
hundred and twenty six only).

Dr, Ram Subbag Singh: May 1 know
whether there has been any Increase
in the year 1950 over the expenditure
incurred in the year 1849?

Dr. Ram Subhag Singh: May I know
fal Nebru): The figures are: in 1949
the total expenditure was Rs. 1.9% 228:
fhis year. as my colleague has stated-
Rs. 86.000. It is considerably less
than half of the previous year’s.

The Prime Minister (Shri .'lanht-
whether the expenditure incurred os
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foreign guests by  the difierent
Ministries such as ternal Affairs,
Food and Agriculmre, Health, etc., are
disbursed through the Ministries con-
med. or through a common central

Shri Jawaharial Nebru: It is rather
difficult to say; I soeak subject to
correction. Part of it is done through
a common fund; but part of it is done
separately. I have got, as a matter of
fact, the before me of each
Mimstry s separate expenditure.

Dr. Ram Subhag Simgh: May I know
whether Government propose to start
a -central fund for meeting this
expenditure?

Shri Jawaharial Nehru: The position
is this. Each Ministry spends separate-
ly. But, certain forms of hospitality
are general and they come out of the
joint fund.

Sardar Hukam Singh: May [ kncw
whether these hospitality funds with
the various Ministries are audited
annually?

Shri Jawaharlal Nehru: I presume
all funds are audited.

New TownN 1IN Kanpra

*2344. Shri Sidhva: (a) wm the
Minister of Rehabilitation be
to state the total amount paid to
Sindhu Resettlement

ki

) Bow mmhtmut::huthenld
corporation spent so towards the
development of the

town?
c) What is progress made in
(constructionotthetown?

(d) How many houses have been so
built?

m&e) How many have been occupled

e all the occupants displaced
persons?

(f) Is there any industry, small or
large, opened in this colony?

(g) Is any repayment of the loan to
be made?

(h) What is the rate of interest

charged on the lean?
The Minister of State for Rehabilita-
tion (Bhrl A. P. Jaln): (a) Rs. 110

(b) Approximntely Rs. 90 lakhs on
construction houses and Rs. 45
lakhs on other works of development
of the town.

20 MARCH 1951
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(c) A note is placed on the Table

of the House. [See Appendix XVII,
annexure No. 12.]

(d) 2,395.

(e) Nearly all the houses
accupied. About 400 have been
temporarily allotted to Government
servants engaged in port development
schemes.

(f) Yes. Some industries have been
started by the Corporation and dis-
placed persons.

(g) Yes.

(h) 3% per cent.

Shri Sidhva: Sir, arising out of the
answers to parts (d) and (e). The
hon. Minister has stated that out of
2395 houses constructed, 400 have
been audotted to governmen* servants
and the rest to displaced persons.
May 1 know if these displaced persons
consist of only Asali Sindhis or do
they include also the Kutchis who re-
side in Kutch?

Shri A. P. Jain: Among displaced
persans, 1 believe  the cveiwhelming
majority consists of Sindhis.

Shri Sidhva: May I know whether
the Kutch Hazrat Associaticn made a
representation to the hon. Minister
about their having asked the Corpo-
ration for houses and their getting a
reply that the houses wil! nect be
allotted unless they purchased shares
money? Has the hon. Mmlster':
attention been  drawn this
representation of the 6th December,
lﬂw?ndumwhthas been the

Shh:l A P, ll.llchl don’t rememhex
ve seen  sul representa
Butlknow that houses urebemz
allotted to persons who have not pur-
chased shares with the Corporatiun.
Of course house sitec are being ailotted
to persons who have purchasei shares
of the Corporation and not to others.

Shri Sidhva: Sir, may I knuw
whether the hon. Minister 1is aware
that 4,000 Kutchis who came from
Km-acln as refugees appliet on the
6th December, of which I have a copy
with me and......

Mr. Speaker: I think it will be
better if the hon, Member takes up
this matter individually with the hon.
Minister.

Shri Sidhva: Sir, I havc taken up
this question and...

Mr. Speaker: May be. But the
Question-hg\!zr is ttg be unf.lsed fur u&a
purpose getting  informaticy

general importance and not in tecpect
of individ grievanics.
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Shri Sidhva: Sir, this is not an
‘individual question as many as 4,009

Mr. Speaker: May be, but I wiil not
allow it

Shri Sidhva: Sir, [ wsnt to put an-
wother question.

In part (f) of the answer it is
stated that some indus.iies have been
I know how many

started.
Kutch ' refugees have he:n amployed in.

these industries and huw
them are Sindhis?

Shri A. P. Jain: Wo' do nct keep
%us. We hove figurds: re-
e’ persons who
given hoﬁsel Gan
hon. friend wants to kacw the t,v'pes
©of industries carried on there, I will
y give him tFeir names.

Shri Sidhva: Sir are those employed
i these industries nustly Kutea
Sindhis or do they include other
1 ugees from Sind?

Shri A. P. Jain: Tais schoawe is rnot
cconfined to any particular set of

'sons. We have adverceld some
oan to the Corporation but the general
management of the Gordhidham is in
‘the hands of the Corporation. We can
write to them, advise themn and give
them guidance, but we caun-t order
the Corporation to d> a particular
1hing unless it comes under the terms
of agreement.

et afea TR ;. §47 ATAAg T
FN FE qaer fr seerd fAl-
fagar@l 1 39 A X W EH
fan o fear A 97 AT @A &
T @ 79 AN frgA § o 9
| 9 W W frad §7
{Lala Achint Ram: Wil the hon.
Minister be pleased to state the total

-amiount that has heen paid to the db-
phced person.s at Kam;la in the f

meny of

What  ace the
antl tl;g amounts of snch
st go Wto Wy : xw waf ¢k, Voo

vy fear T § @R aw 938 AT
it 1 foar mr ) @@ w3y
fégaaT a7 QRue AFF § |

[Shri A. P. Jain: Tne total amcunt
of loans comes to 86,700 rupees., and
this has been granted to 139 persons.
‘{h&o‘]’ figures are up 1o 81st December,

9.

hlve bem~
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Shri K. K. Chaudhuri: Sir, what are
the industries that have been cpened
there and what is the number ol
refugees employed in these industries?

Shri A. P. Jain: There arc two types
of industries opened there. One type
of industries which have been opened
by the Corporation consist ol the
manufacture of hollow cement blocs,
spun cement pipes, saw-mills,
carpentry  shops, = mechanical work-
shops etc. eg: The other mdustrla‘»

are the displaced per
they are such as n“mﬂng mms.

mm smith 3 handlm
factories and eerated-
witér ﬁcfoties.

Shri A. C. Guka: May 1 Jnow
whether this Corporation is a statutory
body and what is the control of the
Government over the finances of this
Corporation?

Shri A. P. Jain: It is a registered
company and Government have no
control over the financ2s of the
Corporation. The company has been
floated with a capital of Rs. 2 crores
and Government have subscribed Rs.
50 lakhs. Government ncminates the
Directors according to the share capi-
tal. There is a land section attached
to this Corporation and there the
Government has a majority of one
and therefore the contrnlling voice.

8hrl Shiva Rao: Sir, are there any
statistics to show the cost of buildings
in Kandla? How does the cost com-
pare with that in similar tcwnships
elsewhere?

Shri A. P. Jain: The stipulation was
that 4,000 houses will cost
1,10,00,000. Comparatively, I believe
Kandla is constructing houses cheaper
than, say Bombay and at least a good
number of other States.

Shri A. C. Guha: The hon. Minister
said that Government have subscrib-
ed Rs. 50 lakhs for this Corporation.
What is the amount subscribed by
private persons? Have Govertiment”
gve‘x’x any loan to this Corpora-

on?

Shri A, P. kll.lcannotglve
exmct: amouvnt of the capital Lo
ed privately. Rouz ly speaklng it is
about Rs. 1 cr Government-
given aloauot Rx.l 10,00,000 for
4,000 houses. The Corpoxatxm hn
also asked for a loap of Rs. 50 lakhs
for houses to be built on lands allotted
to private persons.

wyey sfww oW 7 gAT oA
A& ot fF @ o fen ey,
IgET A 3 A gar v fr oy
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[Lals Achint Ram: Will the hon.
Minister be pleased to give ly to
my original question as to what were
the maximum and minimum amounts
of the loans that have been granted?]

W go o ¥ : 7 397 Aw &iw
st & a8 2 awan, ST W
§ R AT ) SR awd 2,
W e T W D s g oMY
AN * R F T wg wwa

[(Shrl A. P. Jain: I am unable to
give you the exact figures. But the
maximum of such amounts can be
five thousand. About the minimum I
cannot say anything.]

Shri Sidhva: Sir, is it a fact that
when the hon. Minister went to Kutch
Mandvi he promised to pay a sum of
Rs. 2 lakhs to the refugees of Kutch
Hazrat Association and if so, what
amount has actually been paid to
this Association?

Shri A. P. Jain: Sir, I never promis-
ed nor gave any amount to any
Association. I said some money will
be given to the Chief Commissioner
for helping the displaced persons and
that money, so far as I remember, has
been paid

TARGET ACHIEVING COMMITTEE

*2345. Pandit M. B. Bhargava: 3&
Will the Minister of Commerce
Industry be pleased to stat> whether
any Target Achieving Committee was
appointed during the year, 1950-51. if
80, how. many of them and in respect
of which industries?

(b) What was the total amount of
expenditure ineurred on such a Com-
mittee and how far have the efforts of

been . sucvessful in

es been .
o g production?

(c) What wiis'the quahtity ahd viue'
oduction in the various ind
Siofigtion, In the various industries

tifent of the Target Ach
Committee and the total quantity and
value of :i]roducﬁon during the six
‘”mttim following the said appoint-

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the House.
gsr Appendix XVIII, annexure No.
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It is dot proposed to constitute simf-
lar committees for 1951, because the
Development Committee for Industries
set up on lst December 1950 has
charged, inter alia, with the task
fixing targets, where necessary.

(b) No expenditure was incurred on
] ttees

these commi . As a result of the
efforts of these Committees, targets
fixed in of certain industrieg
have not only been achieved

exceeded in some cases. There was,
however, a short-fall in the uction
of Sulphuric acid, _Superphosphates;
Power-alcoliol and Plywood.
(ch:e AHstatemen[Eg m-xim o’n&tge Table
ouse. ee Appendix XVIII,
@ime'tare’ No. I3)

Pandit M. B. Bhargava: Sir, which
of the Target Achievi Committees
are still working and which have been
closed?

Shri Mahtab: No Target Committee
is working at present, because the
work has entrusted to the
Developing Committee recently set
up in December last.

Shri R. Velayudhan: Sir, may I
know whether labour is included in
any of these new Development Com-
mittees?

Shri Mahtab: Yes.

FERTILISERS FOR TEA INDUSTRY

*2346. Pandit M. B. Bhargava: Will
the Minister of Commerce and Industry
be pleased to state: :

(a) the total annual requirement of
the tea industry in the north-east and
southern regions of the Indian Union
in respect of the chemical fertilisers
like the sulphate of ammonia; and

(b) what was the total quantity of
such fertilizers supplied to the indus.
%og’lurinz the years 1948, 1949 and

chemic¢al’
North-East India and 8,000 tons
South India.

(b) The total quantity of chemicpl
fertilisers supplied to the tea indust?
during the year 1947-48 and 1Y48-49,
for the period from July to June, was.
34,850 tons and 36,358 tons respectively
and for 1950 it was 58,000 tons.

Shri Chaliha: Sir, may I know
;Jv:ether the Singiri factory t;s going to
e made over to a private manage-
ment as was announced the other day?

rtilisers is 50,000 tons for
for
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Shri Karmarkar: I think my hon.
friend may table a quesuon to the
proper quarter.

Shri Lakshmanan: Sir, may I know
whether there is any distinction
observed in the matter of supplying
fertilizers to food crops and money
or cash crops? Is there any preference
shown to money crops?

Shri Karmarkar: No, both
are equally important.

Sllrlf S!r!sitﬂéac:im&at
erunzer-minng actor

mix ingredients and no orgal:’:z
manures are mixed?

Shri Karmarkar: Sir, 1 wculd re-
quire notice.

TYRES AND TuUBES

*2347. Pandit M. B. Bhargava: (a)
Will the Minister of Commerce and
hdnstry be pleased to state the
quantity and value of tyres and tubes
imported into India from the hard and
soft currency regions during tre years
1948, 1949 and 19507

(b) What is the quantity and value
of tyres and tu manufactured in
India during the above three years?

(¢) By which time is India expect-
ed to be self-sufficient in respect of
these articles?

The Minister of Commerce

Shri Ksrmarkar): (a)

and Imdustry (
Poquived information are placed-on the
informa onare on
Table of the House.
1, annexure Nq. 14.]

(c) India is self-sufficient in regard

requirements of Automobile

tubes. Efforts

are being {made to iielﬂ"l: self suq.;
clency as far as possible In respect

of tyres and tubes used

tractors, earth movers and graders.

Shri M. V. Rama Rao: Sir, there are
two other questions relating to the
manufacture of rubber tyres,
are questions No. 2393 and 2394 in my
name and they may also be answered
algng with the question Jjust now
answered.

8hri Karmarkar: We
objection, Sir.
Price or Tynes
$2393. Shri M. V. lluna Rao: Will
the Minister of Commerce and Indastry
be pleased to refer to the answers

g\{ﬁn to starred question No. 1785 on
February 19851 and state:

(a) whether it is a fact that the
Quantities of rubber imported into

classes

have no
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India during - the years, 1849-50 and
1950-51 (up to 31st December 1950)

:enley 1200 tons and 1005 tons respee-
vely,

(b) whether it is a fact that the
average price of mbber imported into
India during these years were Rs. 1,420
and Rs. 3517 per ton;

(c) whether it is a fact that 525 out
of 1005 tons imported in the calendar
year 1950, were imported during the
early part of the year at prices far
below the present prices;

(d) whether it is a fact that tyre
manufacturers in India do not maintain
large stocks of rubber; and

(e) whether the increased price of
approxunately Rs. 15,00,000 paid for
ported rubber in the year 1950 by
the manufacturers warrants the in-
crease of tyre prices by Rs. 150,00,000
and if so, how?

The Minister of Commerce and
Industry (Shri Mahtab): (2) to (d).
A statement giving the information is
laid on the Table of the House. [See
Appendix XVIII, annexure No. 15.]

(e) The increase in tyre prices was
not given on the hasis of the diﬁerence
in the value of imports of raw rubber
during the years 1948 and 1950. It
Prices of rubber expected to be 1‘.:?,0"

of rul [3 -
ed by the manufacturers during the
year 1951.

CosT or MANUPACTURING Rusmx
TYnzs

*2354. Shri M. V. Rams Rao: Will

the Minister of Cemmerce and Indus-

hybeplemdtoreferwthe

answers
given to starred question No. 1783 on
wmrbmrylssl and state:

(a) whether there has béen an
inquiry into the cost of manufact
rubber tyres in India at any time
it so, when and by what agency;

(b) the quantities of imported an
indigenous rubber made avaﬂable to
manufacturers of tyres the
years 1948, 1949 and 1950;

¢) the lces aid for impm'tod
8 Dl' rpduring
rears

(d) the size of rubber siocks held
by the manufacturers of tyres in India
during these three years;

{e) the prices of tyres manufac-
tured in lndiadurinztheneﬂtxree.m
as comparod with prlce- ©!
tyres manufactured outside India; and
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at) the quantity of tyres made in
purchased by or for Government
and the quantity available to private
i At
an an res
char, for them?

Minister of Commerce and
Mmtry (8hri Mahtab): (a) No, Sir.

(b) to (e). A statement giving the
information is laid on the Table of the
House. [See Appendix XVIII, annex-
ure No. 18.]

(f) The lnlormaﬁon is collect-
ed and will be laid on the le of
the House.

Shri M. V. Bama Rao: Muy I know
whether Government propose to instl-
tute an enquiry into the cost of the
manufacture of rubber tyres in India?

Shri Mahtab: We discussed that
yesterday afternoon and I said that
when the Tariff Board’s recommenda-
tions would be reccived with regard
to the price of rubber, then alone a
case for investigation into the cost of
thrgse manufacture of rubber tyres would
arise.

Pandit M. B. Bhargava: Has there
been a rise in the price of these import-
ed tyres recently? If so. to what
extent?

The Depaty Minister of Commerce
and Industry (Shri Karmarkar): Yes,
there has been a rise in the prices.

Mr, Spesker: He wanted,” to what
extent?

Shri Karmarkar: I want notize.

Skri Poonacha: In view of the fact
that a fifteen per t. increase
been agreed to by the Govemment so
far as tyres and tubes are concerned
in anticipation of the manufacturers

importing about 5,000 tons of rubber
from outside. what would happen if

importers do not import that
a:mntity as they did in the past with
h e gsvixlt that the public are charged
or that?

Mr. Speaker: Order, order. That is
& hypothetical question at this siage.
The hon. Member is assuming some-

Shri Poonacha: What would be the
&muon if the unporters do not import
e expected quantity of rubber®

An Hon. Member: It is the same
question.

Shri M. V. Rama Rao: Who prepar-
ed the estimates of the quanﬁm of
rubber that are to be imported in
1951 and what is the basis on which
those estimates have been made”
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Shri
capacity of
1f the rubber is not imported then the-
firms will cease to function, becsuse-
that quanatity of rubber is necessary-
to meet the manufa capacity of”
the firms. That can be easily ascertain-
ed as it is done in the ~ase of other
industries.

Sankrﬂnkmsm Isu afact_

and the goods were unot imported,

because the list attached to the

relating to size and varieties exhaust-

ioldldaliaﬂiclathatconldbeusedh
ia

Shri Mahtab: I shall have to look
into that: the position is not clear.
Shri Poonacha: How do the prnu

of Indian-manufactured tyres cum-
paie with those imported from abroad?

Shri Mahtab: Our prices compare
?avourably with the prices of import-

<.

Shri M. V. Rama Rao: May I know
whether the present terms of reference
of the enquiry by the TarifT Board.
concerning rubber prices inciude any
reference to the cost of manufacturing
rubber tyres in India?

Shri Mahtab: It has no relation with
that. Probably the hon. Member is.
not aware of one fact, thal rubber
constitutes only 26.6 per cent. of the
manufactured tyre. Therefore the
cost of the manufacture of tyres wilh

various other materials be-

the cost of the other components that.
go into the manufacture of tyres and
whether Government have carried out
any investigation into the
structure of those commoditics?

Shri Mahtab: As 1 explained yester-
day all these matters have been.
investigated.

Sardar Hukam Singh: Is the hon.
Minister aware that an ordinary tyre-
34 X7 used for commercial vehicles
which ought to be sold at Rs. 383 is-
now selling at Rs. 500 and more?

Shri Mahtab: It may be the case.
The fact is that except in the case of
cycle tubes and tyres the prices
othﬁzd tyres and tubes ar2 not con-
tro .

Shri Rathnaswamy: Sir, there is:
also another question in my name-
relating to the rubber industry, Q.
No. 2398, which may be answered in.
this connection. -
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'ReMoOVAL OF CONTROLS oN RushMs
*2398. Shri Rathaaswamy: Will the

‘Minister of Commerce and Industry be

;pleased to state:

(a) whether the attention of Govern-
“ment has been drawn to the statement
-of Mr. A. V. Thomas, Chairman of the

Indian Rubber Board on 21st February,
1951, at Bombay (according to P.T.1.)
. that the rubber s myy

Government
raw rubber; and

(d) what steps Government propose
to take to alleviate the situation arising
-out of rubber shortage?

The Minister of Commerce and
‘Industry (Shri Mahtab): (a) Yes, Sir.

(b) The report of the Tecriff Board
has tnot yet been received by Govern-
‘ment.

~(c) No, Sir.

(d) Please see answer t¢ part (a) of
~starred question No. 1649 answered
<on 22nd February, 1851.

DISPLACED PERSONS IN ANDAMANS

'M. Shri Barmaa: wm the Minis-
of Rehabilitation be pleased to
state

(a) the number of agriculturists,
‘artisans, professionals and business-
‘men amang dxspla persons rehabili-
tated in Andamans;

(b) the number amongst them who
“have become self-supporting by this
time; and

(c) thenmountspmtonthmud

the amount of loans distri-
xlmted °ﬁ-';.om

‘.

(b) Anofmanhaveueomouu’-
supporting.

(c) Total amount  spent—Rs.

149y

Grants.—Rs. 8,94,000.

Loans—Rs. 1,02,000.
Skri Barman: Does the figure given
~by the Minlster include the !ast batch

-which, according to newspa| reports,
.kﬁ on Saturday last? spaper
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8l A. P. Jain: No: it does not in-
clude the expenditure on those
persons, because the question was
about the persons who havs been re-
habilitated. These persous have beea
sent but not rchabilitated ye:.

Shri Barman: Is the hon. Minisler
in a position to say what was the
number of families which were sent
last and if so. how many fanilies and
of what profession?

Shri A. P. Jain: Mylaminfomt-
tion is t the Chief ﬁkmn of
the
there and 47 have llrendy teauhedﬁ
Andaman islands.

Sl ‘Bavinsn: In order to ntiona!bo
our man puwer and in order to exploit
the natural resources of the islands,
do Government propose to cunduct
any survey of the naturai resources
there, so that we can rationalise our
man power there and give the people
gainful occupation?

Shri A. P. Jain: Government has
conducted several surveys there and
there is a scheme under consideration
according to which 6,000 families of
displaced persons are proposed to be
settled in the Andamans in another
five years.

Shri Dwivedi: Is it a fact that
certain families in the name of dis-
placed persons reached the Andumans
and ﬁumed back after taking the

Shri A. P. Jain: Some _displaced
persons did go to the Andamans and
then e resud a desire to come back.
We could not retain them there and
they were brought back. Thelr num-
bers are 21 families in the first
end second batches and 18 families in
the third and fourth batches. The
last sixteen familles came back on
the ground that conditions in East
Bengal were far improved and so they
wanted to go back there.

mﬂ?ﬁt T.hl)u- Ano;ve to unda;
choice - s ¢

t ca is mm the

or

plan in the matter of their choice?

Skt A, P, Jili: The Chief Cum-
missloner indicates the neods there.
He knows the area of liad on which
the displaced persons can be re-
nabiutated He also knows the scope
on of businessmen
en be sends us the

uisition, We iavite apaucauom

out of them those who are

slderedtobemostﬂtaremxtloﬁt
Andamans.
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Shri Barman: Since vast forest re-
sources, more than half, ol the Anda-
mans are lying unexp;mted up tid
now, has that fact been taken juto
consideration in chousing families
which will be most required there, such
.as artisans and carpenters?

Shri A. P, Jain: Yes.

Shri A. C. Guha: At what rate is the
Governmegt i::ltmdmg to send these
refugees—| ches of how many
families and at what intervale?

Shri A. P. Jain: The scl)e‘m i%
worked out. It has n
as yet. It is not

hle for i
give the figures asked t)img\d.
Member.

Faosucrion or Corrow Tawrkus

(a) the Statewise production of
'?lmon textiles during 1949-50 and 1950-

(b) whether there is an increase in
the annual production of textile mills
and the number of workers employed
in this industry; and

(¢) how many mandays were lost in
this industry on account of strikes and
lockouts (separately) in the last six
months?

The Minister of Commerce and
Industry (Shri Mahtab) (a) A state-
ment is placed on the Table of the
House. {See Appendix XVIII,
annexure No. 17.]

(b) There has been no increase

-gituer in production or in the number
of workers employed.

{c) It is not possible to give sepa-
rate figures for strikes and lockouts
as it is dxﬁlcult to separate out figures
relating to sirikes and lockouts be-
«cause lockouts are often followed by
strikes and vice versa. The number
of mandays lost due fo sirikes and
lockouts during the peried July to
November, 1950, is 96,54.400
:obziesubsequent months arc not avail-

ot sRim wTw wrehe ;AR A
firoi & W w1 ifsfer qreTe N
e & o% W oW @ wqrey

wr ?

[Shri H?as the defi-it in

cloth mills increas or decreased
during this year as compared to the
last year?]

Shri Mahtab: I don't khow to which
yesr the hon. Member is referring,
but as I have said there haos been
practically no increase in
That is to say, productio. has rématei
ed steady so far.
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ot WAy oTe TEIw ¢ T8 WY
ol § 1@ o= oS gl § §RT
& gg a1 wwar ?
[Shri Shri Balmiki: Has the number of
strikes in cloth mills increased or de-
creased

this year as ccmpaced {o the
last year?]

ot WA ad dEr  wTewW
AT § FIE FT NTRA W S T,
afer oy Red Y@ awr AR WY
o
rwmmsomnwuwv

th producti
thlsrur butlhmr.otgotanthe
figures with me at this time.]
o wiat wre wee: SRR
¥ i Wifte T av free @l

& far afaw @ ?

[Shri Balmiki: By how nucn  has
the average profits of the cloth mills
tncreased during this year as compar-
ed to the last few years?]

Shri Mahtab: That I canuot say, but
if the price of cloth 1= taken in
account the same rate of prcm is
allowed as has been seitled after tne
examination of the Tariff Board's
report.

Shri R. Velayudham: May I krow
whether there is any particu!or reasun
for the dmcmlbth‘,ft ot;me comrxm man:
. getting  clo ay when
Mm?ster specially mentioued that this
year there would be no difficulty in
the production of more cloth?

Shri Mahtab: As I said, it was
because of the large export which was
allowed last year. Had there been no
such export there would have been no

shortage.

Thaknr Krishna Singh: Is it a fact
that production has increased since
January this year? If so, why don%t
we find any cotton textiles in -Deihi
proper?

Shri Mishtab: Producticn:  bas im~

theu 1 n:: me‘ Hajw e

figures other day, since January:
and it is steadily intmasing.
accordingly the supLly bus
increased since Jariuary, that is to
supply in the month of January
better than that in the menth
December or November.

Biri INousYRY Worxxns (MinmMum
WAGES)

&i&ii

*2350. Shri Jnani- Ram: Wil
Mlnkterothhubepleasedtomte

(a) the names of the States which
have fixed the rate of wages under the
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Min!mum Wages Act for Labour in
Biri Industry; and

(b) if so, what are the wages fixed
by the different States?

The Minister of Lahour (Shri Jag-
fivan Ram): (a) Madras, Bibhar,
Madhya Pradesh and Ajmer.

(b) A statement giving the informa-
tion is laid on the Table of the House.
ﬁe}c Appendix XVIII, annexure No.

Shri Jnani Ram: May I know how
many of the States have given effect
to this Act?

Shri Jagjiivan Ram: As 1 uid.
Bihar, Madras, Madhya Pradesh a
Ajmer. As regards uxe other States.
the number of employees in the States.
of Punjab, Assam, Delhi and Coorg
and in the Andaman and Nicobar
Islands is less than 1000 and so the
Act is not to be applied in those
States. In Bombay and Uttar Pradesh
they were finalising the thing and 1
think they must have finalised it by
the 15th of this month.

lﬁm-mmzxﬁm'ﬁ
f& wor wdw & 9 W F e
W #7 d 9@ 9% § foT av g
7 ¥ & % a9gd fafewg A

[Shrl Jﬂ:ﬂe’ wm the hon. Miuister
b d to state the

names of tbose “industries except the

“Bidi® Industry for which

ment have fixed the minimum wages

for the workers in Madhya Pndesh’]

it weiter T : afx sxe wEvE
ﬁrﬁmﬁwm‘”‘a‘taﬁm
v %€ ox 0@ IO § frd Fafore
¥ faftas = &1 ey N
THR 7 A% gwow ¥ Fwifor
w< faar &

[8hri Jagfivan Ram: If the hon.
Member will take the trouble of
studying the

such industries  where
wages for workers have to be fixed.
The Madhya Pradesh Government
have fixed the minimu:n wages for
workers in respect of these
industries.]

Pandit Krishma Chandra Sharma:
What is the basis of fixation of mini-
mum wages in relation to production?

Shri Jagjivan Ram: 1 vill refer nmy
hon. friend to the sections of the
Minimum Wages Act,
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STATE MInzs

*2351. Shrl Jnani Ram: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether the
Indian Mining and Construction Com-
pany, Bermo, have entered into any
agreement with the Government of
India for working out the State mines?

(b) If so, what are the terms of the
agreement?

(c) What privileges have been grant-
ed to the foreign nationals employed
the Company?

(d) How many Indians are
tive posts of the Compnny

The Minister of Works, Production
;ld Supply (Shri Gadgil): (a) Yes
ir

(b) and (c). A statement contain-
ing the required information is laid
on the Table of the House. [See
Appendix XVII1I, annexure No. 19.}

(d) According to the Company,
there are thirteen Indian nationals in
administrative posts, such as Cost
Accountant, Head Store  keeper,
Labour and Welfare Officer etc.,, but
I do not think these can be called
administrative posts.

Shri Jaani Ram: Maylknowwlnt

is the contnbuuon of Government to
the share capital
Shri Guldl. issued tal of
the company is Rs. 45 hkhswmade up
as under:
Share enplm contributed by
Messrs. Sir Llndw Parkin-
son and Co. Ltd-—Rs. 23
lakhs.

Contributed by Governmont of
India.—Rs. 22 lakhs.

Shri Jnani Ram: May I know what
profit was received by the Govern-
ment last year?

Shri Gadgil: All I can say {s that
the Company has been worklng satis-
factorily. As re gards  the exact
amount of profit, I require notice.

Shri Jnani Ram: Is ltt‘xepouc‘{om
the Company to exclude lndians
administrative posts?

Shri Gadgil: No, Sir, on the contra
I may be permitted to state thlts
Indian candidates have been sent to
England to undergo training and as
soon as they come they will replace
the foreign personnel which numbers
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Coapeonwzartds Ecovomic Comnarrss
*2352. Shri R. Vehnllhl. (a) Will
the Minister of and Indus-

try be pleased to state whetba' India
. is a member of the Commonwealth
Economic Committee?

(b) Whatmv:;s thﬁu;laps%rt of India in
an respectively
undm Committee’s estimates?

The Deputy Minister of Commeree
adY Industry (Shri Karmarkar): (a)

es

(b) The hon. Member is presumably
referring to the fgures of total
imports into India as given by the
Commonwealth Economic Committee
in their “Memorandum on Common-
wealth Trade in 1949” which was
published in December 1830. If so,
the figure for the fiscal year 1949-50
is Rs. 6,017 million. The correspond-
ing figure for fiscal year 1950-51 is
not mentioned in the Memorandum.

HOUSING SCHEMES IN STATES

*2353. Shri B. R. Bhagat: Will the
:\ﬂmsmtteer of Rehabilitation be pleased
] :

(a) whether schemes have been
drawn up for providing housing ac-
commodation to squatters in different
States; and

(b) if so, when and how they will
be implemented?

recogn
oi the problem was large, the period
for the completion of the programme
may be longer.

Shri B. R. Bhagat: May I know
whether it was decided in that Con-
ference to prepare a scheme for the
different States in the ensuing year?

Shri A. P. Jain: YVes. Different
States have been requested to intimate
their housing uirements for these
the amount of
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Sbri A. P. Jain: Yes. Some indice-
tion was given, but final figures have
not been worked out.

Shri B. R. Bhagat: May I know
whether any coastruction programme
has been drawn up for Dethi States?

Shri A. P. Jain: Yes.

Shri B. R. Bhagat: What is the cost
of that programme and how many
squatters would be provided for by it?

Shri A. P. Jain: It is estimated that
Delhi will require about 30,000 houses
and shops for these squatters. During
1951-52, we hope to tackle about 50 per
cent. of this number.

wer afea T [\ A o
N FF WeRT v qeafen €
¥ 06 wHed ) gear fraar § fm
% fod awm, @, SF A TR #)
TE@E?

[Lala Achint Ram: Will the hon.
Minister be pleased to state the num-
ber of such squatters in the difTerent

States who are in need of houses,
shops and the quota?]

Wgo WMo da: §F frmr fasr
Tl @ W W aeerd A @
miw qar Wé f§ 4g,000
T ¥t wEw & WX to,cee
Al ¥ e § e ol o A
¥ Frevm off gom & 1 1 OFT wriwEt
& dur s & fe gré ar R @i
sre Fieh o8  faaw o=y war
T T E |
{Shri A. P. Jain: From the informa-
tion that I have gathered frum the
various states, I have come to know
that 56,000 houses and 10,000 shops
are reqmred for this purpose. Bnt it
has not been finally ger'ided b
yet. Nevertheless it can be est mated
from these figures that there are two
and a half lakhs or juarter to three
lakhs of such people who can be call-
ed squatters.]

wTw wfew o owr w5 f o
W R et f5 99 arfagt f)
forr ag & wert W gweT #
¥ A O I @ & s Iaw
fod o fear o @ &, S A
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R AR R B em
dRM @ wifs ga8 far ovET
F T 99 FHaT?

[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
any loans have been sanctioned to
Ret these people settled in some sort
of profession in the same manner in
which the question of their shops and
houses had been considered and the

granted: because without such
help they cannot pull on with their
business? ]

ot Go dto o : g oA fefl T
& w1 & o gr 1 faeE af
aF av A faor & Iew oy e
w9 T § 5 g fome e @3

g

[Shri A. P. Jain: All of thern are
settied in one profession or the other.
It does not mean that the persons
who have not been able to find
houses for themselves are without any
means of livelihood.]

Shri A. C. Guha: Does the scheme
include West Bengal refugees® If
not, have Government 7ormulaled any
scheme for them?

Shri A. P. Jain: This Conference
had nothing to do with East Bengal
refugees. It was a Conference of
Rehabilitation Ministers from the
Western region. What I stated dnes
not therefore apply tc East Bengal
refugees.

Shri Kamath: Are figures available
as to how many refugees, who were
forcibly evicted by Governmient from
the shelters which they had built for
themselves by their own efforts in the
absence of Government aid for them,
were thus compelled to become
squatters?

Mr. Speaker: Order, order. I think
the question is full ¢f insinuations.
He need not use adjectives, It
implies that the eviction i3 “forcible”,
It implies that they were “‘compelled”.
This question was discussed and full
explanation given.

Sbri Kamath: Not for all States.

Thakur Krishna Singh: Has there
been any plan for requisitioning
houses in the towns for allotting them
to these pegple who have no houses?

Shri A. P. Jain: So far as our
information goes, the housing situe-
tion in the towns is very difficult and
there is not much scope for requisition-
Ing houses to accommodate D.Ps.
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"PHOTOGRAPHIC CHEMICALS

*2355. Shri S. C. Samanta: Will the:
Minister of Commerce and Indusiry
be pleased to state:

(a) the production figures of various
photographic chemicals in India dur-
ing the first half of 1950;

(b) the names of such chemicals as
are produced in India; and

(¢) the quantity of the above chemi-
cals which falls short of total consump-
tion in India?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
Sodium thiosulphate.—198 tons.

Sodium sulphite.—78 tons.
Sodium bisulphite.—103 tons.
lbs}Lvdroquinone.—One ton and 1.196

(c) India is self sufficient for her
requirements of sodium sulphite and
sodium bisulphite. So far as sodium
thiosulphate and hydroquincne are
concerned, our present roduction
falls short of estimat annual
requirqmelgts by 170 tons and 17 tuns

vely.

Shri 8. C. Samaata: May I know the
chemicals the import of wkich has.
been banned?

Shri Mahtab: There is no ban on
umport of chemicals.

Shri 8. C. Samanta: May I know the
m“l’ that are not produced in

Shri Mabtab: Till about the middle
of 1950, India was entirely dependent
on imports for uinone, but
since then one firm is manufacturing
a ceriain quantity.

Shri 8. C. Samanta: May I know the
factories where potassfum bromide
and sodium bromide are being manu-
factured?

8hri Mahtab: The materialg, the
names of which I just now read ou
are being manufactured
certain quantities are also imported.
With regard to the two it2ms mention
ed by the hon. Member, I am sorry
information is not available just now.

Cases BEYORE CONCILIATION OFFICERS

#2358. Baba Gopinath Singh: Wil
the Minister of Labour be pleased to
lay on the Table of the House a state-
ment showing:

(a) the number of cases of disputes
pending for settlement before each
Conciliation Officer (Central) at the
beginning of the year 1950;
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regb) the number of fresh cases refer-
to them for settlement during the
year;

(c) the total number of cases decid-
ed during the year (i) in favour of
employees; and (ii) in favour of
employers;

(d) the total number of unsettled
cases referred to Central Government
for orders;

(e) the total number of eases still
pending for disposal; and

(f) the dates of three oldest cases
coming under parts (d) and (e) above?

The Minister of Labour (Shri Jag-
jivan Ram): (a) to tf). A statement
is placed on the Table of the House
giving the requisite information. [See
Appendix XVIII, annexure No. 20.}

Babu inath Singh: Wha: action
has been taken by the Government in
unsettled cases referrad to it by con-
ciliation officers for orders?

Shri Jagjivan Ram: In some cases,
they have been referred to adjudica-
tign and in other cases. further efforts
are being made to resolve the dis-
putes.

Babu Gopinath Singh: Will the hon.
Minister kindly have the figures
placed on the Table checked up and
make himself sure if they are correct?

Mr. Speaker: They a-e presumed to

be correct. What is tke question? -

Mr. Spesker: Order, order! Next
question.

Di1srosaLs

#2359. Babu Gopinath Siagh: Will
the Minister of Works, Production and
Supply be pleased to state:

(a) the total value of stores held by
the Directorate General of Disposals

which were awaiting disposal as
81st December 1950;g en

@) ot;x:emvglue of stores since dis-

'(¢) the value of stores still lylng
undisposed of?eo stores :

The Minister of Works, Prodnction
and Supply (Shri Gadgil): (a) Surpl
stores g? the book .\:ﬁge of Rsurgsug
crores were available for disposal on
31st Dec%mber 1950.
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(b) Stores of the book value of Rs.
5.66 crores have been dispused of
during the months of January and.
February 1951.

(c) Book value of stores available-
for disposal on the 1st March 1851,.
was Rs. 41.07 crores.

Babu Gopinath Singh: Is it a fact
that Government promised last year-
that this Department would be wound
up by March 1951?

Shri Gadgil: That was our estimate, .
Sir. But there are still stores left
with the Defence Ministry. They are-
declaring from time tn time what is
surplus to them. The House will find’
that in the course of the Jlast two.
months they have deciared Rs. 3.56
crores worth of goods as surplus. That
is the reason why we have to exiend:
the period.

Shri Sidhva: When is it likely to be-
closed and may I xnow whether the
ra_gdonal offices are closed or do they
still continue?

Shri Gadgil: I cannot give any esti--
mate of time. As regards the second’
point, I require notice.

WRITTEN ANSWERS TO QUESTIONS:
FLoUR-MILL WORKERS (WAGES)

*2354. Pandit Munishwar Datt.
Upadhyay: (a) Will the Minister of
Labour be pleased to state the rates.
of wages fixed for the unskilled flour-
mill workers from March, 1951 in
different parts of Delhi?

(b) is there uniformity in the rates:
of wages in different parts of Delhi-
and it not, why not?

(c) How does it compare with un--
skilled labour in other industries in.
the same locality?

The Minister of Labour (Shri Jag-
jivan Ram): (a) Rs. 37 per month or
Rs. 1/14/- per day have been fixed as
the minimum rates for all flour and
Dal mills situated within Delhi and
New Delhi Municipalities, as well as
within the limits of Shahdara, Najaf-
garh, Narela, Mehrauli and Yusuf
Sarai; for other outlying areas, the
minimum rate fixed is Rs. 51 per-
mon:ith or Rs. 1-11-0 per day.

() There is no uniformity namely
for the following reasons:

(i) the expenses of rural workers
in respect of cectain items
such as rent, fireswood,
amusement, education and-
certain  miscellaneous ex-
&enses are less than those of-

e workers.
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(ii) the business of flour mills in
al areas is somewh.

rur:
stricted as compared with the
Flour Mills situated in urban

with the existing wages as in
same localities in  unorganised
us! 3

TYPE-WRITER MANUFACTURING PLANT
*2356. Dr. M. M. Das: Will the Minis-
Commerce and be

ter of
to state whether Government
ave any information regarding the
establishment of a type-writer manu-
.ucti, _tlgring plant in India and it so, what
it?

The Minister of Commerce and
Industry (Shri Mahtah): Yes. Two
Bombay firms propose to establish
type-writer manufacturing factories.
One of them is likely to go into pro-
duction during the course of this
year. The other has not made any
progress in the implementation of
their scheme.

REHABILITATION IN ANDAMANS

*2357. Dr. M. M. Das: Will the
Minister, of Rehabilitation be pleased
to state whether Government have
received any complaint from the dis-
placed persons rehabilitated in the
Andamans, that the bullocks supplied
to them are so old and infirm that
instead of being an asset to the dis-
g‘hced persons, they have become a

bility to them?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): Yes. A report
‘was received in May, 1349, by the
Ministry of Home Affairs that 51 pairs
of buffaloes supplied from Madras
were of a very poor quality.

GERMAN REPARATION MACHINES

42360. Babu Gopimath Singh: (a)
Will the Minister of Commerce and
Industry be pleased to state what ex-
penditure has been incurred by the
Government of India in connection with
the selection and tr: rt of German
Reparation machines from Germany
to India?

be{x‘:); tt am%\:mtﬂl;as mor c?f
spent on the rage c! es
these machines, demurrage charges, if
any, pay of supervisory staff, and other
staft employed in this connection and
cost of repairs incurred, if any?

{(c) What amount has been realised
or is estimated to be realised by the
sale of these machines to Government
departments and private parties?
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(d) Have all the machines received
been disposed of?

(e) If not, what portion has been
ihe remaining portion ke to e i
e portion
posed of?

R Ry Ay

: (a .
The required information is
collected and will be 1aid on the Table
of the House in due course.

(c) to (e). A statement is laid on
the Table of the House. [See
Appendix XVIII, annexure No. 21.}

INDUSTRIAL SURVEYS

*2361. Shri T. N. Singh: (a) Will the
Minister of Commerce and In

be pleased tolay on the Table of the
House a statement showing the indus-
trial surveys undertaken during the
last three years under Government
direction and their results?

(b) Which were the surveys for
which foreign experts were employed,
how much money was spent on them
and what was the action taken by
Government on their recommendations?

oy oy vy )

: (a) an .
Two statements are laid ¢u the TuhL
of the House. [See Appendix XVIH,
annexure No. 22.]

Woax Cxnraes
2362, Seth Govind Das: Wil the
Minister of Rehabilitation be  ploased

(a) the number of work centres for

laced persons in each State start-

ed by Government for (i) wamen; (if)
children: and (iil) men;

(b) the number of persons working
in each centre; and

(c) whether the number i3 proposed
to be increased?

The Minister of State for Rehabilita-
tion (8hri A. P. Jain): (a) A state-
ment giving the number of work
Centres in different States is
placed on the Table of the House. [See
Appendix XVIII, annexure No. 23.]
There centres for

! are no work
children.

(b) A statement is placed on the
Table of the House. [See Appendix
XVIIl, annexure No. 24.]

(c) Yes. '
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EARTH MoVING MACHINERY (PURCHASE)

#2363. Seth Govind Das: Will the
Minister of Works. Production and
Supply be pleased to state:

(a) whether it is a fact that some
time back tenders were invited by the
Directorate General of Industry and

Supply for the purchase of Earth
Moving Machinery for Hirakud
Project;

(b) if so. what was the total estimat-
ed price of the stores:

(c) whether it is a fact that only
three firms sent their tenders and in-
stead of accepting the lowest tender.
the Directorate referred all tenders to
the Ministry of Works, Mines and
Power, and if so, why;

(d) whether it is a fact that the
Ministry of Works. Mines and Power
gave their preference on the advice of
vne of their foreign experts;

(e) whether it was ever brought to
the notice of the Government that the
adviser concerned had interests in the
firm recommended by him to the Gov-
ernment; and

(f) if so. what action was taken on
the adviser and the Directorate?

The Minister of Works. Production
and Supply (Shri

x Gadgil): (2) Yes,
Sir.
(b)Y Rs. 77 lakhs approxinately.
(c) No. Sir, quotation were receiv-
ed from 12 firms. r examining

these, the question was discussed with
the Central Water-power, Irrigation and
Navigation Commission, in accordance
with th¢ usual practice of consulti
this expert body, whenever considered
desirable.

(d) In respect of one item only
where working conditions and operat-
ing costs had to be taken into con-
sideration hesides the price of the
machinery.

(e) No.
(f) Does not arise.

TELEVISION BROADCAST BY INDIA'S
R TO US.A.

»2364. Shri Kamath: Will the Prime
Minister be pleased to state: € ¢

(a) whether it is a fact that :
Ambassador to the US.A. made a 1:]:1_
vision broadcast from Washington on
tst January 1951:

(b) .if so, .whether she criticized
therein the. American rublic Relatt:ions 2
Organisation; .

369 PS.
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(c) whether she also stressed China’s
non-aggressive intentions in Korea and
Asia; and

(d) whether a full text of her speech
is available?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Yes.

(b) No.

{c) The Ambassador expressed
views similar to those that I have
expressed in this Hause and else-
where.

(d) The interview was improm.ptu
and no text of questions and answers
was prepared.

InpiaN NarTionars N BurmMa

*2365. Shri Krishnanand Rai: (a)
Will the Prime Minister be pleased to
state how many Indian Nationals bad
to leave Burma during the last two
years due to the activities of the
insurgents and the arders of the Bur-
ma Government to discharge Govemrn-
ment servarts of alien nationahty?

(b) What cost had the Government
to bear to repatriate and re-employ
such destitute Indians?

The Deputy Minister of
Affairs (Dr. Keskar): (a) 54,393
Indians returned from Burma to India
in 1949 and 21,918 in 1950. It is not
known how many of them left Burma
owing to the activitizs of the in-
surgents and how many as a conse-
quence of the orders of the Govern-
ment of Burma terminating their
services, or for other reasons.

(b) About 13411 destitute Indians
were repatriated from Burma at
Government expense during the two
years in question. The total expendi-
ture incurred on them during the year
1949-50 was about Rs. 5.60.000 and
about Rs. 50.000 have been spent
during the current Qnancial year up
to the 31st December, 1:'50.

PREFABRICATED SHOPS

*2366. Dr. Deshmukh: (a) Will the
Minister of Rehabilitation be pleased
to state the number of shops:

(i) prefabricated:

(i) temporary: and

(iil) permanent
constructed out of funds of the Central
Government all over India?

(b) What is the number of each
class still remaining to be construct-
ed and where?

(¢) How many of these have been

‘@and are to be constructed in Delhi?
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(d) What is or would be the total
expenditure under each of the classes
rebtoerrsd to in parts (a), (b) and (c)
above?

The Minister of State for Rehabilita-
tion (Shn1 A. P. Jain): (a) to (d). A
statement is placed on the Table of
the. House. [See Appendix XVIII,
annexure No. 25.])

AMERICAN EXPERT POR TARIFF BoaRD
*«2367.

Commerce and Industry be pleased to
state whether the Government of India
have engaged any American expert for
the Indian Tariff Board in connection
with its enquiry into steel prices?

(b) What are his qualifications for
the job, wherefrom has he come and
what will be the cost to the Govern-
ment of India?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes, Sir.
The services of an American expert
have been obtained to assist the Tariff
Begard to assess the effect of technizal
and managerial efficicncy on cost of
production of the two producers, viz.
Tatas and SCOB.

(b) He is the Manager of the
Megallurgical Department of Koppers
Company, Inc. Pittsbursh, PA., one of
the leading firms of Consulting
Engineers in the U.S.A. This firm was
also selected for the preparation of a
project report on our New Steel
Works. The remuneration payable to
Koppers is still under consideration.

PERMITS FOR GOING TO PAxiSTaN

*2368. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased
to state whether the attention of Gov-
ernment has been drawn to the recent
announcement by Pakistan I{igh Com-
missioner in India to the effect that
persons willing to proceed to Pakistan
must apply at least six weeks in ad-
vance to the Pakistan Permit-igssuing
authorities in India?

(b) Have Government raised objer-
tion to this period;

(c) Has the Pakistan High Com-
missioner in India also izsued orders
that persons who intend visiting
ailing relatives shnuld Arst obtain
certificates from the Civil Surgeon of
the district in which the relation
resides?

(d) Has any order been passed by
the High Commissioner of Pakistan
in Tndia_for relatives who intend
visiﬁng Pakistan for funeral pupo-
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(e) How much advance notice is
required in that case?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) to (e). The
Government of India have of late
observed increasing strictness on the
part of the Pakistan Government in
the administration of the Permit
System. Whijle the Government of
Pakistan were averse, generally, to the
grant of permanent resettlement per-
mits,_in the matter of temporary
permits also now, matters have become
very difficult for Indian nationals.
According to a Press Note issued
by the Pakistan High Commissioner
on 13th January 1951, a person going
from India to Pakistan has to apply
for a temporary permit at least six
weeks in advance. The application.
is. thereafter, sent 10 Pakistan for
pre-verification. only after which a
temporary permit will be granted by
the Pakistan High Commissigner in
India. Persons intending to visit
Pakistan even to see ailing relations
are now required to attach a certi-
ficate from the Civil Surgeon of the
district in Pakistan in which the ail-
ing relation resides, as proof of his
illness. There is no special procedure
for persons attending funerals in
Pakistan, but apparently, thev are
also covered by the generval rule re-
auiring six weeks’ time for a visit to
Pakistan. The Pakistan Government
are also reported to have recently
withdrawn the limited exemption in
the matter of production of Income-
tax clearance certificates, which had
hitherto been allowed to Indian
nationals visiting Pakistan. It {s,
thus, now not possible for an Indian
national even to visit Pakistan for a
sinele day without baving to produce
g P&kistan' Income-tax clearance certi-

cate.

The Government of India have
viewed this development of strictness
on the part of Pakistan authorities in
the matter of travel between the two
countries with rreat concern,
especially. as the Government of India
have themselves been consistently
liberalising the rules. so murh so that
it is now possible for almost sny
person to visit India from Pakistan
without let or hindrance. The Gov-
ernment of India have taken up the
matter with the Government of
Pakistan through the High Com-
missioner for India at Karachi. The
ouestion was also raised with the
Pakistan Government at the recent
Trade Conference held in Karachi.

A conference was held recently at
New Delhi between Pakistan
Indian reoresentatives to consider
mensures necessary for the surcessful
implementation of the Trade Agree
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ment, as a part of which facilities for
travel to traders were also considered.
During this conference, the P
representative promised to take up
with his Government the formulation
of common rules for travel betweer
the two countries and meanwhile, to
recommend to his Government the
withdrawal of the recent restrictions
imposed by it. The Governmen: of
India have not yet heard the views
of the Pakistan Government in the
matter.

TANNING INDUSTRY

*2369. Shri Somavane: Will the
Minister of Commerce and Industry
be pleased to state what is the policy
of Government to encourage and
i!;\pr‘?ve the cottage industry of tan-
ning”

The Minister of Commerce and
Industry (Shri Mahtab): Govern-
ment’s policy is to encourage end
develop all cottage irdussries includ-
ing tanning. At the reomriendation
of the Cottage Industries Board, the
cottage industry of tanning is being
taken up for- special evamination in
consultation with State Governments.

PURCHASE oF Khadi

*2370. Shri Deogirikar: (a) Will the
Minister of Commerce and [

be pleased to state what was the
amount spent by the Government of
India for purchasing Khadi for their
requirements during the vears 1947
48. 1948-49 and 1949-50”

(b) What was the total amount
spent by the Government .t India
for purchasing cloth for the same
purpose during the same period?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Attention
of the hon. Member is invited to the
reply given to Starred Question No. 9
on 15th November 1930,

(b) A Statement is pla

Table of the House. 5 placed on the
STATEMENT
Year ‘ Amoumt.
Re.

1947-48 1,23,85,489
1048-49 2,10,39,81¢
19490.50 3,07,79,178
ProvibENT Funp Cor.wc'l":ous FROM

IERY LABOUR

*2371, Shri R. L. Malviya: ¢ 1
the Minister §t Labour be'ph:gedw:n

.
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state the amounts collected by_indi-
vidual collieries towards the Provi-
dent Fund from their labour under
the provisions of various awards prior
to the application of Provident Fund
Act on 1st January 19507

(b) How much and what percen-
tage of this amount has been refunded
by the collieries to their workers. and
how much and what percentage of the
amount has remained unpaid?

{(c) Where is this unrefunded
amount kept and how do Zovernment
propose to dispose it of?

The Minister of Labour (Shri
Jaglivan Ram): (a) and b). A
statement is placed on the Table of
the House. [See Appendix XVIII.
annexure No. 26.]

(c) The unrefunded amount is t
with the collieries and will be av:
able to the subscribers or their nomi-
nees when claimed.

PROVIDENT FUND COLLECTIONS FROM
RaiLway COLLIERIES

*2372. Shri R. L. Malviya: (a) Will
the Minister of Labour be pieased to
state the amount collected by each
of the Government Railway Collieries
towards the Provident Fund from
their workmen under the provisions
of various awards prior ‘o the agpli-
cations of the Provident Fund Act cn
Ist January 1950*

(b) How much and what percen-
tage of this amount has been refund-
ed by the collieries to their workmen
and how much and what percentage
of the amount remained unpaid?

(c¢) How do Government propoese to
dispose of this unrefunded amount?

The Minister of Lahour (Shri
Jaglivan Ram): (a) to (c¢). ! would
invite the attention of the hon. Mem-
ber to the statement placed on ihe
Table of the House today, in reply to
his question No. ?371. The pnsiticn

_regarding the State Ra’lway collieries

has been marked in asterisk.

INVESTMENT OF INDIAN CAPITAL IN
PARISTAN TEXTILE INDUSTRY

*2873. Shri D. S. Seth: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of Indian Industria-
lists who are prepared to finance
Pakistan’s Textile Industry, if any:
and

‘b) whether the Government of
India have been consulted in the
_matter and whether they propose to
allgw Indian Capital to be invested
abroad?
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Minister of Commerce apnd
lndustry (Shri Mahtab): (a) and (Y).
The Government of India have not
been approached by any Indian
Industrialists with a prcposal for
investment of Indian capital in
Pakistan.

ADMINISTRATION OF EVACUEE PROPERTY

*2374. Shri D. S. Seth: Will the
Minister of Rehabilitation be pleased
.to state:

(a) whether Government have re-
ceived complaints from the All India
Refugee Association lo the effect that
increasing laxity is being shown in
the administration of evacuee proper-
ty declared by authority constituted
by law to be evacuee property tuken
over as such;

(b) what are the conditions for
issuing permanent resettlement per-
mits to evacuees returning from
Pakistan; and

(c) whether Government propose
to exercise stricter control in issuing
such permits?

The Minister of State for Kehabili-
tation (Shri A. P. Jain): (2; 0.

(b) The permit system was intro-

duced in July 1948. In September

1948, a system of ‘No obijection certi-
ficates’ was introduced under which
any national of India visiting Palkis-
tan temporarily could :ake an ilentily
certificate from the Deputy Commis-
sioner/Collector of his district in
India, on the basis of whi~a he vould
obtain a permanent reiurt permit to
India. The difficulty acises only in
the case of those persons who went
befare the introduction of this eystem:,
and who had no intention of really
settling down in Pakistan. If after
due investigation and verificaticn tne
Government of India =are satiefled
that the person had »o irtention ot
migrating and that he was tropped in
Pakistan on account of ~ircumstences
beyond his control, a permit for ver-
manent resettlement is granted.

(¢) The question does not srise.
EMPLOYMENT EXCHANGES (REGISTRA-
TIONS)

'2375. Shri Balmiki: Will the Minis-
of Labour be pleased to state:

(a) how many persons were regis-
tered in various "'nploymen
excéhanges in the country in 1950-51;
ang

(b) what sort of em| onment e
'g'iven~to them? P g

Tthkmdhbmehll
van Ram): (3) The
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Exchanges registered 10,44,895 employ-
ment seekers during the year April
1949 to March 1950 and 19,95.599
during the ten months April 1950 to
January 1951.

(b) Vacancies in which applicants
were placed covered a wide range of
occupations. They included ndminis—
trative and clerical posts. su
posts in industry, jobs for technical
operatives in the engineering, building
and other industries, vacancies for
teachers and others belonging to the
educational profession, for doctors.
nurses, midwives and others belonging
to the medical profession. and employ-
ment for domestic servants such as
ayahs, cooks etc. Unskilled labourers
were also placed in employment in
large numbers.

Loans AND COMPENSATION

*2376. Lala Achint Ram: (a) Will
the Minister of Rehabllitation be
pleased to state whether it is a fact
that small percentage of displaced
persons from West Pakistan have
been able to receive loans from the
Rehabilitation Finance Administration
and State Governments wbove the
amount of rupees four thousand or
so and due to lengthy procedure and
a number of restrictions, a general
feeling of hopelessness has prevailed
amonest the displared persons about
the Rehabilitation Finance Adminis-
tration?

(b) Is it also a fact that the Gov-
ernment of India have turned down
the request of the Advisory Cnmmit-
tee of the Rehabilitation Finance
Administration for inviting fresh
applications?

(c) Is it a fact that no compeansa-
tion for the moveable or immoveable
property has been paid to them out
of the Muslim Evacu2e property or
bv the Pakistan Government even
after three and a half years of their
arrival in India?

(d) Are Government aware of the
fact that most of the peopla have
completely exhausted all thelr meagre
resources- as they had brought- in-the
fofm, of amall ornaments «r

(e) Have Government ever contem-
plated upon their plight and thought
of paymng only a part of their claims
submitted twice to the Government
of Indla, say three annas a rupee or
so. as an advance immediately out of
their own funds and deduct the same
amount at the time ct attual w'mant

. tor werr ciaims?

hd?h' WA. ) th)r h) Tbe
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Regulations framed under the Reha-
biugtauon Finance Administration Act
permit the Administration o ceal
with unly applications n which the
amouut of loan asked for exceeds Rs.
5,00u0/- and loan applications for loans
below this figure are handled by. the
Stawe Governments. The total num-
ber of loan applications from displaced
persuns trom west Pakistan sanctioned
up to the 31st December, 1950, was
4321 for an amount of Rs. 426 crores,
i.e. an average of Rs. 9,900 per wppl.ca~-
tion, against which a sum of Rs. 1'71
crores was disbursed during the
period to 2072 applicants.

(b) The question regarding re-open-
ing of application lists in general as
suggested by the Advisory Board of
the Rehabilitation Finance ini
tration is still under the consideration
of the Government of India.

(c) No compensation has been paid
so far. Maintenance allowance is,
however, being paid out of income
from evacuee property to some per-
sons who lived on income {from
immovable property in Pakistan and
}vk:jq have no source of livelihood in
ndia.

(d) No economic survey has been
made to enable Government to inswer
the question with precision. But
Government do not accept the sweep-
ing implications of the question.

(ey The matter was considered but
any interim payment has not been
found feasible.

oY w1 ae (SET)

*3ve. &t wind : @ arfese
aw Jem Ff qg TEeT W wAT
Gt fr:

() =¥ & g A fegh ao
wfrad fRel @ s A oaw @

T e foy frawr gew e
wTar g ;

() v 7g ¥ena awh W
q fafw af fear o awa 2; qur
(R) =1 ww & W aw
o fawl Y frate A awh &7

LEATHER Goops (IMPORT)

[*2377. Shri Jangde: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of leather goods
annually imported from foreign
countries and the price paid for it;
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(b) whether these goods cannot be
manufactured in india ag yet; and

(c) whether India exports hides and
skins to toreign countries?}

The Deputy Minister of Commeree
and iRausdry (sari  Karmarkar): (a)
A stawment 1s piaced on tne Iable
of tne douse. |dee aAppendix XVili.
annexure No. 27.]

(b) Imports mainly consist of in-
dusuiai ieawer goous wiuca ate not
Yei made in tne country Iln sadstac-
Ly yuauty.

(c) Yes, Sir.

CORRESrONDENCE WITH FOREIGN
GOVERNMENTS

*2378. Shri Ratnmaswamy: Will the
Prime muuster pe pieased to staie; -

(a) wnether it is permissible for
the >taiwe Governments 0 coriespond
awect with toreign Goverainents,

(b) if so, in what subjects they
carried on direct correspoadence; and

(c) whether it is a fact that the
Government of India have instructed
the Siale Governments to orrespond
withh loreign Siates torough e Kxter-
nal Antairs suunstry of the Govern-
ment ot India?

The Deputy Minister of External
Aftauas (Ur. Messar): (a) to (c).
Au correspondence  with  foreign
Governmeuts shouid normally taie
place taorougn the Munistry of mxternal
Altairs and State Government's shouid
not correspond directly wita foreign
Governments or their representauives.
This is the normal diplomatic prac-
tice. State Governments have, how-
ever, been permitted to carry on
direct correspondence with represen-
tatives of foreign Governments in
India on routine matters such as a
request for factual information of a
non-confidential nature on technical
subjects, and sometimes in connection
with the investigation of specific
crimes of a non-political character.

In regard to our dealing with
Pakistan, the following exceptions
have been made:

(i) The partitioned Provinces of
Assam, Bengal and Punjab
have been authorised to cor-
respond on partition matters
directly with their counter-
parts in Pakistan.

(ii) The Tripura Governnié_nt
have been authorised to cor-
respond with the
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East Bengal Governmeut
regarding co-operation bet-
ween police forces, detection of
crimes, etc.

(iii) Exchange of correspondence
between the State Govern-
ments in India and the Pro-
vincial Governments in
Pakistan on exchange of
publications, of seeds and of
information of a technical
and scientific nature has alss
been permitted.

CotTON EXPORT
*2379. Shri Kishorimohaa Tripathi:
(a) Will the Minister of Commerce
and be pleased to state the
quantity, if any, of cotton that was
permitted to be exported during the
year 19507

(b) What was the number of ex-
port licences granted for the export
referred to in part (a) above?

(¢) To which countries was the
export made?

(d) Was the export duly notified
to tiade and if so, when and in what
way?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar):(a) A
quantity of  1,53,605 bales of raw
cotton was allowed to be exportad
during the year 1950.

(b) 974.

(c) The countries to which export
was permitted are:

(1) France,

(2) Belgium.

(3) U. 8. A.

(4) U. K.

(3) Australia.

(6) Italy.

(7) Japan.

(8) Holland.

(9) Switzerland.

(10) Canada.

(11) Germany.

(12) New Zeland.

(13) Thailand.

(14) Denmark.

. (d) Yes; the quotas against which
licences were issued were duly notified
to the trade by port authorities
through public notices, except in res-
pect of a quantity of 6,500 bales for
which a licence  wag issued to a

K

Bombay firm for export to U. .
under circumstances already explained

-
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in reply to Shri Kannamwar's ques-
tion No. 708 answered on the = 6th
December, 1950.

AREA BETWEEN INNER LINE AND Mac
MoHAN LINE

*2380, Shri J. N. Hasarika: Will the
Prime Minister be pleased to state:

(a) the distance in miles between
the Innerline and the MacMohan line
on the North-East of India;

(b) the estimated acreage of the
area between the lines;

(c) the estimated
population thereof; and

(d) whether the population thereof
will be entitled to any kini of repre-
sentation in the Parliament cf India®

The Deputy Mimister of Exterual
Affairs (Dr. Keskar): (a) The listan-
ce between.the Inner Line of the
North East Frontier Agency and the
MacMohan Line varies a great deal
from an average of 64 miles in Mish-
mi Hills to 120 miles in Abor Hills as
the crow flies.

(b) As there has been no proper
survey of the extensive mountainous
area between the two lines an esti-
mate of the acreage is not available.

(c) The estimated population is
about 5 lakhs.

(d) The population of the area is
;eg;esenled in the Parliament of
ndia.

(approximate)

ExroRT of CoAL TO BRITAIN

*2381. Shri Rathmaswamy: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether it is a fact that nego-
tiations with Britain have been com-
pBl:it;dinfor the export of coal to

. (b) if so. of what variety and what
is the quantity to be so exported;

(c) what are the other countries to
which India has been exporting coal
since the last two Years; and

(d) what is the total quantity
duced in India during the last m
years?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) No,
Sir. this has only been an enquiry.

(b) Does not arise.

(c) Aden, Australia, Burma, Ceylon,
China. Hong Kong, Japan, Manilla
Saigon,
orea.

(d) 1949........ . 31,450,479 tons.
1850............ 31,993,963 tons,
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Radhelal Vyas
'm”{s:m K K. Vyas: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of waste cotton
exported during the years 1948, 1v49
ana 1950;

(b) the selling prices of ordinary
and waste cotton which were preva-
lent during these years in India;

(c) the countries to which the waste
cotton was exported and the quantity
exported to each country; and

(d) the selling prices of ordinary
and waste cotton in those counties
during this period? -

The Minister of Commeree and
Industry (Shri Mahtab): (a) and (c).
A statement ls laced on the Table of
the House. ee Appendix XVII,
annexure No. 28]

(b) Statements showing the prices
of cotton fixed for the years 1)48,
1949 and 1950 are placed on the Table
of the House. [See Appendix XVIII.
annexure No. 28.]

The information regarding the selling
prices of cotton waste for internal
consumption are not available because
the prices of cotton waste are not
controlled. The selling prices of
waste cotton exported are mentioned
in the Statement placed on the Table
in reply to part (c) of the question.

(d) The information is not avail-
able.

SALE oF Foob GRAINS

*2384. Shri Samjivayya: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the States in
which foodgrains are sold by mea-
sures and not by weight?

(b) Do Government consider the
desirabimy of having one system
alone in all the Sta‘bes

Minister Commerce and
lndlwtry (Shri hll.hhb)' (a) The
information is not readily available,
but it is understood that in some
parts of the country foodgrains are
sold by measure.

(b) The question of standardising

weights and measures is under consi-
deration.

SurPLy OF YARN 10 HANDLOOMS

*2385. Shri A. Joseph: wm 1
Minister of Oommeme lnclm#;
be pleased to state the number of
Handlooms that were supplied yarn
ilsssgach State in the years 1949 and

20 MARCH 1951

Written Answers 2432

The Minister of Commerce and
Industry (Shri Mahtab): The atten-
tion of the hon. Member is drawn to
the reply given to part (a) of Starred
Question No. 689 put down for reply
on 8th March 1950. These were the
figures supplied by the various Stales
and it can be assumed that yarn on
pro 7ata basis was supplied to all of
them by the State Govemments.

DIRECTOR OF EXHIBITIONS

¥2386. Shri Jagannath Das: (a) wm
the Minister of Commerce and Ind
try be pleased to state the strengtn o!
the statf attached to the Director of
Exhibitions and the expeases incur-
red during the years 1949 and 19507

(b) What are the functions of the
office of Director of Exhibitions?

(c) What are the qualifications of
the present Director?

(d) Was he selected by the Union
Public Service Commission?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
to (c) . A statement is laid on the
Table of the House. [See Appendix
XVIII, annexure No. 29.]

(d) No, Sir, but his appointment
has since been approved by the Com-
mission.

MiINISTRY OF COMMERCE AND INDUSTRY
(STRENGTH OF OFFICERS)

*2387. Shri Jagannath Das: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the number of
Secretaries; Joint Secretaries, Deputy
Secretaries and Under Secretaries
attached to the Ministry of Commerce
and Industry at present?

(p) What was the number of these
officers when these two 'Miaistries
were functioning separatel.y"

Minister Commerce and
lndustry (Shri Mnhhb). (a) and (b).
A statement is laid on the Table of
the House, [See Appendix XVIII,
annexure No. 30.]

EXPENDITURE INCURRED ON PLANNING
CoMmissIoN

*2388. Shri Jagannath Das: Will the
Prime Minister be pleased to state the
expenditure incurred on the work of
the National Planning Commission for
the year 1850?

The Prime Minister (Shri Jawahar-
lal Nehru): Rs. 5,43,217.

DEFENCE OF NORTH FRON11ERS OF NEPAL

*2389. Shri Krishnanand Rai: (a)
Will the Primé Minister be pleased
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state whether any treaty or agreement
existed before the 15th August, 1947,
between the Governments of Nepal and
India for joint defence of the northern
frontiers of Nepal?

(b) If so, does any such agreement
still exist? .

(c) If not, do Government propose
‘to have any such agreernent with the
Government of Nepal?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). No.
There has however beep an pnder-
standing for mutual consultations in
the event of any foreign aggression.

Pump FACTORIES

2399, J Shri Jajoo

»!

{Slu Balwant Sinha Mehta:
(a) Will the Minister of Commerce
and Industry be pleased to state whe-
ther the application for permission to
start a pump-factory in India with
their own capital submitted by Messrs.
Johnston International as stated by
the hon. Minister in reply to part (g)
of starred question No. 965 answered
c¢n the 18th December 1950, has been
considered by Government?

(b) If the answer to part (a) above
be in the a tive, is the permission
granted or not?

(c) Did Government consider the
present capacity of indigenous pump
makers before granting the permission?

(d) Were there no Indian firms to
start such factories?

(e) What special
making use of Indian personnel and
energy by the foreign firm have been
entered into and do they form part of
the permission given by Government?

The Minister of ()lon(u;e:::d ::;l
Industry (Shri Mahtab): (a .
The firm’s proposal has been accepted
by the Government. Formal sanction
will be issued shortly by the Contrnl-
ler of Capital Issues.

(c) Yes, Sir.

(d) No, Sir.

(e) The American firm have uader-
taken to impart the requisite technical
training to Indians and they propose
to establish a training school for
technicians required for pump installa-
tion and malintenance. ey will
make every endeavour to utilise the
indigenoug resources of raw mate-
rials to the greatest extent possible
and negotiate with other local firms
for the manutacture and wupply of
various components,

stipu.ations  for
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ALLOTMENT oF M. Ps. BUNGALOWS

*2392. Shri_Sivaprakasam: Will the
Minister of Works, Production and
Suapply be pleased to state:

(a) the number of bungalows avail-
able for allotment to Members of
Parliament; and

(b) whether there are any over-due
arrears in respect of these bungalows?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) There
are 108 bungalows meant for allot-
ment to Members of Parliament. All
of them have been allotted.

(b) Yes.

ExprOoRT oF GROUNDNUT KERNELS

*2395. Shri M. V. Rama Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the quantity of groundnut
kernels exported from India in the
years, 1949-50. and 1950;

(b) the countries to which groundnut
kernels are exported by India;

(c) the value of the export trade in
these years;

(d) if the answer to part (a) above
is that groundnut kernels are not
exported from India at present, the
reasons therefor; and

(e) whether it is proposed to revive
the export trade in view Sf the Budget
proposals. which envisage an income
of 14 crores of rupees {from the levy of
export duty at Rs. 80 per ton?

‘The Minister of Coramerce and
Industry (Shri Mahtab): (a) to (o).
I lay on the Table of the House 2
statement containing the required
information. [See Appendix XVIII.
annexure No. 31.)

(d) Does not arise.

(e} No general resumption of ¢x-
nworts of groundunutls w  contemplated
al present, ’

Foreign Firms

*2396. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry be
pleased to state the conditions under
which foreigners and foreign firms can
carry on trade and business in India?

(b) Are there any rules governing
the matter?

(¢) 1f so, do Government propose to
place a copy of Rules on the Table of
the House?

Shri Karmarkar): (a)
and (). No conditlons have been
prescribed for the conduct of trade
and business by foreigners and foreign
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firms in India nor have any rules
been framed specifically for the pur-
pose. 1 would, however, refer Jy
hon. friend to the reply given by Shri
K. C. Neogy to parts (¢), (d) and (¢
of his starred question No. 433 on the
22nd February 1950.

(c) Does not arise.
FoReiGN FIrms

*2397. Dr. Deshmukh: (a) Will the
Minister of Commerce and Industry
be pleased to state the number of
foreign firms now carrying on business
in India?

(b) What is the number of foreign
firms which have started business in
India since 1st January 19489

(c) What was their number in each
of the vears, 1948, 1949 and 1950?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
to (¢) . No up-to-date information
is available. But the position on 30th
June, 1948 was as follows:

Number of controlled partnerships.
i.e., firms registered and operating in
India, whose partners abroad had pro-
prietary rights of control was 36.

Number of companies, i.ncorporatgd
outside India, having branches in
India was 465. In addition, there
were 683 Indian Joint stock compa-
nies, which were either subsidiaries
of parent companies lncorpora_ted
abroad or were managed by foreign
controlled Indian Joint-stock compa-
nies or a substantial portion of
whose shares was owned abroad.

The number of foreign firms granted
permission to set up industrial under-
takings was 24 in 1948 and 44 in 1049
and 47 in 1950. .

CoTTAGE INDUSTRIES EMPORIUM, NEW
DeLm

*2399. Shri Ramaswamy Naidu: (a)
Will the Minister of Commerce and
Ind be pleased to state whether
the Cottage Industries Emporium in
Delhi acts as an agent for sale of
exhibits sent or does it buy the goods?

(b) What was the value of articles
sent to or purchased bg' the Emporium
in the years 1048-49, 1949-50. and
1950-51?

(¢) What was the total sales in
those years?

(d) What is the Commission or the
margin of profit the Emporium charges
for sales rupee and what was the
total earn: in these years?

(e) What is the cost of the establish-

ment, rent and other expenses, per
year?
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The Minister of Commerce and
Industry (Shri Mahtgh): (a) The
Emporium generally acts as an agent
for the sale of goods on a commission

basis. It also buys goods to a limited
extent.

(b) Articles received Artic‘les )
g:ain for sale Zvutﬁ@t
194849 Nil Nil
1849-50  Ra, 2,90,000 Rs, 22,418.12.6
1950-51 Ra. 2,50,000 Re. 44.845.11.3

Feb,
{ “Pf?m )

(o) 1948.¢49 - Nil

194950 . R 1,23,635.14.3
195051 . Rs. 1,92484.9.9

(d) The rate of commission varies
between 6 pies and 4 annas per rupee.
The total earning was:

194849 . N
1949-50 . Ra 12,958.10.3
1850-51 . Rs. 17,720-10.3
(upto Feb.
51)
(») 1948-49 - Re 86.0
1894950 . Rs, 41,258.14.0
1850-51 - Rs. 56,170-8-0

ExprorT OF Sorr Woop 10 PaKisTAN

*2400. Shri Ramaswamy Naidu: (a
Will the' Minister of Commeree na)l
Industry be pleased to state whether
it is a fact that Government have
agreed to export soft wood from India
to Pakistan?

(b) What quantity was exported in
the year 1950-51, and what qQuantity

v:)i{l,é’be exported in the years 1951 and
1 ?

(c) What varieties of soft wood will
be exported?

The Deputy Minister of Commerce
;nd lsnldnstry (Shri Karmarkar): (a)
es. Sir.

(b) Separate statistics of export of
soft wood to Pakistan during the
year 1950-51 are not available. Infor-
mation regarding total quantily of
timber exported to Pakistan during
the pericd April-September 1950 has
already been laid on the Table of the
House in reply to Starred question No.
1303 by Shri A. C. Guha on the uth
Februray 1951. The quantities fixed
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under the recent Indo-Pakjstan Trade
Agreement for export to that country
are 5,000 tons during the period 26th
February 1951 to 30th June 1951 and
20,000 tons during the period 1st
July 1951 to 30th June 1952.

(c) The variety of soft wood agreed
to be exported to Pakistan is junge-
wood from Malabar, Assam etc.

PRINTER'S INK

*24¢01. Shri S. V. Nalk: Will the
Minister of Works, Production aad
Supply be pleased to state:

(a) what quantity of the annual
requirements of Printer’s Ink is pro-
duced in India:

(b) what are the production and
import figures for the years 1949 and
1950; and

(c) whether any seli-sufficiency
programme has been chaiked out in
this respect and 1f so. what is it?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). About 1,000 tons of Printer's
Ink other than Rotary Newsprint Ink
was produced in India in the year
1950. The production figures for 1ihe
year 1949 are not readily available.
The figures of annual consumption are
also not available but the indigenous
production does not cover India’s
total requirements. The value of
imports of Printer’s and Lithographers
Ink during the years 1949 and 1850 is
as follows:

1949— Rs. 18,21,000.
1930— Rs. 14.24,000.

(¢) No, Sir.

CLoSURE oF JUTE MiLLs oN Tz HooGLY
*24¢2. Shri Nazirnddin Ahmad: Will
the Minister of Commerce aad
Industry be pleased to state:
(a) whether all the jute mills on
the “Hooghly” were closed from the
gth to the 18th March, 1951;

(b) whether this was due to short-
age of raw jute; and

(c) when this state of affairs came
to the notice of Gove ?

The Deputy Minisier of Commerce
and Industry (Sbri Karmarkar): (a)
Yes.

(b) Yes.

(¢) Government had been aware of
the difficult stock position for some
time before decontrol.

20 MARCH 1951

Written Answers 2458

PERMISSION TO GOVERNMENT OFFICIALS
or PAKISTAN TO VIsIT INDIA

*2403. Shri Samjivayya: Will the
fms{it’ of Rehabilitation be pleased
0 :

(a) whether Government permit
Government Officials of Pakistan to
visit their wives or near relatives in
India periodically; and

(b) if so, what arrungements have
been made to check their activities
while in India?

The Minister of State for Rehabili-
tation (Shri A, P. Jain): (a) Yes.

.(b) The normal rules for temporary
visitors to India are applicable also in
the case of Pakistan Government
Officials visiting India otherwise than
in their official capacity.

MovaBLE PROPERTY OF DISPLACED
PERSONS SoLb IN PaxisTan

*2404. Shri Hussain Imam: (a) Will
the Minister of Rehabilitation be
pleased to state whether it is a fact
that the Custodian of Evacuee Pro-

y. Sind and Federal Capital of
akistan, has forwarded, to the High
mlssltonter for Iindia inbil’a):istani_t;
ent of evacuce movable prope
sold by him? -~ P

(b) If so, what was tiie value of the
property?

‘h:c%{ What amount has l,;eenl %?id to
oner i
& y or India in

(d) Have the Government of India
paid to displaced persons concerned
the amount received from Pakistan?

(e) Have the Government of India
furnished any such list of yroperties
of evacuees to the Government of
Pakistan and has any payvment been
made?

The Minister of State for Rebabili-
tation (8bri A. P. Jain): The informa-
tlon is being collected and will be laid
on the Table of the House.

wiwfuwat
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MEDICINES
*2405. lhpul:'.‘ Will the

(a) the value of foreign medicines
are imported into India from foreign
countries and how much worth of
Indian medicines are exported:

(b) the number of foreign firms in
India. that manufacture medicines and
the number of Indian firms, that are
at present manufacturing medicines on
Ayurvedic system; and

(c) the demand per vear for Ayur-
vedic medicines of India in foreign
countries?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) A state-
ment is laid on the Table of the
House.

(b) Number of foreign and Indian
firms manufacturing medicines on
organised basis is 21 and 40 res-
pectively.

Information regarding the number
of Indian firms manufacturing medi-
cines on Ayurvedic system Is not
available,

(¢) I am afraid this information s
not avaflable.

STATEMENT
o (Value in lakhs of Ra.)
Imports  Exports
194849 8%6-12 8095
1940-50 850-83 80.80
1950-51 718-08 75-08
(April to December)
M w A

ek, ot wd: w7 firwiw
T AT T W 9 wreT A
TN wGH :

(7) fdeit & &7 tyo &
e fed T fdt & dw o T
aar frafe ®TF ae A & am;
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Kerosene O1L

[°2406. Shri Khaparde: Will the
Minister of Works, Preduction and
Supply be pleased to state:

(a) the quantity of kerosene oil
im; from foreign countries in the
year 1950 and the names of the ex-
porting tries;

(b) whether there are kerosene oil
wells in India also:

(c) if so, the quantity obtained per
year from these wells; and

(d) the names of States where thes
are found?)]

The Minister of Works, Production
and Supply (Shri Gadgil): (a) 807,000
tons of Kerosene were imported dur-
ing the year 1950, from Iran, Bahrein.
Saudi Arabia and Sumatra.

(b) Yes.

(c) A very small proportion of our
requirements.

(d) Assam.

PayMENT or Cramvs

*2407. Giani G. S. MusaBir: Will the
?ﬁnigg of Rehabilitation be pleased
o state:

(a) the approximate date by which
Government propose to make payment
of urban claims verified under the
Digplaced Persons Claims Act, 1950;
an

(b) the percentage cor ratio in which
Government propose to make the pay-
ment of such claims?

The Minister of State for RehabiH-
tation (Bhri A. P. Jaim): (a) and (b).
The attention of the hon. Member is
invited to my reply on 14th August
1950 to part (b) of Starred Question
No. 370 Singh
Man. Government are not in s posi-

tion to add a H
thie cramd nything more definite gt
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ML WORKERS IN MADHYA PRADESH
[*2408. Shri Khaparde: (a) Wiil the
Minister of Labour be pleased to state
what is the number of mill workers

in Madhya Pradesh and how many
among them are women”

(b) How many Welfare Centres
are being run and at what places for
these mill workers by the mill owners
or by Government, what are their
names and what is the number of
workers utilising trem?

(¢) Are night shifts also run and do
women also go to work in the night
shifts?

(d) In which mills there are night
shifts?]

The Minister of Labour (Shri Jagii-
van Ram): (a) to (d). The informa-
tion is being obtained from the State
Government concerned and will be
laid on the Table of the House in due
course.

MEDICINES

*2409. Maulvi Wajed Al: Will the
Minister of Commeree and Industry be
pleased to state what steps Govern-
ment propose to take to improve the
supply position of medicines and in-
jections imported from US.A.
other hard currency areas?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): The
attention of the hon. Member is
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invited to the Press Note issued by
the Ministry of Health on 2nd Febru-
ary 1951. Since then certain other
essential drugs have been included in
Open General Licence vide Govern-
ment of India, Ministry of Commerce
and Industry Notification No. 11-1TC/
51, dated the 13th March 1951. It has
also been decided to allow import of
preparations of the drugs ard medi-
cines mentioned in the Notification
under Open General Licence unless
such preparations have been specifi-
cally excluded. The question whether
any further liberalisation in the licens-
ing of drug: and medicines is
necessary is ing examined in crn-
sultation with the Ministry of Health.

REHABILITATION IN BIHAR

139. Dr. Ram Subhag Singh: Will the
Minister of Rehabilitation be pleased
to state the number of displaced agri-
culturist and non-agricvlturist families
settled so far in the State of Bihar?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): The informa-
tion is being collected and will be
placed on the Table of the House in
due course.

EpucaTep UNEMPLOYED PERSONS

140. Pandit M. B. Bhargava: (a)
Will the Minister of Labour be pleased
{o state whether Government are

on of statistcs of unemployed
educated persons in India?

(b) If so, how many mstriculates,
non-matriculates, under-graduates,
graduates and post-graduates are un-
employed at present?
me(c) Has there; heen an) %reue in

number of unamplo; persons
during the last two years?

(d) If so. how do (iovernment pro-
pose to tackle this problem?

The Minister of Labour (8hri Jagii-
van Ram): (a) No such statistics are
available.

(b) Does not arise.

(¢) It ig dificult. in the absence of
statistics, to say if there has been
any increase in the number of unem-
ployed persons. The onumber of
registrants at Employment Exchanges
who were unempinyed at the end of
1950 was 3,30,743 as against 2,75.033
at the end of 1948,

(d) The problem of employment is
intimately bound with the general
economic activity in the country and
it has always been the aim of the
Government to so formulate their
policy as to maintain such economic
ia'c:zity at the maximum possible
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TRIBUNAL POR ENQUIRY INTO IMPORT
CoNTROL

ter of
pleased to state:

(a) whether Government intend to
set up a tribunal to enquire into the
complaints made with regard to the
import control as recommended by
the Estimates Committee; and

(b) if not, why notl?

141, Shri Sanjivayya: Will the Minis-
Commerce and Industry be

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
The procedure for deaiing with com-
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plaints within the Chief Controller’s
Organisation, has been tightened up
and improved. Complaints received
are carefully scrutinised and reports
are called for from the Chief Con-
troller of Imports wherever necessary.
All the complaints are personally
scrutinised by senior officers, and m.st
of them by me or the Deputy \linister.
There has been a considerable im-
provement since the Estimates Com-
mittee examined the estinates of the
Commerce Ministry and Government
consider that. at this slage. it is
neither necesgary nor practical to
appoint any special tribusal to exa-
mine complaints.
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PARLIAMENT OF INDIA
Tuesday, 20th March, 1951.

The House met at a Quarter to
Eleven of the Clock.

[MR. SpPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

1145 AM.
PAPERS LAID ON THE TABLE/

REPORT OF DELEGATION TO EcoNoMic
AND SociaL CounciL oF U.N.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I heg to lay on the Table a
copy of the Report of the India
Delegation to the Eleventh Session of
the Economic and Social Council of
the United Nations, 1950. [Placed in
Library. See No. II-C. 1 (d) (91)].

ELECTION TO COMMITTEES
STANDING FINANCE COMMITTEE

The Minister of Finance (Shri C. D,
Deshmukh): I beg to move:

“That this House do proceed to
elect, in such manner as may be
approved by the hon. the Speaker,
sixteen Members who, along with
the Ministers of State for Finance
and for Parliamentary Affairs, who
shall be ex officio Members, shall
serve under the Chairmanship of
the Finance Minister on the Stand-
ing Finance Committee for the
financial year 1951-52.”

Mr. Speaker: The question is:
“That this House do proceed to

elect, in such manner as may be

approved by the hon. the Speaker,
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sixteen Members who, along with
the Ministers of State for Finance
and for Parliamentary Affairs, who
shall be ex officio Members, shall
serve under the Chairmanskip of
the Finance Minister on the Stan®
ing Finance Committee for the
nancial year 1951-52.”

The motion was adopted.

CENTRAL. ADVISORY COUNCIL FOR
RaiLways

The Minister of States, Transport -

and Railways (Shri Gopalaswami):
beg to move:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, twelve
Members to serve on the Central

Advisory Council for Railways for’

the year commencing 1st April,
1951, along with the eleven Meni-
bers of the Standing Finance Com-
mittee for Railways, the Minister
for Transport and Railways, the
Minister of State for Transport
and Railways and the Minister of
State for Parliamentary Affairs all
%f w}gom shall be ex officio Mem-
ers.

- Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, twelwe
Members to serve on the Central
Advisory Council for Railways fer
the year commencing 1st April,
1951, along with the eleven Mem-
bers of the Standing Finance Com-
mittee for Railways, the Minister
for Transport and Railways,
the Minister of State for Transport
and Railways and the Minister of
State for Parliamentary Affairs
all of whom shall be ezx officio
Members.”

The motion was adopted.

STANDING FINANCE COMMITTEE FOR
Ramwways

Shri Gopalaswami: I beg to move:

“That this House do proceed to
elect, in such manner as the hon.

I
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[Shri Gopalaswami} .

the Speaker may direct, eleven
Members to serve under the
Chairmanship of the Minister for
Transport and Railways on the
Standing Finance Committee for
Railways for the year commenc-
ing 1st April, 1951. The Minister
of State for Transport and Rail-
ways and the Minister of
State for Parliamentary Affairs
shall in addition be ex officio
Members of the Committee.”

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, eleven
Members to serve under the
Chairmanship of the Minister for
Transport and Railways on the
Standing Finance Committee for
Railways for the year commenc-
ing 1st April, 1951. The Minister
of State for Transport and Rail-
ways and the Minister of State
for Parliamentary Affairs shall in
addition be ex officio Members
of the Committee.”

The motion was adopted.
STANDING COMMITTEE FOR RoADS

The Minister of State for Transport
and Railways (Shri Santhanam): I
beg to move:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, fifteen
Members to serve, under the Chair-
manship of the Minister for Trans-
port, on the Standing Committee
for Roads for the year commenc-
ing from the 1st April, 1951. The
Minister of State for Transport
and the Minister of State for Par-
liamentary Affairs shall, in addi-
tion, be ex officio Members of the
Committee.”

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, fifteen
Members to serve, under the Chair-
manship of the Minister for Trans-
port, on the Standing Committee
for Roads for the year commenc-
ing from the 1st April, 1951. The
Minister of State for Transport
and the Minister of State for Par-
liamentary Aflairs shall, in addi-
tion, be ex officio Members of the
Committee.”

The motion was adopted.

Mr Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary in

Rent Control (Amdt.) Bill

connection with the fnllowing Com~
mittees, namely:

Date for Date for

Nomination Election

(1) The Standing
Finance Com-

o

(2) tral Ad- + 3-4.51 6-4-51
Co

un-
cil for Rail-
ays. .
(3) The Standing 1
Finance Com-
mittee for
Railways.
5-4.51 9-4-51
(4) The Standing
Committee for
Roads.

The nominations for these Commit.
tees will be received in the Parlia-
mentary Notice Office up to 12 NooN
on the dates mentioned for the pur-
pose. The elections, which will be
conducted by means of the single
transferable vote, will be held in the
Assistant Secretary’s Room (No. 21)
in the Parliament House between the
hours 10-30 AM. and 1 pP.M.

DELHI AND AJMER-MERWARA
RENT CONTRinL (AMENDMENT)

. Mr. Speaker: The House will now
proceed with the further considera-
tion of the motion:

“That the Bill further to amend
the Delhi and Ajmer-Merwara
Rent Control Act, 1947, be taken
into consideration.”

Shri Sidhva (Madhya Pradesh): I
was stating yesterday that among the
various control Acts and laws, if there
is any popular Act it is the Rent Con-
trol Act. This Act, Sir, has brought
immense blessing to large numbers of
people in this country. No doubt
there are good and reasonable land-
lords. Equally there are a very large
number of very good and reasonable
tenants. But if you take the percent-
age of unreasonableness, it is to the
credit of the landlords—they are great-
er in number. There are many reason-
able landlords who would not like to
harass their tenants and accommodate
them under the existing conditions.
But it cannot be denied that tenants
in several respects are at the mercy
of the landlords despite thc existence
of the Rent Control Act. Invariably
tenants have to suffer when unscruou-
lous landlords try to eject them, cut
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water-supply and electricity, do not
white-wash thre house or attend to the
essential repairs.

Yesterday the hon. Minister stated
that 9,000 cases are pending in the
Delhi courts. He has not enlightened
the House by whom and why these
cases have been filed. I am sure, Sir,
that a large number of, them must
have been filed by the I ords. Some
may perhaps be by tenants who have
been served with notices of ejectment.
If there are instances where tenants
have failed to pay rents for over three
months, I entirely agree that they
should not be spared.

My hon. friend Mr. Deshbandhu
‘Gupta said that the boot is on the
other leg and that the tenants are at
fault. I do not want anybody to be
unreasonable. If the tenant is to re-
main he has to pay rent regularly.
At the utmost you can make allowance
for three months’ arrears. Beyond
that if a tenant does not pay, surely
that tenant does not deserve any
sympathy.' I am quite positive from
my experience of the working of the
Rent Control Act not only in Delhi,
but in other parts of the country, that
the tenants are the worst sufferers at
the hands of landlords, in spite of the
existence of this Act. I, therefore, con-
tend that an Act like the Rent Control
Act has to remain on the Statute
Book for a very long time. No sane
or reasonable person would deny the
nocessity for a Rent Control Act if
we have to face facts. My hon. friend
Mr. Deshbandhu Gupta gave an illus-
tration of how lakhs of people are
today huddled together and are with-
out houses. That very fact shows that
there are a large number of persons
who could not get houses. I know
that not only poor men but men who
have influence over the Ministers
could not get houses. I can say that
with my experience in Delhi and
several other places. The Minister or
the Government officials would be an-
xious enough to provide houses, but
there are no houses. Favours there
may have been here and there, I do
not dispute. But taking the question
as a whole the point is whether a
house is available either for a com-
mon man or a lower middle-class man
or a middle-class man or even a rich
man. I will tell my hon. friend Mr.
Deshbandhu Gupta that a house is not
available even for a rich man. Of
course pugrees are there. My friend
Mr. Deshbandhu Gupta quoted yester-
day thrat I along with other friends
was  very enthusiastic about the in-
corporation of the provision relating
to pugree in the Aet but that not a
single case has been found out and

prosecuted. For that the Police De-
partment may have to be blamed, but
for my friend to say that there is no
pugree in Delhi is not correct.

Shri Deshbandhu Gupta (Delhi): I
said that pugree is rife but nothing
is being done. -

Shri Sidhva: But that has nothing
to do with Rent Control. You have
rather to ask the Home Ministry to be
vigilant in this matter. The trouble
in my opinion is that there is no pub-
lic opinion in Delhi on this question.
In Bombay I know public opinion is
so great in this respect tbat the mo-
ment pugree is demanded the tenant
has merely to go to the Development
Officer or even to the Minister. Even
if Rs. 10,000 are demanded, immedi-
ately the Minister or the Government
supplies the notes, hands them over
to the C. I. D. and the man is caught.
I know that in Bombay a number of
people have been caught, and men of
public repute lrave been prosecuted
and sentenced. If it is lacking here
I would ask the kron. Minister to see
that effective measures are taken.
I do not believe that there is pugree
in Delhi. But it seems the landlords
are so influential here that they do
not allow the poor tenants to go to
court and they probably settle among
themselves. My friend cannot forget
the fact that not only is the police
responsible for not being vigilant in
this matter, but the landlords are also
responsible in arranging compromises
with the tenants by not allowing them
to go to a court of law. But pugree
is there. These are the hardships of
a tenant today. But among all per-
sons, for my friend Mr. Deshbandhu
Gupta to say this I cannot understand.
I have a very great regard for him.
He has also sympathy for the common
man. But in this respect he has gone
too far and shown sympathy towards
landlords only and blamed the Govern-
ment that they have done nothing.

An account was given of the number
of houses built. 21,000 tenements have
been built during the two years by
Government. You must at least give
some credit to the Government for

this.

Shri Deshbandhu Gupta: They were
for rehabilitation purposes.

Shri Sidhva: Whatever it may be.
We criticize Government on maay occa-
sions. I also criticize. But when there
is something good done we must ack-
nowledge it. For building 20.000
houses for the refugees or anybody
they do deserve cradil. And  they
have built 3.500 houses for their own
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[Shri Sidhva]

employees. Even if the pr@fab- hous- -

ing factory had come into existence
it would not have produced more than
5,000 houses a year. Then, is this not
creditable? . What has been done
is not a small thing.

12 Noon

I was stating yesterday that it will
take twenty-five years at least in my
opinion, .1f you take a realistic view
of the situation, to solve the housing
problem. . 1 was asking what is the
use of bringing this measure every
year or every two years before the
House, wasting public time and
money. Why should not Government
straightaway be frank and say, “This
law should remain and there should
be no limit for it” just as thcy took
provision in the Income-tax Investiga-
tion Commission Bill, and whenever
they do not want the measure it can
be repealed. Why do they not do it
that way? I would like to ask the
hon. Mr. Gadgil, is he sure that within
two years the housing problem will be
solved? If that is not so T want to
tell him straightaway that he is not
discharging his duty to the country,
because again after two years there
will be the same performance. Two
years ago my friend Mr. Deshbandhu
Gupta repeated the same thing, and I
am also repeating what I said {wo
years agy. And the situation is
worse. Therefore, why should Gov-
ernment in this respect, when they
feel it is a fact, hresitate to make it a
permanent measure? We are going
to support this because fact is a fact,
and whosoever may be having sym-
pathy with the landlords, when billions
of people are suffering for want of
houses, which of the Members will
ask you to remove this rent control?

The Minister of Works. Production
and Supply (Shri Gadgil): Nobody
has asked.

Shri Sidhva: But the whole speech
for about 14 hours of my friend was
for the landlords. He said “You re-
move this, you remove that”. Of
course I will come to the other point,
namely, about new buildings. But
I would request my friend Mr. Desh-
bandhu Gupta that under the exis-
ting circumstances in which we are
suffering he must not lay stress on
that point. The Landlords’ Associa-
tion has started saying that war has
been over since five years but there
is still the trouble of control upon
their heads. But they forget that the
suffering comes after the war. Du-
ring the war we did not really realise
the difficulties: we had sufficient food
during war, and w= had even a fair
number of houses during the war.

It is the after-effect of _war
that we feel, not only in India
but throughout the world. Today
there is the refugee problem in
Europe, five years after the war.
Houses are today being built even in
Europe. It is the after-effect that is
greater than during the existence of
a certain calamity. The representa-
tives of the Landlords’ Association
came to me. I had to speak to them
frankly and I said “I am not going
to support your cause”. I said
“Listen to me”; they listened to me,
they discussed everything with me for
half an hour and I told them “No-
thing of the kind; I am not going to
support you, you must remember the
other side of the case”. They agreed
and said, “All right. Would you not
support us on the que;tion of sub-let-
ting?” To that I said “I am with
you”. And on this matter I would
have moved an amendment myself
but for a technical difficulty, because
this Bill is only for the amendment
of one section. But if I am allowed
1 shall bring it, or if the Government
brings that amendment I shall sup-
port them. As I was saying the re-
presentatives of the Landlords’ As-
sociation may not have been pleased
in their hearts. really speaking, but
there was the indication that they
were pleased with my conversation
with them. So it is a question of
approach. If my hon. friend Mr.
Deshbandhu Gupta, who has a very
great, influence over landlords, had
made an approach to them in a like
manner I am sure his influence would
have carried much more weight than
the approach of myself or anybody.
I feel that we should not play with
the feelings of a small class of people.
He said that they are realising only
1 per cent. or 1} per cent. and that
they are suffering. If he will excuse

Shri Deshbandhu Gupta: I
mentioned 1 or 1} per cent.

Shri Sidhva: I thought he said that
they are not realising much interest
on capital invested. If he did not
say so, then I take it that they are
realising a good percentage.

Shri Deshbandhu Gupta: I never re-
ferred to it at all.

Shri Sidhva: I do not say one per
cent. If anybody says that these land-
lords are realising one per cent. or 2
per cent., they forget the appreciation
of the value of the land and the buil-
ding after the war and during war.
What was the value of a building in
1937 and today? It is 400 per cent.
more, that is to say if I purchased a
house in Delhi say for Rs. 100 in 1938,
I can get today Rs. 1,000. My friend
will not deny that. What becomes o1

never
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the profit of Rs. 900 that I have made
over Rs. 100, although the realization
by way of rent may be small? In
Bombay they get nearly between 33 to
4 per cent. Sir, therefore......

Shri Deshbandhu Gupta: In Bombay
the rent comes to 8 per cent. Thatis
the evidence given by the Chairman of
the Housing Board.

Shri Gadgil: The law provides 6 per
cent.

Shri Sidhva: The point that I was
stating was that I gave the most con-
servative figure and the landlords
themselves admitted in Bombay that
they do not realize more than 4 per
cent. After all you cannot consider
Delhi to be a greater city than Bom-
bay. Bombay is a big industrial town
with .a big population. I do not hnow
the latest figures but Greater Bombay
is estimated to have a population of
30 or 35 lakhs.

Shri Deshbandhu Gupta: May I ask
my hon. friend what objection he has
to the extension of the Bombay Rent
Cantrol Act to Delhi? That is all 1
ask for.

Shri Sidhva: I am coming to that.
If he had only said that in his speech
of 15 minutes, I would have dealt
with the matter, but he dealt with so
many matters. Of course that is be-
fore me and it is one of the most im-
portant points. I do appreciate it and
I shall give an answer to that.

It was stated by my friend, Mr.
Kapoor also that the Government
machinery is moving too slow for the
purpose of providing houses in this
City, and that unless that problem
is solved, this Act is not going to help.
I have said sufficient to prove that
even with the new construction, the
problem of housing is not going to be
solved. You may give any kind ot
concession to the landlords; you may
give any kind of facility and some new
houses will come up but I refuse to
believe that as if by magic within 3
or 4 years this difficulty of the hous-
ing problem will be solved. It is not
possible. I do appreciate his anxiety
that the houses should be built in
larger numbers but to blame the Go-
vernment that they have not done any-
thing is incorrect. He propagated a
new theory yesterday and said: Why
does not the Government nationalize
the houses? I do not know what he
means by ‘nationalizing’. Does he
mean that Government sould take away
by force all the houses built in Delhi
or give them some compensation and
take them over? He has not made
clear what that ‘nationalization’ is. 1
am sure if his proposal is accepted,
ltheé'e will be clamour frgom the land-
ords.

Shri Deshbandhu Gupta: If the hon.
Member would give way I would like
to explain this point. By ‘nationali-
zation’ I mean, let Government be-
come the proprietor of all the houses
and also undertake the obligation of
giving shelter to everybody.

Mr. Speaker: Let there be no piece-
meal arguments.

Shri Sidhva: That means there is no
compensation. I shall be glad if the
landlords are forthcoming to hand
over the buildings without any kind
of compensation. My hon. friend’s
nationalization is peculiar and what-
ever compensation there may be, it is
not practicable on the face of it. We
were out for nationalizing agricul-
tural land and we have not succeeded.
One would wish that every one should
get a house, but it is not a practical
proposition. Our Constitution pro-
vides that some compensation has to
be paid and if the compensation is to
be paid crores of rupees is required
and therefore this is an unthinkable
proposition. He made the suggestion
because he had to find out some way
of doing it. My hon. friend has not
made any practical suggesiion as to
how these 7 lakhs of people who re-
quire shelter today could be provided
houses within 2 or 3 years. He has
never shown a programme for that
nor has he said where the money
ought to come from. My friend, Mr.
Kapoor stated that the Rehabilitation
Ministry was thinking of a proposal to
ask an Insurance Company to build
houses. I know of that scheme and
the latest information with me is that
last week an insurance company has
started with a capital of Rs. 50 lakhs
in Delhi. The terms of that proposal
is rather very stringent. Even though
the houses will be provided for the re-
fugees, those who run the concern
would always like to have some pro-
fit. As I studied the proposal! I felt
there is nothing to give an incentive
to a capitalist to invest his money, to
enable him to get a good return. I
wish there could be patriotic people
who even under extraordinary circum-
stances would not like to hrave a profit.
They can start on a no-profit, no-loss
system, But we are wanting in such
kinds of patriotic capitalists to come
forward and build the houses.

The other day we had a discussion
with the hon. Minister for Health
under whose charge this pre-fabrica-
ted factory is. I made a constructive
suggestion to her that I am not going
to remain content with small blocks
that are being manufactured there, and
although they may be giving 5 or 10
per cent. profit. I told her: Get the
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[Shri Sidhva]

factory going. I am in favour of
running the factory. Immediately take
steps to see that the factory is put in-
to operation. I am not satisfied with
the output of some blocks even though
you may get a profit of 5 or 10 per
cent. I put a short question and she
actually promised that a Committee
will be appointed. Although the Mul-
gaonkar Committee report is not before
us, she stated that it is still secret. We
do not want to embarrass the Govern-
ment in that respect. But are we not
entitled to know what is going to hap-
pen, whether an Engineer is going to
be imported from some foreign country
to find out whether this factory is going
to produce the houses or not? You
were good enough to admit the short
notice question, but she refused to ans-
wer it. That is the position. I had a dis-
cussion with her and she stated that she
will give reasons in her answer but the
Secretary of the Ministry has stated
that the kon. Minister refuses to even
answer and then my question is not
even included in the ordinary questions.
She promised me that she would make
a statement very soon. I do not know
when that statement would be forth-
coming. The statement should be made
as early as possible. I again make a
suggestion, ‘Sir. I have great respect
for engineers in India for their intelli-
gence but it is just possible that for
this kind of work which we have start-
ed for the first time in India, there
may not be an engineer who will be
able to tell us what is the defect and
whether the houses of the type origi-
nally contemplated could be manufac-
tured. Let Government get some ex-
pert from Europe or England or wher-
ever they may be and get their opinion
and start the work. If this is done our
80 lakhs capital which has been invest-
ed would be saved and the great hous-
ing problem will be solved also. At
least we shall get 5,000 houses per year.
If the hon. Minister feels that this pre-
fabricated factory has been thrust up-
on her and that it does not properly
belong to her, then let the Government
ipstead of having a dual system of
housing manufacture, have one agency
for the purpose of providing houses in
the city. I can tell my friend Rajku-
mari Amrit Kaur that I happened to
go to Faridabad last week and to my
great joy, I found an electric power
machinery being installed there.

[MR. DEPUTY-SPEAKER in the Chair.)

On my enquiry, I found that this
Power House was imported from re-
paration machinery from Germany and
was lying for a number of months in
the Calcutta Port. Engineers after
Engineers examined that and said that
it was not good and they rejected it.

I do not know how much demurrage
we have paid to the Port Trust autho-
rities; it remained there for a numbesr
of years. Some good man from the Re-
habilitation Ministry came and said
that he would like to make an experi-
ment and try that machine. He sug-
gested that an Engineer from the place
from which the machine came may be
called. An engineer was brought on a
six months’ contract on a salary of a
paltry sum of Rs. 2,000—I deliberate-
ly use the word ‘paltry’ because in the
Damodar Valley Corporation, we have
brought an Engineer on a salary of Rs.
12,000 a month. That gentleman has
erected that machinery in Faridabad.
Let me tell you, Sir, that they are going
to supply electricity not only to Farida-
bad, but to Delhi also through this
power house. Thirty lakhs of rupees
would have been wasted by our Gov=-
ernment if that intelligent Engineer kad
not been brought in. This is the way
in which our machinery is being wast~
ed. I put a definite question to the
hon. Minister; but the hon. Minister
was not prepared to give a straight
answer; he took shelter under many
other things. I must say with all due
respect, the Ministers do not know
these things. If I ask a question
whether the Minister understands the
working of this machinery, perhaps, to
save his respectability, he says, ‘Yes’.
But, I am sure, he does not know.
Therefore, Sir, I contend that the hon.
Minister should find out in which coun-
try in Europe, or England such a fac-
tory was working, and call for an
Engineer from there. Do you mean to
say that we will grudge the expendi-
ture of a few thousands on this ac-
count? We have spent 80 lakhs on a
bad bargain; we want to make the
best use out of it. It is stated that
some legal points are being examined.
I do not want anybody to play a fraud
upon us. My hon. friend says that it
should be wound up. But, I would re-
quest the hon. Minister Rajkumari Am-
rit Kaur to take all the hon. Members
of this House to that factory. Let them
see the factory. When I was going to
Faridabad. I showed the factory to
some of the Members and they were
very anxious to see the factory. There-
fore, I say, let the hon. Minister make
arrangements for the Members to see
the factory. Then, they will realise
what work could be done by the fac-
tory. When we make constructive sug-
gestions, the Government is not pre-
pared to consider them. It is said that
the Cabinet is considering the whole
question. My point is: the hon. Minis-
ter may not be able to make a State-
ment in the House; but even when I
was talking to the hon. Minister, she
js not prepared to take me into her
confidence. That is our position. I do
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not know whether shre regards me as
her colleague; I consider that I am
part and parcel of this Government.

Shri Kamath (Madhya Pradesh):
Government? Coming events cast......

Shri Sidhva: Yes; I do think we are
part and parcel of the Government.
When we make constructive sugges-
tions, ‘Government must take us into
their confidence and tell us what is hap-
pening. The Mulgaonkar report is not
forthcoming. I do not blame the Gov-
ernment for that, because there are
some legal points involved and we do
not want them to publish it now. That
argument is understandable. ‘This pro-
blem of housing has a bearing on the
question of rent control. My hon.
friend Mr. Deshbandhu Gupta will
clamour for ever if this problem also
is not solved. Therefore, this problem
has to be solved.

The other day, during the discussions
I stated that some foreign firm, which
has a representative nere, is making
a good offer to the Government to pro-
duce houses. The hon. Minister did
not say this; but that gentleman told
me. Because we are public workers,
some people come to us. I want to
know what the difficulty is in the way
of getting this factory in a proper work-
ing order, for the original object for
which it was intended. The original
object with which the factory was es-
tablished was to build houses. 1 will
not be satisfied even if the factory is
able to work on a profit of 5 per cent,

by producing some building materials.

The Minister of State for Transport
and Railways (Shri Santhanam): May
I know if this Factory is the main
topic under discussion now?

Shri Sidhva: My hon. friend Mr.
Santhanam has always the habit like
Jack-in-the-box, of getting up and rais-
ing a point of order. He was absent
yesterday; he has now come.

Mr. Deputy-Speaker: Construction of
houses is only an incidental matter, to
avoid continuation of the Rent Con-
trol Act. As to how it should be work-
ed, and all that, there is a limit.. There
are other Members also who are an-
xious to speak. It may be relevant at
one stage. But, continued repetition
becomes irrelevant.

Shri Sidhva: I was only saying, Sir,
that housing has a bearing on rent con-
trol. We have got a certain machinery
for the production of houses. 1 was
only saying that the work in this factory
should be expedited. My hon. friend

sitting by the side of the Minister °

should give sound advice rather than

put obstacles in the way. Knowing
the hon. Minister well, as I do, I a:n
sure she will consider my constructive
suggestions sympathetically, and

not take the advice of my hon. friend
Mr. Santhanam.

Coming to the proposal of my hon.
friend to apply the Act to new houses.
which was one of the points made in
his speech, I wish to point out that
there are Acts in other parts of the
country where some relaxation in rent
control i made in respect of new
houses. My hon. friend put me the
question whether I had any obJectlon
to have the U.P. Act applied in Delhi
If he is anxious to have the Bombay
Act applied to Delhi, I have no
objection. He is under the mistaken im-
pression that in the Bombay Act there
is no control in respect of new build-
ings. The position is this. There is a
provision in the Bombay Act by which
the landlord and the tenant are allowed
to fix amongst themselves the rent of
the new buildings. But, if the tenant
feels that the rent is high, he has the
right to go to the Small Cause Court in
Bombay and the Judge of the Small
Cause Court fixes the standard rent. If
this provision is acceptable to my hon.
friend, I am for it. I do not know
whether the hon. Minister is agreeable
to this. That would give encourage-
ment to builders of houses. He will

" feel that althouglr he may not be able

to get a certain percentage of rent, still,
he would be able to manage to get a
certain rent and if the tenant dues
not go to the court, he will continue
to enjoy that rent. Let me tell for the
information of my hon. friend that
there is another facility given by the
Bombay Act. If those landlords who
have built only the ground floor, want
to add five or six storeys Government
will have no objection to allow the
ejection of the tenants, on the condi-
tion that when the building is complet-
ed, those very tenants should be pro-
vided the same accommodation. If my
hon. friend is agreeable to this, I am
for it. This would give encouragement
to the landlords to build.

Shri J. R. Kapoor (Uttar Pradesh):
'I“jhat is exactly what I have suggest-
ed.

Shri Sidhva: My point is, there is
difference between the landlords of
Bombay and the landlords of Delhi.
My hon. friend cannot forget that.
Further, the Bombay Government
have given an assurance that sufficient
building materials like cement and
steel will be made available for the
people who wish to build new houses.
I am sure the hon. Minister can issue
such orders if the landlords are forth-
coming.
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Shri Deshbandhu Gupta: If my hon.
friend will allow me to say so, I am
for the Bombay Act in toto to be

extended to Delhi.-

Shri Gadgil: But, the Bombay land-
}or«('ils are dxﬂerent from the Delhi land-
ords

Shri Sldhva: Even without the hon.
Minister coming to my rescue, I have
held that view for a long time that
there is difference between the land-
lords of Bombay and the landlords of
Delhi.

g T aw fag ;. F fewdw
&7

{Babu Ramnarayan Singh (Bihar):
What is the difference?]

Shri Sidhva: fe®ig a8 § fF agr
Tt & sarar Yfearfes é (The ditterence

lords of Bombay are more patriotic).

I hope the hon. Minister will consi-
der this proposal. For the purpose of
building new houses, some encourage-
ment is needed. But I do want some
kind of rent control. I do not want
absolute de-control in the matter over
the new houses. My friend Mr.
Kapoor wanted absolute .i2-control
over the houses which are built now.
That should not be. When you give
relief to the landlords, there must br
some relief to the tenants also. Those
houses built after 1947 are under con-
trol and if the proposal is that for the
new houses there should not be any
rer;lt control, I will oppose it toath and
nail.

Shri J. R. Kapoor: I shall be con-
tent with half a loaf. if you cabonct
give me a whole bread.

Shri Sidhva: My hon. friend WMr.
Gupta made out a good case ubout
the Improvement Trust and the slums
in Delhi. I would suggest that if the
municipality and the
Trust are all amalgamated., that will
be the best arrangement. What has
this Improvement Trust done? Apart
from improving some areas outside
Delhi. has it done anything to deve-
lop Delhi city? It is the duty of an
improvement trust to examine the
areas. demolish houses where neces-
sary and clear the slums, broaden
the roads and sell new plots under bet-
terment clause which will bring greater
revenues. What has been done in
Bombay? Sir, we know that they
changed the old road which was only
25 feet broad and changed it into a
fine road 125 feet broad—I mesan the
Sir Pherozshah Mehta Road—one of
the finest avenues in that city. What
is the position herz in Delhi? Go
to Chandni Chowk ard see the condi-

Improvement.

tion there. The road there is 100 ft.
wide and on both sides there are tram
lines and by the side of rails some peo-
ple there use the space on the road
as motor garage. Anyone going through
Chandni Chowk can see cars covered
with tarpaulin sheets standing on fhe
roadsides, and they block the traffic on
the road.

An Hon. Member: Who is responsi-
ble?

Shri Sidhva: Well, the police or the
municipal authorities or the landlords
are responsible for keeping the roads
clear. But then the landlords or the
persons concerned approach the autho-
rities and probably bribe them and
therefore this state of things conti-
nues. But we should not allow such
encroachment on a public road. The
result is that Chandni Chowk is very
congested. It has been made a one-
way road or a road with one4vay
traffic. Still the congestion is there.
Sir, the Improvement Trust should
amalgamate with the Municipality and
the relevant laws should be properly
framed and modified if “iecessary.
The roads should be widened. 0od
buildings which require to be demc-
lished should be demolished and ‘he
whole place made less congested and
made hygienic and- sanitary. Sir, I
do not accept the proposition of my
hon. friend Mr. Deshbandhu Gupta
that Delhi is the worst slum city in
India. There are slums here, I admit,
but I have seen equally bad slum cities
in other parts of the country. But~
these slums in Delhi can be clesred
and the general housing situation im-
proved and the whole problem solved
by adepting the proper measures. This
will take time, and according to me
it will take about 25 years.

Sir, I do not want to take more {ime
of the House, though I have a lot more
to say. My hon. friend referred to cer-
tain figures of cost and said that at the
rate of 100 sq. ft. for a man it will
require so much for getting the land
for the houses and so on. But I feel
that all his calculations -are rather
imaginary and designed only to show
that the work will require so many
crores of rupees and nothing has yet
been done. But I must give credit to
the Government for doing what it has
done, though much remains yet to be
done. They have done something,
that must be admitted. The Rehabili-
tation. Ministry, and the Ministry of
Works. Mines and Power, have cons-
structed nearly 30,000 tenements. It was
said that 6,000 houses were built by
private agencies. But I have not heen
abie to see any such large number of
houses either in Delhi or in New Delhi,
as I do in Bombay. But I will not dis-
pute the figures by Mr. Gadgil. But
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one thing I must refer to. Have we
heard of building sites being sold by
acres? Does that happen anywhere?
In Delhi land for houses has been sold
in the past by the acres. In other
cities housing sites are sold by square
feet or at the most square yards. But
this is what has happened in Delhi. And
on Curzon Road which is 1} miles long.
on one side you find eleven houses and
on the other thirteen bungalows. And
each bungalow consumes a few acres.
Why did not the landlords construct
more houses on these lands and thus
remove congestion and also go a little
towards solving the housing prob-
lem in Delhi? Is there any restriction?

Shri Deshbandhu Gupta: That is ex-
actly what I am saying. Restrictions
have been put by the Government in
the way of landlords who want to cons-
truct multi-storeyed houses or addi-
tional houses on their lands. Unless
the additional ground rent which 1
have referred to is paid, they would
not give the permission.

Shri Sidliva: The hon. Member did
not say any such thing. He may re-
read his speech. He wanted every-
thing to be given to the landlords. If
the bye-laws require modifications.
necessary steps have to be taken to
change them. My hon. friend wants
us to follow the example of
Bombay, but he will not follow the
example of Bombay himself. I feel if
the Bombay Act is applied to Delhi
with certain modifications, then the
problem is solved. If my hon. friend
also agrees, then I hope he will with-
draw all his opposition and agree to
the giving of this small mercy to the
tenants that the hon. Minister is show-
ing. Of course, I would not say that
he is doing any great or distinct ser-
vice to the citizens of Delhi by bring-
ing forward a Bill to extend the Act
for another two years. The Govern-
ment, I say, must be firm and should
follow a good plan. If it is weak and
likes to play to the galleries, then that
Government will not function proper-
ly. I would like to hear from the hon.
Minister what he has for solving chis
problem which according to me, will
take about 25 years. I have an amend-
ment asking that the law may be cx-
tended to 10 years time.

Shri Gadgil: The comprehensive Bill
proposed will have no time-limit.

Shri Sidhva: I am glad to hear that.
Then I will be content. I do not believe
in giving any time-limits. As in the
case of an investigating committee, it
is no good giving a time-limit after
which it has to be wound up.
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Sir, I feel that the Government have
done well and I hope ‘that they will do
better and I support this small mea-
sure intended to extend the Act for two
years. I hope my hon. friend Mr. Desh-
bandhu Gupta and also  Pandit
Bhargava will also support it. This
provision deals also with Ajmer-

Merwara. The provisions cont?ined in
this are not confined to Delhi only.
Government have not taken §trmgent
action: they have been too lenient. Let
us be fair to all and not only to a class
of the landlords. Take impartial view
of the whole problem where millions
of people are affected. It seems to me
that after hearing my speech he will
see that there is no difference of opi-
nion between him and me. He said
that the Bombay Act may .be applied
here and the hon. Minister said that
he is going tc bring a comprehensive
Bill with provisions to suit the purpo-
ses of this City. Therefore, Sir, with
these words I whole-heartedly support
the motion.

T T fag: SrEeafa
ARy, & aga ant ¥ feed smar @A
g o agt 9 WATE 1 o [wEY
TAT T AOT AW A Far A S
I IH gUE TB ATWA IS
@ faedt ¥ faat &, @ Q@ ar
T FT FE@T AF § dR ST 39
T FY T ATAT Fasar gR | 7 9T
F g9 A FT AFATE | T &Y AG
R faga g@E 7 I F awwr A
agT d T A @ A T ¥ 3T Ay
7g st g ar fe sy gw =ar
d Fgrag 9 J=1 (Landlords)
& foa w311 >few Tagarg feof
QTG TAT F ANT A FWTHAT FT
1T A I DT, FoERT: N Y I
# § = & foi & oR 98 39 aER
¥T gy & I FD TG )

=Y faway ;& ot @ ar fF g
ST & STt § )

a

T I fag:  gafed &
I F AU HT QUG GAGT AT
g1 fow 7 fiw & g iy arefire
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[ amy T fg ]
T ¥ Jara W gT wer o e gt
ORI FHAfEr # fraw
R F fod sa@Ard sk aw
F ax WA ISP AR TR gt
a€ &, 9T F fod § aEmar oW
¥ waw & Tefe qigm w1 s
g T IT@E AH &1 5T F
ag @ymETE SEE g1 &Y Far S«
st A TE X & W uF W
T FX wwar g 5 fex a@ed
Fg N ? o ot F o wEIR
i g 9 I N @ FgERAE
@R § FRFfod) | )@ ara
W@ ag AF ¢ 5 g far efire
e [ safe § AN aga gwAIR
@) T T A gEw g §
fF fm & fod g aff & s &
foq at o d®T g T M A A am
am ¥ wifgd ) &) w@ a faaar
qET & AT FY GT T T AN
AR QAT 47 i ag T N S
FQA 4, ol NE ardE A W
fadiy w0 A @) 7@ @@ A
g fF & a@e N w0y A
@ A A gTER A ardw =3
¥ fod U g Ofew oh @ @
W F IHS FAWT JW@AT § AT
@ AT geW g ¥ g & wmr
% 7Ee g §F &< f5 goRad
R0 AR AFMA IJNI | TER T QT
7 aw g ofe § s ard afa
g s N faaar s afed,
39 ¥ afgwr TR 7 R fE,
N IR § oqwEr @ @ g | Sfe
og g F R B @ fem &R
TR ¥ fod aR® wwEr g ¢
R FR N A A wifed o
™ TR A TwEr gF w6

# sgar g fr a0 =fgd i waF
¥ ) aFar 41, SE J Aww
fear, e foam @ @war an, SaAT
T fear, @ @ W & & aER
A far @A wfgd, st wEER
N Tifgd 7 af 1y &@R &
fre fod

wor § wEar g 5 oag Few oSN
TN E, AR T awF ;¥ ww
g g1 AW @ w A R
e orgr #1€ @er &, @ I W ;W
3 & o FAT FAmAT IE@T F 1
FA WS TR I IG T TF
feor & fod a@mar Jm@TE, "R Ty
FEI ITHT AHYL A | TG I
T A fod, Tw qifeardz & fod sk
£ g@R ¥ fod sowemE a1 @
f& s F0a A R TFEw ™
FEF F F FT FAGA A 99 W
2 ag A q@ & F Nawr
AT wifgy S 7 facges favas
(Simple) g1 T N FR A
aefs 9T 7 7@ F w® @
Frdgfaa (Comprehensive) faw
(Bill) &1 ® & @¥a9w =g fa=
T4 qwT, ¥ AT gwa § B
8 & Qar @1 Wfed, @ e
Are 5 & @Y I F Tw
A 7 wwar e of grea A, ¥
54 F SIWE §, T qY ITHE
A fgmm A AAX € qF 9F Q@Y
FQ B IT FAfa wq FTET O
Wt o am ¥ (Rent) fafrqg <
g ag @ @ fr fafkaqg awa
T IqAT TR 9 A e s w0
agk aF ST AN GH FWH WA
o &, § AN AW TETW a
deor ¥ R e & fod g,
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1T ‘AToTed (nationalize) #%
fer s@, R gw Il ¥ @R
/AT IY, @ F IwoEy F foF
QF 4 dam, & @ S quv 2@
F W gr 1 e S9 T W
g9 T FQ, AR T qB ISV
FEH A AW AAYE IT TF IS
N T & o WEad #; oW
g f5 99 ¥ grg W A e gy
AN FITT Gar AERT a1 AheA
fog d 1 ww F faors FW W,
I A Qg oEm Ao oEw
7g A7 @ § f5 Jeory =y
(tenants) ¥ afyF = 7 & ¥
AR AT 79T A FQr T ¥, o0
a7 FET AT §, e o =
fafeag & mr, sEar ¥ T R
fre s wifed, @ R fafeg
g X g T Af WE @
dff FgT w1 § wwled Sv
F1 fTHTS TR FAT TEA AR IT Y
¥ F for gar &9 Wfgd

e R fag ¢ Arfesw Aa@
HHT A7 T 7S W o

g Ay fagc At s9F
fod F9gd & W X AT qfEe
FT gy, § wwwar g 5 Qar
FIE T SR R A E, &
gorm wifgd 1 & @ 3@ @A E
fFf 7 WA Far FEE ST ST
¢ fr SRy S W AN § =w®

A E AR A N AT § ag
WA g, §7 @ &7 71 A 2,
et Y g aE) @@ 1| AT @ AT
2 fF orm facge fowe a9, g
T § fs wer 7 93, |ifs wrer
TG, 7 SR N AW T0T &, H]

AT § wqAg T § AR TW
@ A mreash ¥ | oW gl
At 21

faaar @ga 7 9 wa g F SsOrEY
FAR F Fgr 5 ag aga J[;pwE
g g A grax T g gl ax
7 T AT g, e 9@ e
Tar wgy & fr feT adt s AT
FITA TG 9T IH] F A, a1 W1 I
T & aFar & i 99 w1 7 F1E o
awr § fore or &Y aorg & & Fr AT
gy @ WIar &Y, 9§ & aFar
ifF s w@W § #F IW.
qia g o & foxr ey <
IQ F A I SE FAATARIE |
Fal 99 & Tg =W AREAT §
afs1 1w (Controls) 't I g
F A s g@r g Wi T
FLG F QA QA ATAE | IR
7 & f5 oo R #=18 @R
qgi wafeq §, 99§ 48 UF Q@T
T g, fog #1 ot I"d § ).
g, FE) wrgar & Ar AG FwEgAr
g R IR s e q,.
affw & @ ag Tgm fF oo
F FI A AR T F AN AN FE
T @ S W @R BT FEO-
FTT T |

st Efe : A gSw A A
Q@I

Ty TeAwEw fag &S
g A Fw &1 FE & ATA AT
g fr ofemame st g 1 3fFT W
AN R i@l ¥ F@F & 43 WEH
T & 73 TR TIfearie F RS
T @R ) fow far 7@ @ T
far gk fod sramg & i g b
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(3 TR Fag]
9 fer & FugmfF s
e gar g fag A wifeare
FER N Fo® W@ Fn | ST
AW W AR o F @ wwwN
T § 5 aw afeamiee g@R
GRS

Srrafa wEea, § arefirs atgw
R AR T FIFA § TTHR ¥ T
& s S o &), 36 3§ aot
Iraar feam & fog fed fr 5 et
TR Ffeq Fg ) W@ FT FRO
g efF o wy € fF R am
N A § e afe AR aw
' W F ¥ o g
S faw $T GET swew FY AT QA
g g faedt § enfeg a forg
F om & oam A @, T A L
F @ A FE R A w23 o
AR AN WRT gxw fet axg @
F w9 AW % 1 AW @ @
W o @ fm 6 ¥ quma ¥
wfed dwaer @ 1§ w7 g R
W T®@ 1 FI5 FW a1 &R 7
& Afed | W FET F qfA
a R R FE A W asw @
o« 9 F AfT T A gE @y
& el § g ama i R araw
TSy Wt F§, @AST K, AT A
Y 9§ A g I AT AR ag
TR Avga g fF &t & gurd
O A AR gw Sl F¥ qden ge
TRATT Y | FL W TANT AG FT
FFY @ A S o fF oW s
sWUF TE § | A & ¥ ey
o # g e d feeelt & qEn g}
qTY TA FT S S qA wmw #
fs gdw fFooi Y qw @R W@
# 37 % e &S TE |

@ 9 W fawddaam
AT F g AfeT & wgar g
WA W ey q=w S oA S
sara & fF @ fadse a9 (Select
Committee) # wr =nfgd, 9@
HFR F A1fed AR T 7 fqowe
FAN A omT Wifgd @R g @

-

IR gRT a7 FT g 9 fyw #
T ¥y | focolt age A #% Ay
T@T 9@, IR W F afd g
syoq § faa ¥ afad gar @ /|
FT I qAAT I FF AR GRT
T

T FE FT A A I e S
¥ wTE FT GHET FETE |

(English translation of the above
speech)

Babu Ramnarayan Singh: Sir, I
have been coming to and residing in
Delhi for the last so many years.
Shri Deshbandhu Gupta has observed
in the course of his speech that those
who have come to Delhi from outside
are also to a certain extent deemed to
be residents of Delhi. He is justified in
raising that plea and it would be in-
gratitute not to concede it. I, for one,
would concede it. Our Shri Sidhva
found many things in Shri Gupta’s
speech which made him feel as if what-
ever had been stated therein had been
in support of the landlord’s case. I
should say, on the other hand, that al-
though I would not vouch for every
word in that speech it was on the whole
a plea for justice and that what he
wants from the Government is nothing
but justice.

Shri Sidhva: I took you for a man of
the masses.

Babu Ramnarayan Singh: Hence T
lend my full support to what he has
stated. Our friend. Shri Gadgil, has
come forward with the reply that ihe
Government is responsible for provid-
ing houses for Government servants,
in the first instance, and then for our
unfortunate refugee brethren. As for
the rest, Shri Gadgil is of the view that
our Government is not responsible.
This is his frank reply. May I. then,
on behalf of those other people, ask
a frank question, “What else is the
Government meant for?” For, such
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ple might well ask that question and
it would make no difference to them
whether this Government remains or
ceases to exist. It is a fact that our
friend, Shri Gadgil, is a patriotic
person and a very intelligent man. He
can very well follow the argument that
he does not exist for those whom he
does not serve. He should be able to
concede that point. I was .very much
surprised to hear the speech of Shri
Sidhva who was giving praise to the
Government although there was no
particular cause for doing so. Not that
I would never give praise to the Gov-
ernment. I am also prepared to praise
them but only when I see a befitting
occasion and then my heart leaps with
joy, as, for instance, when I heard that
the Government has built twenty thou-
sand houses. The Government today
holds all the power and the resources
and if the Government does more than
it is expected to do it certainly deserves
our praise. But it is not enough to
say, ‘Well, they have done something,
after all and let us praise them for it.’
We must not flatter our Government
that way. Let us give all possible
praise to the Government. In fact, it
is our duty to do so in cases where it
has done more than it could be expect-
ed to but where it has failed to do as
much as it might have done it should
be censured and taken to task. For.
fwh’at, after all, is a Government meant
or?

Now, what is the idea behind the
laws that we enact? As a matter of
fact they are designed to resolve dis-
putes. A law is made in order that a
right be made to vest in one to whom
it lawfully belongs. This is what it
should aim at. Is it not a matter for
shame for me, for this Parliament, and
for this Government that there are at
this time about nine thousand cases
pending in courts which arise out of
this control? Why should this be so?
A law should be simple and straight-
forward. Shri Gadgil has of course
stated that he is going to bring for-
ward a comprehensive Bill but who
knows when that Bill might come up. I
would, however, suggest that it ought
to possess the aforesaid virtues. It is
true tc say that I can in no case side
with the landlord but so long as he is
there and you admit his status you
shall have to do justice unto him.
Whatever rent might be fixed by you.
you shall have to see that he gets it at
the proper time. In so far as the ques-
tion of the liquidation of landlordism
goes T would shed no tears if the land-
Jord is divested of all his rights and
there is nationalization. If the Govern-
ment were to deprive landlords of
their houses I would not cry over it
but would rather be pleased. But, un-
til you do that and so long as you

recognise the rights of the land-
lord it stands to reason and is
only fair that he is treated with
justice, and the law should be so
simple that it should be possible to
punish any one who does anything in
contravention of it. It is right and
proper that it should ‘not be possible
for landlords to realize excessive rents
from tenants or to raise the amount
subsequently, but they must be paid in
time whatever rent has been fixed, and
if a tenant fails to pay the rent at the
appointed time he must be held to
blame for this and should be ejected
and also punished.

Ch. Ranbir Singh (Punjab): The
landlords receive the rent but do not
give a receipt for the same.

Babu Ramnarayan Singh: In that
case, he should go and deposit. the
amount with the court. I hope that
kind of law is there and in case it is
not it should be provided. My own
obse!:vatlon in regard to this peculiar
law is that both the landlord and the
tenant are crying against it. I have
found thegn all crying and none happy.
My submission is that the law should
be very plain and simple so that there
might be an end to disputes, for these
disputes tend to make people dishonest,
mutual dissentions multiply and prove
harmful to the country.

Shri Sidhva has remarked about the
landlords of Bombay that they are ex-
tremely patriotic. I was much pleased
to hear this. But, then, as suggested
by Shri Deshbandhu Gupta, why not
make the Bombay law applicable here?
May be, that law has some such virtue
attached to it as suffices, ipso facto, to
turn a person into a patriot. Possibly
there is some merit in that law that
Shri Deshbandhu Gupta would have
it made applicable here. :

I want justice for all. But when I
hear people talking of controls I am
scared for I have sufficient experience
of them. He says that of all the con-
trols that are extant this one is the
most popular. I do not care who wants
controls and who does not but I would
pray to God there were some organisa-
tion in_this country which might con-
irol this Government of ours.

Shri Gadgil: We are being controlled
by this House.

Babu Ramnarayan Singh: I am glad.
for a voice ecomes from somewhere that
this control is being exercised by the
Parliament. My own observation, how-
ever, is that it.is the Government that
is controlling the Parliament. It will
be a happy day for us when the other
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[Babu Ramnarayan Singh]

thing happens. Swaraj, to me, would
begin from the day the Parliament
starts controlling the Government. But
I must confess with a sense of pain and
shame that today it is the Parliament
that is being controlled by the Govern-
ment.

sir, I would urge upon Shri Gadgil
and through him, upon the Govern-
ment that whatever else they might do
they must do something for this city
of Delhi, just to give a proof of their
efficiency. Delhi being_this country’s
capital you must give it the best of
your time and attention. Let all unite
1o evolve a magnificent administration
for Delhi which should be free from
the least vestige of injustice, where
none dare accept a bribe or cause
harassment to anybody. Let Govern-
ment of India check all sorts of dis-
putes and even if a dispute occurs it
should be possible to settle it through
a Panchayat, without any expense. I
would say that the Goyernm_ent g'nust
do something of this kind. Let it be
with the help of this law or of any
other law, if necessary, but let us pro-
vide Delhi with a fine administration
which we might be able to call by the
name of Ram Rajya, or Swarajya or
which might be given any .other attrac-
tive appellations. Let this be a test
of our efficiency and of the efficiency
of our Government. If we cannot
achieve even that much we shall have
to admit that we are not fit for the job.
1f, however, we succeed in establishing
such an administration in any.part of
the country, especially in Delhi, I am
sure this would evoke the admiration
of the whole country.

ith this, I support the Bill but 1
wawntt{‘hat in this connection the motion
of Shri Deshbandhu Gupta that the
Bill he referred to a select commitiee
should be accepted. Let it be so g'eter~
red and let it come back in an
even more refined form ~so that
there may be no more dxspu.tes
in Delhi. Let it help in making
the country happy and prosperous.
With this I support the motion of Shri
Deshbandhu Gupta.

Shri Gadgil: I am grateful to the
hon. Members who have participated in
the discussion over this motion as it
has provided an ample opportunity for
them as well as for me to survey the
entire problem of accommodation in
Delhi. Sir, I am particularly grateful
to my hon. friend. Shri Deshbandhu
Gupta. because in his wide survey of
the entire position he has stated that
Government has not given any thought
to this great problem. that the Gov-
ernment had never had any idea as o

the extent of this problem, and that
whatever the Government did was too
little in view of the big demand which
we were faced with.

Now, Sir, I want to have your in-
dulgence to preface my remarks, in a
chronological order, with what the Gov-
ernment hds been doing and how the
situation developed from time to time
and went beyond the control of people
in charge of Government. In 1947,
when the original Act was passed, the
problem was not so great and as stat-
ed by my hon. friend, Shri Desh-
bandhu Gupta, it was a question of ac-
commodating at the most a lakh and a
half of people. In the 1947 Act, no
doubt, some provisions were improvis-
ed in order to meet the situation that
would arise as a result of the particu-
lar Ordinance expiring, but after six
months it was discovered that so far as
new constructions were concerned the
landlords did not behave well with the
result that Government was forced to
bring in an amending Bill which on
enactment by this hon. House brought
the new constructions within the pur-
view of the provisions of the Rent Con-
trol Act.

In 1947 in the months of September
and October, as every Member of this
House knows, thousands and thousands
of refugees from West Punjab came
down and settled in Delhi. There was
no opportunity then—in fact, it would
have been unwise to do so—to fix any
target for our efforts as well as for a
plan and finalise things. It was only
towards the end of 1948 that the situa-
tion somewhat stabilised when we could
think that we could put a particular
target towards which all our efforts
should be directed. The construction
period was really the two years 1949
and 1950 and in these two years, as I
have stated 25,000 houses have been
put up. I do not mind if the credit
for 21,000 goes to my colleague the
Minister for Rehabilitation, and credit
—or discredit as was suggested by Mr.
Kapoor—for 3,500 goes to my Ministry,
but it might interest the House to know
that all the building is done by the
Ministry over which I have the honour
to preside. But that is only a small
matter. The point I was making was
that 1l was towards the end of 1949
that we had some idea as to the target
we should fix and the enormous 1e-
sources necessary to attain that target.

Now in 1947 the position was not so
acute, but as a result of partition and
eur brethren coming over from West
Puniab to this side and about six lakhs
of them making Delhi their place of
residence, the whole thing assumad
quite a different aspect. I want to fell
the hcen. House whet steps were taken
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by the Government. It will be easily
appreciated that if we had not passed
the Rent Control Act of 1947 then,
things would have become, I should,
say, overwhelmingly disastrous by the
months of September and October. The
old tenants would have been thrown
out campletely, there would have been

_.a huge scale pugri operation because
many of the refugees coming over were
very anxious to have some sort of
shelter, and the situation would have
been exploited, as has been exploited
in many cases, by landlords in Delhi.
‘Therefore, there was complete justifi-
.cation in the month of March 1947 to
have an Act of this kind on the statute-
‘book.

It is true that after six months the
provisions of this Act were extended
to new construction. In doing  so,
directions were issued that in arriving
at the standard rent liberal allowance
should be made for the price of pur-
chase of certain building material, and
that has been done. I for one cannot
understand the thesis that there should
be no rent control over new construc-
tions when the standard rent is fixed
according to certain well-defined and
well-laid principles. After all, how
inuch return does a man want on his
capital or investment? If the Govern-
ment has been giving all along a little
over 6 per cent. I think the capitalists
or the investors ought to be satisfied
with that. and, in fact, if I had the
money I would have taken less be-
cause here was an opportunity for me
to show my patriotism, my magnani-
mity, my nobleness of mind. But I have
to say very regretfully that the diffi-
culty of the population has become the
opportunity of the landlord and even
now that is the outlook with which the
landlord is looking at this problem. It
is the same attitude which has been
expressed by some representatives of
the landlords in this House. I want
to know for whom Delhi exists: is it
for the 100 or 200 Raises and Raizadas
who want to dominate the entire
position in Delhi or is it for 4 or 5
lakhs of people who are without houses
and the other 3 or 4 lakhs who have
come over after partition? I just want
to have an answer to this simple but
very important question. I can well
understand that there are landlords and
landlords. There are big landlords
and small landlords and middle-
sized landlords. It is because of
this that I stated when moving for
the consideration of this Bill that Gov-
ernment have been watching the situa-
tion and they want to do justice to
both the landlord and the tenant. It
is for that reason and for removing
many other defects which we have
rioticed as we have been working this
Act for the last four years that it be-

came evident that we should come out
with the present measure. It is not
enough tp.ask: ‘Why don’t you apply
the provisions of the Bombay Act? It
is not so simple. If that was so, then
there would be one Rent Control Act
for the whole of India and there would
be no scope for a variety. But every-
where the problems differ. It is he-
cause the problems differ that we have
g::flgrent State and Local Government

ies. :

My hon. friend Shri Deshbandhu
Gupta charged us with absolute negli-
gence about this problem. I want to
tell him the position, as I said, chrono-
logically. In the month of October
1947, the Ministry in charge of this
subject called a Conference of
the  authorities responsible for
the different functions in connection
with the housing problem. We then
decided that there must a Greater
Delhi Plan. My hon. friend said that
Government are proceeding absolutely
without a plan. I want to tell him
that a Greater Delhi Plan which would
accommodate about 20 lakhs of people
was drawn up in December 1947 or
thereabouts. In that Plan we have
made provision even for a Press
Colony. Different neighbourhoods have
been fixed up and in implementation
of that Plan all these 25,000 houses
have been built. It is not, therefore,
that we have not got a plan. The
Plan is there. ~The townships and
neighbourhoods have been fixed up. The
arteries of the cities, that is to say, the
high roads, have also been fixed up.
The playgrounds have been fixed up
and all other amenities which go to
make the life of the citizen a little
more pleasant have been also consider-
ed and provided for. I agree with my
hon. friend Shri Sidhva that more than
two years are necessary to give rom-
plete satisfaction in the matter of
accommodation for a population of 14
or 15 lakhs. That also has been taken
into consideration. In fact, we have
gone further and visualised that the
population will grow on account of
natural causes and also abnormal_cau-
ses. Therefore, the Greater Delhi Plan
includes also what are known as Subsi-
diary towns beyond the ‘Green belt".

The point I want to make out is that
even outside the editorial office of a
newspaper, there exist people who
think about this problem. (Shri
Deshbandhu Gupta: I wish they do.)
And they also try to execute. They
construct and not merely criticise.
They erect and not merely write edi-
torials. Therefore, we should in all
honesty.accept that Government have
been going ahead as much as possible
in spite of the handicaps.
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[Shri Gadgil]

Towards the end of 1947 the Greater
Delhi Plan was completed and we
found, as I said, that the situation has
been changing every now and then and
becoming worse in 1948. A Coordina-
tion Committee was established to
coordinate all the activities and all the
aspects of the housing problem in
Delhi. It was attended to by the vari-
ous authorities in Delhi as also the
representatives of the citizens of Delhi.

Mr. Deputy-Speaker: It is now
1 o’clock. The hon. Minister may re-
sume after Lunch,

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Gadgil: I was referring to
the measures taken by Government to
meet this ever-rising accommodation
problem in Delhi. I referred to the fact
that a plan for Greater Delhi, which
would house about twenty lakhs of
people, with the necessary amenities,
such as good roads, adequate supply
of water and a proper system of
drainage was planned. Now 1 want to
inform the hon. House that certain
decisions were taken in 1949 and in
implementation of the same a hig
scheme of water and sewage 1s already
under construction, costing Rs. 35
lakhs. In order to secure adequate
supply of water reservoirs are under
construction in the various sectors of

the City.

But something which is far rore
interesting to the hon. House is that
the Ganges water is now being made
available to parts of New Delhi popu-
latjon. This will be news to many of
the hon. Members. When we consi-
dered this plan about eighteen months
ago we found that even for the tar-
get of 20 lakhs the water-supply that
we used to have from the Jumna was
not adequate. I then thought that I
should divert the Ganges water from
Gurmukhteshwar to Jumna and take
up that water from our water-works.
It was found that this was too costly.
Therefore we decided and we have
carried out that decision to some ex-
tent, viz. that water from.the Ganges
canal is taken into the River Hinden
and the River Hinden empties into
Jumna near Okhla. For the last
many months Ganges water is coming
to Jumna near Okhla and part of
New Delhi is being supplied with
Ganges water. What Bhagiratha
could not do quickly. I think we have
been able to do! The lighter part of
the theme apart, what I what the hon.

House to appreciate is that we are
not sitting quietly in the Secretariat.
We are constantly at the problem, re-
vising our ideas in the light of experi-
ence gained amnd accumulated. We
sent special officers to England and
negotiated for the machinery for
filteration of water. Part of the
machinery for generation of electri-
city has also arrived.

Only 'a month ago when we found
that the target of 20 lakhs would be
exceeded, not from natural causes, but
from abnormal circumstances, I call-
ed a meeting of the Greater Delhi
Coordination Committee. We decided
two things to provide adequate facili-
ties for a population of 30 lakhs and
since saturation point would then be
reached it was decided that further
vehabilitation, would be beyond the
proposed Green Belt. Many hon.
Members, who have occasion to go
about would have noticed that seve-
ral roads are being widened. It is
not as if it is the brain-wave of an
engineer to go and widen a particular
street. It is not so. It is in terms of
a plan.

The problem of transport for the
Greater Delhi has been studied with
care and caution. At one stage we
thought we could have an under-
ground railway. But when the cost
was worked out it came to Rs. 7 cro-
res. So we gave up that idea. Then,
we thought of having a circular rail-
way. That is under consideration.
Meanwhile we have decided to in-
crease the number of buses by about
125. I understand that orders have
been placed and that very soon those
buses will be plying on the roads.

Now. Sir. town-planning in Delhi
is difterent from town planning in
Bombay. In Bombay expansion can
be vertical and must be vertical Le-
cause Bombay is a small place and
also because the climatic conditions
are suitable for vertical expansion of
that type. In Delhi, Sir, we cannot go
much’ beyond two storeys, or three
storeys for the simple reason that
occupants will find it difficult ynless
you have a huge air-cooling arrange-
ment for every lit{le unit of accommo-
dation. If we have two-storeyad
buildings the occupants of the ground
floor can during summer sleep in the
open grass lawn or compound in front
of the house and the occupants of the
second storey on the terrace. But if
we have three storeys then the occu-
pants of the second storey will find
it very difficult.because they cannot go
up nor can they come down. There-
fore. there are certain, limitations witt
regard to this. At the same time we
have decided, so far as the business
sectors of the City are concerned, on
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.a plan of urbanisation and the first
construction will be on the Parliament
Strect where the buildings will be
five-storeyed. There will be very few
residential flats and most of the pre-
mises will be used for business j»ur-
:poses. The point that ] am making
is that all along we have been mak-
ing every effort in the matter of con-
«ception, in the matter of planning and
in the matter of execution of the same
Undoubtedly there are limiting fac-
‘tprls such as supply of building mate-
Tlals.

During war-time and a fé&v years
.after, tuere was great difficulty in
‘having coal for burning bricks. Gra-
<dually our transport position improved
‘with the result that control on brick
‘was removed by my Ministry. 1 want
‘to urge that there is no question of
‘being dogmatic either ahout control or
‘non-control. Both are means to a
<ertain end and if I have found that
by removing control in one sphere I
.am able to get better service I shall
«certainly do it. I have done that in
‘the case of petroleum and its pro-
-ducts. But I do not want to take any
chance, because the tendency of our
mercantile community is to take ad-
vantage of any difficulty that may
arise in the community. If they
were more patriotic minded, then,
perhaps, one would have been justifiad

in taking a risk.

Apart from what we have been
«doing, we have been constantly look-
ing ‘into the working of this Act, in
order to know the public reaction--
apart from my contacts with hon.
Members interested in this matter. In
1949, I had an informal conference
with some of the building contractors.
Some of their suggestions are being
considered. But a bigger attempt
was made on the suggestion of my
hon. friend Mr. Kapoor and I called
a conference in the month of March
.1950. In that conference certain ve-
<commendations were made and they
are exactly the recommendations that
have been made in the interim report
of the committee that was appoinied
%o go into the working of the Delhi
Improvement Trust. After the Con-
ference to which I have just made a
reference there were two meetings of
the various Ministries concerned, nne

Shri J. R. Kapoor: Could we have
the advantage of a copy of those re-
commendations?

Shr1 Gadgil: 1 will read both. On
the 19th of March this Conference was
held. In April there was a meeting
because the problems concerned not

5 PSD.
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only this Ministry but other Minis-
tries also. Another meeting was also
called on the 2nd of June, 1950. We
came to certain provisional conclu-
sions which were to be recommended
to the Government. Meanwhile this
Committee was appointed in April
and they made interim recommenda-
tions on the 10th of September. The
recommendations were as follows.
This is the last paragraph. .

“10. To sum up, our recommen-
dations are as below:

'(1") That no residential pre-
mises constructed hereafter shall
be requisitioned by Government.

(2) That the residential build-
ing constructed hereafter should
be exempted from the operation
of the Rent Control Act;

(3) That for putting up an addi-
tional building in the coverable
area in New Delhi the lessee
should not be required to pay any
additional premium;

(4) That the buildings -bye-law
should be so amended as to facili-
tate the creation of additional
accommodation; and

(5) That the steel quota for
the State of Delhi should be sub-

stantially increased.”

They are exactly on the lines of the
recommendations made by the Con-
ference to which I just made reference.
Now I will tell you what has been
done. Even before these recommenda-
tions were received, the recommenda-
tions made by the Conference were
under consideration, and as soon as
these recommendations of the interim
report were received we accepted re-
commendation No. 1 in toto, that is, not
to requisition newly constructed pre-
wises. And in this I still have a feel-
ing of guilt that in accepting this 1
have not been fair to the general citi-
zen. I want to make it absolutely
clear. The second recommendation
was about rent control which we did
not accept then, but, as I said two
days ago. if I am convinced that if
I relax something there then great
activity in the line of building will
come up. I am prepared to comsider
it. Then as regards the recommenda-
tion that “for putting up an additional
building in the coverable area in New
Delhi-the lessee should not be requir-
ed to pay any additional premium®™,
I have accepted it. All that I have-
done, is in the interests of the general
tax-payer. If I had not done what I
had done it would have only meant
that the landlord would not have
taken the fact inta consideration that
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[Shri Gadgil]
the price of land has increased and
therefore he must not charge more
rent but less. But he would not
charge it, he would charge it accord-
ing to the present market position.
Therefore the increase in the price is
something in which the general tax-
payer ought to share and it is no gond
merely saying that the State has no
authority in the increase or unearned
income. Hence annual ground rent is
fixed at 24 per cent. of the present
market value of the sub-divided plot.

[MR. SPEAKER in the Chair]

Greater Delhi has improved and it
has attracted people not because of
any efforts of those landlords who
live on Curzon Road or nearabout
Chandni Chowk. It has been done at
social cost, in other words at the cost
incurred by Government representing
the community. We have therefore a
rignt in this.

Then there was the other recom-
mendation about building bye-laws.
Even before this was made a Comn-
mittee has been appointed to go into
it and liberalise the same and its re-
commendations are awaited. The in-
crease in the steel quota, as has al-
ready been shown by my hon. friend,
has also been effected. But my hon.
friend said that the Government was
doing nothing, that this Committee re-
commended—as if this Committee did
everything—and that their recommen-
dations were not even seen by my
hon. colleague? that they were not
taken into consideration, this, <that
and the other. I have shown what
has been done. and immediately in
the month of December when this hon.
House was discussing something about
the Delhi Premises Act Amending
Bill, I declared what the Government
proposed to do. And a formal deci-
sion was taken in the month of Janu-
ary and a press communique was
issued

Shri Deshbandhu Gupta: Sir. may
I interrupt my hon. friend with your
permission and ask a question? All
that I said was this that these recom-
mendations were submitted but they
did not reach the hands of the hon.
Minister for more than a month. I
want a specific reply to that question.

The Minister of Health (Rajkumari
Amrit Kaur): May I reply to that.
Sir? 1 think the recommendations of
the Committee were made on the 10th
September. On the 28th September
they were circulated to all the Minis-
tries concerned., including the Minis-
wry of Works. Mines and Power, and

sent a special personal copy to the

on. the Prime Minister who again

wrote and said that these recommenda-

~tions must come up before the:
Cabmnet. It is a complete misrepre-
sentation of iacts that the hon. Mem-~
ber has indulged in.

Shri Deshbandhu Gupta: Sir, on a
point of personal explanation. I want
10 know whether tne hon. Minister
did tell the Chairman of this Coum-
mittee after about three weeks affer
that that she had not seen the recom-
mendations and it was her office that
h:d circulated the Ministries and not.
she.

Rajkumari Amrit Kaur: On ‘he-
contrary I told the Chairman of the-
Committee that the moment the re--
commendations came in I had read
them, that immediately I had circulat--
ed a personal letter to the Priine
Minister on them, and that I bad
given orders to my Secretary to cir-
culate the papers to the Ministries:
concerned.

Shri Gadgil: Sir, in order to make-
matters abundantly clear I am quot--
ing from the speech of my hon. frien®
delivered yesterday:

“And it is now more than six
months since the report was sub-
mitted but we have not heard’
whether it has been considered by-
the Cabinet, and what action, it
any has been taken on its recom-
mendations”.

Now, Sir, I am quite prepared to be
blamed for what we have not done,
but ordinary canons of justice and:
fairplay require that even if you do-
not want to give credit for what litile-
we have done, at least you should net.
misrepresent us. That is I think a
demand which will readily be accept—
ed by the hon. Members of this House.
As I said in my speech two days ago,
we have been constantly looking into
the matter and we know that a cake,
howsoever equitably it may be cut in-
to pieces, does not add to the quantity.
The solution to this problem is more
buildings. more buildings and more
construction. That is something on:
which there is no dispute. My hon.
friend gave instances of Japan and'
other countries. If I know rightly, in:
England the Government has been
blamed for not doing as per expecta--
tion. I do not know what has hap-
pened in Japan. But if you take the-
total number of constructions in the
whole of the country I have no doubt
that we are not behind any other
country, perhaps we may be ahead of"
a few. (An Hon. Member: Question).
In this small commissariat of Delhi if
during the last’ two years Government
has been able to build 25,000 houses,
I think in the circumstances in which
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Government finds itself today—there
are shortages of all kinds, there are
prior reguirements against the Gov-
ernment’s finances and so on—even
this is not inconsiderable. My hon.
friend, as I said, is very anxious to
know why we have not been able to
do something on the lines on which
the Government of Bombay has been
acting. I want to read out from the
Press Communique which has been
issued by the Government of Bombay
in the month of December 1948:

“After careful consideration of
the representations made to Gov-
ernment by the owners of new
buildings regarding the allot-
ments to be made in new build-
ings. Government have decided ‘o
declare the policy Government
wishes to follow in approving of
these allotments under the Bom-
bay Land Requisition Act. The
landlords shall be at liberty to
propose allotments for all tbe
tenements proposed to be erected
by them and these proposals
must be sent to the office of the
Controller of Accommodation at
least one month before the build-
ing is ready for occupation. Gov-
ernment would not ordinarily
interfere with these proposals but
this would be subject to the
following conditions:

1. The provisions of the Rent
Act will continue to be in force.

2. There should be absolutely
no clement of pugree in any form.
If it appears to the Government
that any consideration in the na-
ture of pugree is involved. Gov-
ernment will be at liberiy to re-
quisition the whole building and
the landlord will not be given
option to propose any other alter-
native allotment:

3. The allottees must be resi-
dents of Bombay on the date of
the allotments and must have
bheen continuously residing in Bom-
bay from a date at least six months
prior to 1st January 1949.”

Satisfactory documentary proof of
their continuous residence would be
necessary.

“The proposals of the landlord
must contain full particulars. if
he wants to rebuild then he
should give the exact location of
the old premises, rent, the name
of the landlord, the date on which
the premises would be vacant and
S0 on.

“This concession is granted as
an experimental measure for a
year. If it comes to the notice
of Government within the course
of next year that this concession

has been abused, it would be to-
tally withdrawn and Government
will consider the question of im-
posing full control over new
buildings.”

Shri Deshbandhu Gupta: What lLas
happened since then?

Shri Gadgil: You will know in course
of time when I introduce a new Bill.
As I said I was quite willing to consi-
der exemption of new  construction
for a certain time, namely six months,
till the new Bill is enacted by this
House.

Apart from this, Sir, what is the
real grievance of the landlord? Is it
because he wants to dispose it of to
people whom he desires or is he only
building to meet the needs of the
society and for bona fide tenants? In
that case what is proposed in the
Bombay Act would be good so that
there would be no element of pugree.
He would have to give to those who
come under that category. The sec-
ond concern, which is really the con-
cern of any investor must be: What
is the return on the amount. invested?
That is always taken into consideration
under Schedule 4 of the Act which
governs at present.’ However, .as I
said. I want to repeat it and I do not
want to resile from that position that
with respect to new construction. I
am prepared to consider, provided [
am convinced. But it does not mean
that I will exempt new constructions
completely from the provisions of the
Rent Control Act. If I do. I will not
be serving the cause of the poor and
needy tenants.

Now, Sir, my hon. friend referred
to nationalization. I do not know whe-
ther he refers to it more in sorrow or
in anger but I am prepared to take
him at his word.

Shri Deshbandhu Gupta: By all
means.

Shri Gadgil: When I requisition the
houses, I find no bitterer critic than
my hon. friend Shri Deshbandhu
Gupta. Requisitioning is the preli-
minary to nationlization. I take nos-
session and control the management.
What a hue and cry he has been rais-
ing mostly out of season and partly in
season when questions of this character
are asked in this House! I under-
stand that the landlords are not rea-
lizing rents, and therefore 9,000 suits
are pending. That is fairly a correct
statement. , Would the landlords hand
over the management of their build-
ings to me? Consider it. I am pre-
vared to consider on behalf of the
Government and 1 shall charge 25
per cent. cn the gross earnings and
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[Shri Gadgil]

not a penny less for the management.
I am prepared to take over every-
thing and then my hon. friend would
come and say: Instead of building, you
have been requisitioning this, that and
the othe.. The problem of realizalion
of rent from the tenant can be bhest

solved thus. I am quite prepared to-

consider it but to go in for national-
zation herc and now is something
quite different. 1 do not know whe-
ther he had completely understood the
implications of the same. In the first
place the Government will have defi-
nitely to accept the obligation viz., that
every man who comes into Delhi must
be given a house within 24 hours or
he must be accommodated either with
the Minister or the newspaper editors
or the more charitable minded Mem-
bers of this House. ¢

Shri Deshbandhu Gupta: Will the
hon. Minister find out what are the
arrears of rent every year in his own
Ministry?

Mr. Speaker: It is not a proper way
of proceeding......

Shri Deshbandhu Gupta: I took your
permission, Sir. »

Mr. Speaker: He did not wait for
it. 1 was going to say “order, order.”
I cannot allow hon. Members to in-
terfere like that.

Shri Gadgil: In any scheme of
nationalization of house property the
control of the movement of population
must be there. Then it is for the
Government to choose who shall re-
main in Delhi and if I happen to con-
trol, I shall ask my hon. friend to
walk out of Delhi. He will be founa
to be in sympathy with the right de-
viationists. He will have therefore
not right to remain in Delhi! This is
all in lighter vein. Nationalization cf
house accommodation is something
that we cannot think of at present.
All that we can think of is that where
any commodity or service is in short
supply we should try to distribute it
in as equitable a manner as possible,
at the same time take into considera-
tion hard cases, marginal cases, and

rovide for them. I am quite one with

im that there are tenants who are
abusing the position which they have
got under the law. That is one of the
reasons. as I said two days ago, why
I am impelled to review the position.
I propose to have a conference, so that
when I finalize the Bill. it will be pos-
sible for even my hon. friend Babu
Ramnarayan Singh, who normally - is
against the landlords but today some-
how or nther he is not to be pleased
with it

Babu Ramnarayan Singh: Even to-
day I am not with the landiord.

Shri Gadgil: Tha!t is the greater
reason for my ‘surprise. How=-
ever the whole object of this Bill, as
I said, isto enable us to have acom-
prehensive Bill completely worked
out and to meet the needs of the situ~
ation as far as possible. As I said
in my speech the other day, it is the
intention of the Government to call
into conference the landlords, tenants
and the general public and then fina-
lize it. If the House is so keen, I shall
expedite the process and before this
session ends I shall introduce that
Bill and move for a reference to the
Select Committee.

This is all that I have to say with
respect to the arguments that have
been advanced by many hon. Mem-
bers. There are other points which
better be left to be discussed when
the comprehensive Bill comes up.

A point was made by my hon.
friend, Mr. Kapoor that at present it
becomes very difficult for a landlord
if he wants to add something to his
old construction and the tenant stands
in the way. Something should be
provided for whereby the matter may
be judged on the merits and the land-
lord should be given an opportunity
to add to the accommodation. All
those points, Sir, as I said, will be
taken into consideration. I want to
assure the House that this is not a
Bill which has been brought with
any mischievous intention or a
fraudulent purpose. It is no doubt
true that this problem cannot be solv-
ed within 2 years. That is quite true
and I agree with my hon, friend be-
cause of the huge cost. Even if the
Government accepts the obligation to
provide for everybody, the means at
Government’s disposal are not enough
today, they will not be enough tomorrow
of perhaps there may be something else
day after tomorrow. Therefore there
is a necessity for having a comprehen-
sive Bill without a time limit but
power may be reserved in that Bill to
withdraw the application of all or any
provisions of the same in any area or
in respect of classes of construction.
Even in the present Bill, there is a
provision that the Government can ex-
empt certain areas from the operation
of the several provisions of this Bill.
That is all I have to say and I hope
the House will carry the motion that
I have moved.

Mr. Speaker: There is a motion by
the hon. Member, Mr. Deshbandhn

Gupta for reference of the Bill to a
Select Committee.

I shall first put this motion.
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3 p.M.

Shri Deshbandhu Gupta: Before you
put this to vote, I would like to know
one point. Yesterday, I wanted to
know whether you would allow me to
move the other amendment which
stands in my name.

Mr. Speaker: I will state that after
the Consideration Motion is taken.

"Shri Deshbandhu Gupta: My point
was, if you have taken a decision

about that, I would not press this
amendment. Otherwise, I may ask
the hon. Minister to accept this
amendment.

Mr. Speaker: I think it is not pro-
per on my part to say as to what I am
going to decide, unless the matter
comes actually before me. But I have
given him an indication of the lines
in which my mind is working.

Shri Deshbandhu Gupta: In that
case, I will not press this amend-
ment.

Mr. Speaker: In what case?

Shri Deshbandhu Gupta: 1 hope

your mind is working favourably.

Mr. Speaker: I think my mind is
working in favour of putting this
motion to the House. The hon. Mem-
ber may decide for himself as to whe-
ther he wishes to press or withdraw
this amendment.

Shri Deshbandhu Gupta: In the light
of the assurance given by the hon.
Minister that he is bringing a Bill in
this very session and that that Bill will
certainly go to a Select Committee, it
will not serve any useful purpose to
send this Bill which %S not a compre-
hensive measure to the Select Com-
mittee. I withdraw this

The amendment was, by leave,
withdrawn.

amendment.

Mr. Speaker: The question is:

“That the Bill further to amend

Delhi and Ajmer-Merwara

Rent Control Act, 1947, be taken
into consideration."

The motion was adopted.

Mr. Speaker: I will take the
now clause by clause.

Clause 2.—(Amendment of section 1,
Act XIX of 1947).

Bill

Now, with reference to the various
amendments that are tabled by hon.

»

Members, I find that, there are in all
20 amendments and two more in the
Supplementary List, 22 in all, of which
one has been disposed of, namely, the
motion for reference to the Select
Committee.

Then, I should like to inform hon.
Members as to the scope of amend-
ments on the present Bill. The point
raised is as to whether certain amend-
ments, of which notice is given by
hon. Members, seeking to modify or
amend certain sections of the Delhi
and Ajmer-Merwara Rent Control
Act, 1947, as further amended, are in
order, that is, whether they are with~
in the scope of the present Bill which
is really a measure for the continuance
of an expiring law.

The present Bill has only one clause
which seeks to extend its period by
two years. While doing so, it also
seeks to delete the first proviso to
sub-section (3) of section 1. This
deletion is consequential on the lapse
of time. during which Government
was authorised by the Act to direct
the extension of the Act by notification
in the official Gaz&te. The amend-
ment sought by sub-clause (3) of
clause 2 is purely verbal and conse-
quential on the- deletion of the first
proviso. In substance, therefore, the
Bill comes to nothing more than an
extension of the Delhi and Ajmer-
Merwara Rent Control Act for a fur-
ther period of two years from the
24th March, 1951.

On these facts, it is stated that the
Bill is in substance a re-enactment or
an enactment of a fresh law, though,
in terms identical with the old law.
But for this extension, there will be
no such thing as the Delhi and Ajmer-
Merwara Rent Control Act from and
after the 24th of March, 1951. The pre-
sent Bill is thus, it is argued, in subs-

tance, one for enacting the provisions
of the old law, and therefore, the whole
field of the old law is open, not only

for discussion, but also for making
such alterations and modifications

“therein as the House may deem prc-

per. Apparently. this plea is plausi-
ble and carries its own appeal.

I approached the consideration o!
the amendments with a strong bias in
favour of this plea. But, on a closer
and mature consideration and a study
of the precedents in the House of
Commons, which are based on ex-
perience, I have come to the conclusion
that, broadly speaking, in cases where
a Bill is brought to continue an
expiring law, it would not be compe-
tent to move any amendments seeking
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to alter or modify the substantive
provisions of the expiring law. To
this general rule, there are some ex-
ceptions A~pending upon the nature of
the continuing Bill which seeks to
continue the expiring law. But, they
are of a very limited and also of a
procedural character; the vital point
being that, no expiring law sought to
be continued can be taken as an
occasion to amend or alter the subs-
tantive provisions of the law, which is
sought to be continued.

May’s Parliamentary Practice, 14th
Edition, states the rule as follows at
page 523:—

“The operative clause of an
Expiring Laws Continuance Bill
prescribes that the Acts mentioned
in the Schedule (or schedules)
shall be continued until a specified
date, and the amendments which
may be moved to such a Bill are
subject to the following limita-
tions:

(a) An amendment is- outside
the scope of the Bill, if it
seeks to @mend the provi-
sions of the Acts proposed to
be continued, or to make
permanent such Acts, or to
include in the Bill a statute
which has already ceased
to have effect.

(b) An amendment may be
moved to the operative
clause of the Bill to alter
the date to which the Act
(or Acts) in the schedule
(or schedules) are to be
continued.”

Where the Bill providing for exten-
sion takes the form of having an
operative clause with a schedule
attached to it, specifying the various
Acts, the procedure will have to be a
little different. and May’s Parliament-
ary Practice states the procedure as
under:

“The continuance of any Act or
part thereof must be discussed on
the schedule of the Bill, when
that Act is reached there, and
not on clauses of the Bill.”

Of course this will not apply here be-
cause there is no schedule and there

is only an operative clause that we .

have here.

“Thus an amendment may be
moved to the schedule to exclude
from continuance any Act or
distinct provisions of any Act(s).”

1 am quoting ounly portions that are
relevant and pertinent.

Though it may be argued that, in
substance the continuation of an exist-
ing law is as good as enacting a new
law, the matter is not merely techni-
cal or procedural, so far as amend-
ments to the substantial provisions go.
It must be borne in mind that, in case
of a Bill to continue an existing law,
the substantial priniciple of the legis-
lation had already been accepted by
the House, when the law was passed;
and that, therefore, though it will be
competent to have a general and
summary review of the way of its
working or administration and to
suggest improvements or point out
defects, it will not be permissible to
amend this or that section, treating
the Bill, as if it incorporates in it
every section of the expiring Act.
The House has to accept or reject the
proposed extension, with the option of
altering the date to which the Aect
may be continued, and touching other
amendments, if any. which are pro-
posed in the operative clause of the
amending Bill. As pointed out by
the Chairman of the Committee of the
House of Commons on 30th July, 1874,
on the question being raised in the Com-~
mittee, “it must be remembered that the
Bill is not to amend but to continue the
Acts”. In the case of an Expiring Laws
Continuance Bill before the House of
Commons under discussion on the 10th
September, 1887, an objection was rais-
ed to a particular Act sought to be ex-
tended on the ground that the exten-
sion was sought without equalising the
law as between England and Ireland.
The objection was raised by an Irish
Member, whose point of grievance was
that, while the law was good for
England. it was unfair that it should
be extended to Ireland without equal-
ising certain provisions in view of the
peculiar Irish situation. @ The Chair-
man then ruled:

“All that the Member could do
was to move for the omission of
the Act from the Schedule, or he
may further move, if he so liked
that certain sections of the Act
sought to be included in the
Schedule may be omitted, but it
was not competent for him to
move their extension or modify in
any other fashion.”

]

need not go into further precedents.

In the present case, the scope of
the Bill covers two matters—(i) the
period of continuance, and (ii) the
Central Government’s power to notify
the areas in which the Act shall cease
to remain in force. Amendments in
respect of these two points are perfect-
ly competent.

In view of what I have already
stated, it is competent for the House
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to reject the proposed Bill if they do
‘not like the provisions of the expiring
Bill. The proposal to continue is
-coming in the form of adopting the
law as it is, and any attempt to modi-
fy this or that part is not only not
competent, but is also not desirable on
general principles. It will be agreed
that, if it is the desire of the House
‘to have modifications in the substan-
tive provisions of the Act, it is neces-
:sary that they should have the whole
Act under review and examination,
:and then consider modifications, on
consideration 6f the general and entire
picture of the legislation. An
attempt to touch this or that part of
the original legislation is likely to
dbring in undesired and also unexpect-
ed results, without co-relation to all
the other provisions of the expiring
Act. 1 am saying this as a general
‘proposition, giving my reasons as to
‘why the precedents in the House of
Commons appeal to me as proceeding
on sound basis. Any attempt to
touch this or that nrovisicn of the
.expiring law will practically mean
-dezling with the revision or review of
the expiring law in a piecemeal and
haphazard fashion.

One may ask as to what the House
should do, if it wants improvement of
the legislation. In that case the
rejection of the Act is not a proper
coursc. the House may want to conti-
nue the legislation substantially and
therefore may prefer continuance to
absolute rejection, even though the
modifications wanted are very im-
portant in themselves. I have no
-doubt if the House expresses itself on
the points in respect of which modifi-
-cation is wanted. the Government,
responsible as it is, will surely bring
in a further amending legislation
‘meeting the modifications required, or
removing the defects pointed out. To
allow an amendment in the substan-
‘tive provisions of the expiring law on
the plea that the whole legislation is
under review. would be tantamount
to ovening the flood-gates of contro-
versy over and over again, on points
-already discussed and in respect of
conclusions already arrived at. There-
‘fore. from the point of view of general
-convenience, as also better and more
-expeditious work in the House. the
practice prevailing in the House of
‘Commons is a sound one and I have
no hesitation in following it.

I have already indicated above,
‘the scope of the ameéndments to the
‘present Bill. Following the above
Teasoning the following amendments
'seem to be in order:

Amendment No. 1: Reference to
Select Committee, which has already
been disposed of.

Amendments Nos. 4 to 11 (No. 12
being an amendment to No. 11) and
amendment No. 13 seem to

order.

I hope I am not committing any
mistake in quoting the numbers of
the amendments.

No. 2 is the same for all practical
purposes, as No. 11, but it does not
seem to be in order as it seeks to
amend the provisions retrospectively,
Amendrhent No. 3 is out of order being
a negative, and so also amendment
No. 5 which though not negative in
form, is so in substance.

I am doubtful as to whether amend-
ments Nos. 1 and 2 in the Supplement-
ary List—I mean the amendments of
Mr. Kapoor' and Mr. Deshbandhu
Gupta—are in order, in so far as they
seek to vest an additional power in
the Government with reference to
class or classes of construction. But
as the subject seems to be covered by
the operative clause, I think, the
amendments should have the benefit
of doubt and I will hold them to be
in order.

L]
In this connection I might just state
that I propose to divide the amend-
ments for discussion into two parts.

Amendments Nos. 4, 6, 7, 8, 9 and
10, refer to the period to which the
Act should be extended, some suggest
one year, others two or five or six
and so on. These come in a group
and they can be taken together for
discussion.

. The other group consists of provi-
sions which authorise the Govern-
ment with regard to the application of
the Act or the stopping of the applica-
tion of the Act, to certain areas.
With reference to these. though I feel
doubtful about No. 11 to which No. 12
is an amendment again. I am taking
as a separate group, No. 13 along
with Nos. 1 and 2 of the Supplement-
ary List.

If the two matters for discussion ar
taken in separate groups that will
avoid repetition of the same arguments
and the overlapping of arguments and
I would suggest to the House, that the
amendments may be taken in the
manner I have suggested.

Now, I would like to know which
amendments of the first part are
going to be moved. I shall call out
the names of the Members concerned
and they may say whether they move
their amendments or not.

That leaves two amendments, one
by Mr. Kapoor and the other by
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Mr. Deshbandhu Gupta. They are both
practically the same.

Shri Deshbandhu Gupta: rose—

Shri J. R. Kapoor: Sr, I do not
mind if Mr. Deshbandhu Gupta
moves his amendment provided he
accepts my amendment.

Mr. Speaker: Let both of them
moved and discussed together.

Shri J. R. Kapoor: I beg to move:

In part (iii) of clause 2, add the
following at the end:

be

“and after the words ‘in such
areas’ the words ‘and for .such

class or classes of premises’ be

inserted.”

Shri Deshbandhu Gupta: I beg to
move:

In part (iii) of clause 2, add the

following at the end:

“and after the word ‘areas’ the
words ‘and to such classes of
construction’ 13e inserted.”

Mr. Speaker: Amendments moved:
In part (iii) of clause 2, add the
following at the end:

“and after the words ‘in such
areas’ the words ‘and for such

class or classes' of premises’ be
inserted.”
In part (iii) of clause 2, add tke
following at the end:
“and after the word ‘areas’ the

words ‘and to such classes of
construction’ be inserted.”

Shri Gadgil: Sir, I am prepared to
accept the amendment moved by Mr.
Deshbandhu Gupta.

Mr. Speaker: In the same wording
er with any change in the words?

8hri Gadgil: With the same word-
ing, “and to such classes of construce-
tion” be inserted.

Mr. Speaker: The word ‘“construc-
tion” in singular.
Shri J. R. Kapoor: Sir, I was

wanting to submit to the hon. Minister
that if he heard me I am sure he
would be prepared to accept my
amendment. I am not very parti-
cular about the amendment but there
are certain implications,

The word “premises” has been
deflned in the Act Stself but the word
“construction” has not been defined.
May I draw the attention of the

Minister to section 2 of the Act whiche
defines prémises:

“Premises means any bui!ding
or part of a building which is or
is intended to be let separately
for use as a residence or for
commercial or for any other

purpsse.”

So the word “Premises” is specifically”
defined whereas the word ‘‘construc-
tion” has not been defined, though it-
has a set meaning. The word
“construction” not being defined the
difficulty will be that it will not:
include a part of premises, whereas
“premises” will include part of the-
premises also. I would therefore request.
the Minister to consider the acceptance
of my amendment. It would be
permissible for a landlord to make-
additional construction even on exist-
ing premises or make additions to any
part of the premises. If that is the
Minister’s intention he would do well
to have the word “premises” instead
of the word ‘“construction”. If i
the amendment of Mr. Deshbandhu
Gupta the word “construction” is
substituted by “premises” it will satis=-
fy me absolutely. So mine may be:

taken as an amendment to Mr.
Gupta’s amendment.
Mr. Speaker: Will not the word

*“construction” include premises also?

. Shri J. R. Kapoor: It would not
include a part of the premises and
that was the particular point which I

want the Minister to consider-
seriously.

Shri Gadgil: The definition of the
word “premises” includes garden,

furniture, etc. I do not think it is
the wish of the House that I should
take power to do this. “Construc-
tion” is the best word which I am:
prepared to accept.

Shri J. R. Kapoor: I beg Ilcave of
the tHouse to withdraw my amend-
ment.

Amendment was, by leave withdrawn..

Shri Deshbandhu Gupta: Sir, the
purpose of moving my amendment is
to give discretion to the Government,
even during the period at their dispo~
sal between now and the comprehen~
sive Bill which will be passed by the-
House, to consider the desirability of
exempting new constructions froms
the purview of the Rent Control Act.
I am quite alive to the fact that
temporary exemption is not likely to
achieve the object of my amencment.
The whole idea behind my amend-
ment, which I urged yesterday is this.
The problem is a stupendous one, as my
hon. friend has admitted. We need
the resources both of the Government
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and private agencies to meet the pro-
blem, so that there may be more
buildings and unless there are more
buildings the rents would not be
reasonable and we would not be able
to solve the problem. ‘That was the

burden of my speech and it is the -

crux of the problem. The Enquiry
Committee to which reference was
made has laid stress on this point
because they would in no way favour
buildings by private agencies in pre-
ference to building by government
agencies. That is not the idea.
When I said that about 85 crores
would be required if we want to pro-
vide accommodation to the homeless,
houses of a very moderate standard,
the whole idea behind it was to make
this House realise the magnitude of
the problem, which was so big that
Government resources alone would
not be enough to solve it. There-
fore as my hon. friend has admitted
every possible effort should be made to
encourage private agencies and in
private agencies it is not the private
landlord alone that is included and
to which reference is made by me.
As a matter of fact I wont «o-opera-
tive soeieties to come into being and
to play their role in building thou-
sands of houses with the help of
Government and encouragement
received from the Government. That
was the whole idea and I am sorry
‘that my friend the Minister has
missed the point which I made yester-
day. When I said 1 would even
prcfer nationalisation it was not that
I made that suggestion. What I
said was that Government cannot
have it both ways. Let them take
the responsibility of providing
houses to each and every man and
for that, if they consider necessary,
they can even nationalise house-
building, just as they have done in
the case of zamindari lands in U. P.
But then that will throw on them the
obligation to provide shelter to every-
body. If they are not prepared to
do that then they should try to en-
courage private agencies to build
houses. According to me and
according to the conferences held, to
which reference has been made by
my hon. friend, and according to the
recommendations of the enquiry
committee which was appointed by
the Ministry of Health, it is an agreed
thing that if we want private agencies
to share the burden of providing
more houses we will have to give
them nroper encouragement. Two
obstacles which stand in the way are
the Requisitioning of Premises Act
and the Rent Control Act. It was
suggested therefore by the conference
which my hon. friend convened, and
by this enquiry committee, and then
if my information is correct it was

supported also by the local Govern-
ment and by the Chief Commissioner’s
Advisory Council, that in order to-
overcome the difficulties which we
face today we must give an incentive,.
an encouragement...

Mr. Speaker: I am afraid he is
referring to the same arguments.

Shri Deshbandhu Gupta: I will not
take long, Sir. So, my amendment
only means that the House thinks in
terms of exempting new constructions
and the Government takes note of it.
Therefore, instead of making it obli-
gatory by moving an amendment—
which I think could be moved even.
according to the ruling which you
read if the fourth schedule referring
to new buildings is deleted, I leave it
at giving the authority to Govern-
ment to exempt any class of houses..
From that point of view Pandit
Thakur Das Bhargava’s amendment
would be quite in order, but in any-
case that is beside the point now-
because the Government is willing to-
consider the point and my hon. friend-
has an open mind.

I do not wish to take any more of"
the time of the House, but in moving
my amendment I hope we will not be-
led by slogans, we will not derive
pleasure by just branding people as.
advocates of landlords or of tenants.
All that we need is to bear in mind
that this is a problem which has to
be solved by the combined efforts of
the Government as well as of private
agencies. I hope my hon, friend and.
the Government will have an open
mind when the matter comes up
before the Select Committee, and they-
will have a constructive approach.

Sir, with these words I commend
my amendment to the House.

Shri Naziruddin Ahmad (West
Bengal): I desire to say a few words,
Sir. I have doubt as to the legality
of the Bill itself. I do not wish to-
raise it by way of a point of order.

Mr. Speaker: I should like him to-
make his point clear. When he speaks :
of doubt about the legality of the Bill,
does he mean the original Act or the-
present amending Bill?

Shri Naziruddin Ahmad: The amend- -
ing Bill I am doubtful about the-
legality of this amending Bill by which.
we want to continue or revive......

Shri J. R. Kapoor: On a point of
orde:. Can this auestion be raised
now?’

Mr. Speaker: Let me hear the hon..
Member for some time and see as to-
what way he is going. He raises a.:
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point on the legality of the measure
and is not challenging the ruling of
the Speaker—if he comes to that I
.shall certainly stop him.

Shri J. R. Kapoor: At this stage we
.are considering the amendment moved
by Mr. Gupta. We have already taken
up the consideration of the Bill stage
by stage. The stage of questioning the
legality of the Bill was I thought over.

Mr. Speaker: Here there is a peculiar
. situation. = The Bill consists of only
one clause and what is under discus-
:sion is clause 2 along with the amend-
ment of Mr. Deshbandhu Gupta.
“Therefore. when he says legality of
“the Bill, it substantially amounts to
legalily of clause 2—there are no other
- clauses in the Bill.

- Shri Naziruddin Ahmad: That is
-exactly what 1 mean—the legality of
-clause 2. Sir, the enactment of this
Bill would revive the Act with effect
from the 24th March on which date it
would have been dead. My point is
that to revive the Act would be illegal
in view of the following considera-
tions. The original Act when it was
pass2d was certainly legal, but after that
our Constitution has been passed. By
article 19(1) (f), every person has been
. given the right to “acquire, hold and
-dispose of property”. To this some
-condition is laid down in clause (5) of
the article, namely that ‘reasonable
restrictions on the exercise of those
rights” may be laid down. The point
which I wish to raise is this. that the
Act which we are going to continue
places certain restrictions on the rights
-of owners of property to “acquire, hold
and dispose of” property, namely that
-every owner of property is entitled to
let it out at a rent which is fixed by
agreement; if the rent is not paid, to
:sue for rent when it is overdue and
after giving notice to sue for eject-
ment unless the right is extinguished
by contract. The point is that the res-
trictions put by the Act on these rights
would be “unreasonable”. Reasonable
restrictions are laid down in the
_general law which is to be found in the
' Transfer of Property Act. The original
Act was enacted at a time of emer-
gency when there was an extraordinary
shortage of housing accommodation.
-and. therefore, as an emergency law it
was justified on the ground of policy
as well as on the ground of the
state of the constitutional law then
-prevailing.

Now the difficulty has been created

by treating an emergency law as a
permanent
"wanted was the erection of houses.
"The demand for houses overran the
:supply, but instead of supplying houses

measure. What  was-

we are merely trying to prolong an
emergency law. The question can be
approached from two points of view.
Firstly, that the restrictions put upon
the rights of an owner of a house or
# propcrty by the Act are unreason-
able, much beyond what is laid down
in the general principles of law not
only in this country but in .other
countries. Secondly, that the disease
which is properly diagnosed is not
being properly treated by this sort of
a continuing make-shift legislation.
do not know what will be the character
of the Bill that is to come, but it
should take inio account the question
raised by article 19(1) (f) of the Con-
stitution, as controlled by clause (5) of
that article, as well as other relevant
articles. Legal opinion should be taken
in framing that Bill. The whole point
is that we are tinkering with a pro-
blem which is essentially a problem of
construction of houses. The country
needed accommodation but no accom-
modation worth the name was forth-
coming. This House wanted accom-
modation for the vpeonle. The t}on.
Minister has resourcefully told us, “We
cannot give you houses, but we are
supplying you with Gangss water
through a circuitous route. What
was wanted was house and what is
supplied is water. There is a saying
in Bengali that 2 man was thirsty and
wanted water. His friend qu}ckly gave
a basketful of bael. I submit that the
erection of houses is not beyond the
capacity of the Government.

Mr. Speaker: He is going into the
merits of the case. It is not, I pre-
sume, part of the legality.

Shri Naziruddin Ahmad: I am now
going into the merits of clause 2. I
oppose clause 2. I ask for its rejec-
tion. This continuing business is
tinkering with the problem. The hon.
Minister was charged with negligence
and in reply he stated that he was
scheming, planning and talking all the
time. He said that what has been
done is the maximum that could be
done, but I submit that the resources
of the Government are ample and if
they were minded to erect sufficient
number of houses and place sufficient
money and call upon contractors to do
their work or allow sufficient oppor-
tunities to owners of plots to build
houses on suitable terms, much could
have been done. No practical steps
worth the name have been taken. 1
therefore submit that clause 2 should
be omitted. In other words, the Bill
should be thrown out.

Sir. my purpose is to draw attention
to the urgency of the problem. The
question as to whether the landlord is
good or the tenant is good is absolute-



4870Ddni and Ajmer-Merwara 20 MARCH. 1951 Rent Control (Amdt.) Bill 4871

Iy immaterial. There are good land-
lords and good tenants, but in this
-case I find that tenants have taken
‘tremendous advantage of the situation
and good landlords find it difficult to
realise their rent or eiect the tenant
in suitable cases. All these difficulties
-stare us in the face and if the House
now passes the Bill and lets the old
is revised the better. I hope the
Act continue, the sooner the old Act
points urged by me would receive the
consideration of the Law Department
-of the Government.

Mr. Speaker: So I am now putting
‘the amendment to the House. The
questicn is* .

In part (iii) of clause 2, add the
following at the end:

“and after the word ‘areas’ the
words ‘and to such classes of con-
struction’ be inserted.” -

The motion was adopted.

Mr. Speaker: The question is:
“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.

<Clause 2, as amended, was added to
the Bill

Mr. Speaker: Before I put clause 1,
‘the Enacting Formula and the Title, I
would like the hon. Minister just to
‘request the Draftsman, if he can make,
or thinks it proper to make, a slight
.amendment in the Title. On looking
‘up the House of Commons practice, I
find that whenever a Bill is introduced
‘to continue an expiring law, the Title
of the Bill does not read ‘“Amending
Bill” or “Amendment Bill” but “Conti-
nuing Bill” or “Continuance Bill”.

Shri Gadgil: That will be done.

Mr. Speaker: I do not say that it
:should be done. I am merely asking
him to consider whether it is possible
‘to adopt that phraseology and if it ie
reported to me by the time the Bill
:goes for the assent of the President
that the Draftsman would like to adopt
:a different phraseology instead of the
word “Amendment”.—whether it be
“‘Continuance” or “Continuing”, what-
-ever might be chosen—that amendment
~can be made in the final copy in print.
I am bringing it to the notice of the
House. because I would like to have
the amendment carried out with the
concurrence of the House, if the House
ds agreeable to that.

Hon. Members: Yes.

Mr. Speaker: That is all right then.
The question is:

“That clause 1, the Title and the
Enacting Formula stand part of
the Bill.”

The motion was adopted.

Clause 1. the Title and the Enacting
Formula were added to the Bill

Shri Gadgil: 1 beg to move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri J. R. Kapoor: I have only one
word tv say and that is a word of con-
gratulation to the hon. Minister for his
having summoned halting courage to
accept Shri Deshbandhu Gupta’s
amendment. He has also held out the
assurance that he is prepared to con-
sider as to what reasonable concessions
could be given in the matter of new
constructions, provided a pretty large
number of houses can be built up. In
this connection, I would suggest tv him
to make up his mind and fix a target
and place it before the public of Delhi,
so that insurance companies, bankers
and other capitalists may know as to
what number of buildings they should
construct in Delhi so as to earn the
concessions which the hon. Minister
has in view. He may within a week
or so call a meeting of these persons
and place before them an idea about
this. If he adopts that course, I am
sure that a 1000 or 500 houses might
be constructed within the next six
months. I hope the hon. Minister will
seriously consider this suggestion of
mine. I am not making it in the hope
and belief that capitalists wouid play
the game. I am fully conscious of the
fact that even after these concessions
they will not play the game. But my
simple object is that some new houses
may be constructed within the next
few months. Let us leave the capita-
lists and their moral notions alone.
Let us not worry much about them.
They stand condemned and they will
stand condemned hereafter. But it
only our little purvose could be served,
it would be a uscful thing.

Pandit Thakur Das Bhargava
(Punjab): I have to say something on
this. While my hon. friend Mr. Kapoor
stood up in the third reading to con-
gratulate the hon. Minister, I am
sorry that I have to stand up to take
back my congratulations, which 1
offered to him when he initiated this
Bill. When he made his first speech,
he said clearly that he would allow
new constructions to be put up
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without this Bill applying to them.
After two days, again he comes to the
House and says that he has not yet
decided it. On that occasion, I con-
gratulated him for his changed opinion,
but it so happened that after I had
spoken two or three sentences the hon.
Mr. Deputy-Speaker asked me to sit
down because Shri Deshbandhu Gupta
wanted to speak, with the result that
I could not continue my speech.

Now, Sir, in the changed circum-
stances I am afraid I cannot con-
gratulate the hon. Minister. If even
after all these speeches, he cannot take
a decision as a decision has been taken
in Bombay and other places that new
houses would be allowed to be built,
I do not know what this means. If
this decision is changed, it means that
the Government are not capable of
meeting the challenge which the new
situation has thrown out. According
to Shri Deshbandhu Gupta Rs. 86
crores are required to meet the situa-
tion. I do not think that this Gov-
ernment can for a considerable time
to come find this money. At the
same time, I must say that this figure
of Rs. 86 crores is fantastic in this
sense that it is not the Heaven-born
citizens of Delhi alone that should be
favoured. After all, the situation
about housing in the country is almost
the same as in Delhi. Therefore, my
humble submission is that if the Gov-
ernment are incapable of providing
houses, then the only course open to
them is that they should encourage
private  house building activities.
When the Government have not even
made up their mind in regard to Delhi,
one can only feel that the one way in
which we can build houses is being
closed. I would very humbly ask the
hon. Minister as well as the Cabinet
to consider this question from all points
of view, because I understand that the
hon. Minister has changed his view
after consultations with the Cabinet.
Therefore, my regret is all the greater.
My humble submission therefore is
that if a decision is not taken by the
Cabinet and new constructions are not
allowed in Delhi, I fear the problem
will not be solved, at any rate, for a
long time.

‘This is not the only thing. The hon.
Minister at the time he initiated the
original Bill in this House said so many
other things. I do not know whether
he now stands by them. One of the
assurances he gave was that he would
allow new constructions to be put up.

[(MR. DEPUTY-SPEAKER in the Chair]

I know of several cases in Delhl
where people are put to considerable

.

inconvenience. A gentleman, a retir--
ed officer from the Punjab, came to me.
He has a fairly big building near the-
Railway station, built in 1860. That.
building is not able to take another:
storey. ‘He is prepared to invest some-
money, pull down the whole building
and construct a new four-storeyea:
hoyse. But he is not permitted to..
He does not want to harass any
tenant, but wants to construct a big
house for his own use and for use of
others over an area of land which
covers two kanals. Even that he is.
not permitted to do.

Another person who came to me-
complained that he has got a house in.
New Delhi, which he wishes to sell
away. But as the house is requisition-
ed. it would not fetch even half the-
price. Such anomalies and hardships.
have been the result of this legislation.

This is not all. My hon. friend.
Pandit Mukut Bihari Lal Bhargava:
submitted to this House some of the-
reasons why he was not agreeable to-
this measure so far as Ajmer-Merwara
is concerned. I can add some more to
them. I do not want at this late stage-
to take up the time of the House. If a.
person wants a house for himself I fail
to understand what reason there could
be for not allowing him to utilise it.
for his own purpose.

It is quite true that the landlords:
may be greedy and creating situations
in which tenants may not be able to
live in their houses peacefully. To that
extent such a measure is justifiable.
I can understand that, because we know-
the mentality of capitalist landlords.
In this connection I may quote an Urdu
quotation:

SH e o OIS
which means that the moustache is:
longer than the beard. I know of in-
stances where tenants take possession
of the houses and get more money by
way of rent from other persons to
whom they sub-let it than the landlord
himself. Government was compelled
to bring forward a legislation in this
House known as the Delhi Premises:
Eviction Bill, by virtue of which they
wanted to take extraordinary powers:
for its own properties. When the Gov-~
ernment is unable to get possession of
their properties from ordinary people,
how can an ordinary man take posses-
sion of his houses from a tenant?
What actually happens is that an un-
scrupulous tenant never delivers
possession of his house to a landlord.
On the contrary, he takes pugree him-
self and gives possession to some other
person, and that some other person

hands it over to some other person,
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and this goes on. I know of cases
‘where landlords have not been able to
‘take possession of properties for
several years When. as the hon.
Minister himself, admitted, about 9,000
.cases are before courts of law, there
is something definitely wrong with the
law. If Government wants to save
their own properties from being
trespassed upon, it is high time ‘that
they brought some measurc by virtue
«of which the private landlords, who
by vagaries of the present Act are un-
able to take possession of their houses,
will be helped.

I was a Member of the Select Com-
‘mittee on the origina! Bill. We
-devoted a good many days to the con-
.sideration of this subject and found
«certain remedies for certain defects.
It would be very wrong if these defects
which have now been found out are not
‘remedied now. I am glad Govern-
‘ment has promised to bring in a
comprehensive Bill to remedy them.
In this hope, Sir, I support the Bill,
‘with a heavy heart, because I am not
satisfied with this halting amendment.

Shri Deshbandhu Gupta: I am thank-
ful to the hon. Minister for having
accepted my amendment, although I
Xknow, in view of his own assurance
which he has given to the House that
e would be bringing a comprehensive
‘Bill, that it is of little consequence.
Sir, I want to remove one or two mis-
<conceptions which my hon. friend has
in the matter.

I must congratulate my hon. friend
for having taken pains to give in a
<hronological order the progress made
by the Government in regard to build-
ings etc. He used three words—con-
«eption, planning and building. I
‘readily concede that so far as concep-
tion goes, he has been thinking and
thinking and thinking and he can
readily take credit for it. But so far
as planning and actual building is
<oncerned, the achievement is not much,
though it is far from me not to give
‘him credit for having put up 25,000
houses in two years. We are very
thankful to him for the same. But in
view of the magnitude of the problem,
I must say that it falls very short of
the requirement.

My hon. friend said that there is a
“master plan’. I must tell him that
when I was referring to a survey or
.master plan I had the slums of Delhi
in mind. I want still to know from
him whether he has got a master plan
and whether he can say that there is
a master plan for the removal of the
slums. The evidence that came before
us is that there is no such plan and
that there has not even been a proper
survey.

My hon. friend said that if we were
to compare India with other countries
and take into account the total number
of buildings put up in this country
ours would be a larger number. He is
obviously committing a failacy in
comparing India with a population of
35 crores with Japan or United
Kingdom with a population of 4 and 7
crores respectively.

Then, Sir, I want to make one point
quite clear. When I said yesterday
that the hon. the Health Minister had
not got the interim report for a few
weeks after it was submitted to the
Ministry, I was relying on the words
of no less a person, than the Chairman
of the Committee. There are two
other hon. Members of this House
serving on this Committee, who will
bear me out on this point. This is
what-he gathered after a casual talk
which he had in an evening party
when he enquired as to what had been
done on that Report. It may be that
the Chairman d.d not understand her
aright when he told us that the Report
had not reached the hands of the hon.
Minister although it had reached the
Ministry itself and the Report was
circulated by the Secretary, without
reference to the hon. Minister concern-
ed. to other Ministries. This was all
that was told us and this is all that I
repeated here. None will be happier
than myself if that statement is not
correct. I must accept the statement
of the hon. Minister who has now said
that she had seen the Report the very
day it was sent to her. But I would
like it to be noted that all that I had
said was on the authority of the Chair-
man of the Committee, and there are
two hon. Members here in this House

in whose presence that statement was
made.

4 P.M.

Then about rent collection, my main
charge against the Ministry was that
although it is four years and other
Provinces have thought it fit to go into
the working of the Act and then
amended their Acts from time to time,
here it has not been possible to do so.
All that I wanted my hon. friend to
agree to was that it was high time
that we should have also amended the
Act suitably—this way or that way
does not matter. I would even today
suggest to him that with regard to these
9.000 cases there should be a sample
survey made and let him find out
what are the reasons for such a large
number of cases. He should have by
now known what are the reasons. It
1s no use our proceeding on mere pre-
sumptions or my hon. friend Mr.
Sidhva saying that they might have
been cases filed by landlords. The
whole point here is to understand the
problem, so that when we are going
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into the amendment of the Act we
should know what type of complaints
there have been against the Act. My
own feeling is that there has been no
survey and no effort on the part of the
Ministry to go into this question in
detail and then make up its mind as to
what we are required to do now. My
hon. friend said that he would be quite
prepared to take dver the charge of
collecting rent if he was paid 25 per
cent. commission on that. Although I
do not own a house. if I had one
perhaps under the conditions I would
have readily agreed—even though he
demands 25 per ‘ent. as collecting
charges. Already he is taking 173
per cent. building charges which is
raising the cost of Government build-
ings in Delhi. But I want to know
whether my hon. friend is not himself
in arrears of rents to the tune of
lakhs of rupees.

Shri Gadgil: You are responsible for
that. You wanted me not to be
strict with regard to unauthorised
occupants.

Shri Deshbandhu Gupta: My hon.
friend says that he is 1n arrears so rar
his own buildings are concerned. yet
he is prepared to undertake the res-
ponsibility of realising the rent for the
whole city! Does he mean to say that
he will not be faced with a problem of
a hundred-fold magnitude?

One word more, Sir. My hon.
friend had made a statement, and he
evidently misunderstood me when he
said that, according to me, in 1947
when my friend’s attention was drawn
to the seriousness of the problem there
was dearth of accommodation only for
150,000 people. That is a mistake. I
had referred to the year 1936 when
Mr. Hume took charge and made a
report. At that time the shortage was
‘about that. It is not that because in
1947 the displaced persons came and
80 the shortage arose. and all was
well till then. The point is that since
1936 when the Improvement Trust was
formed till 1947 there had been not
much progress. That was my point.

In the end I must say that my hon.
friend has been a little unfair to me
by suggesting that I was opposed to
the substantive Act itself. At no stage
did I question the desirability of con-
tinuing the Rent Control Act. Nobody
in this House did. I had also support-
ed the Act when it was passed.
long as the shortage of houses
continues the necessity for the Rent
Control Act also will continue. No-
body denies that. All we wanted was
how to meet the shortage. I am glad
that after all, although hesitatingly as

my friend Pandit Thakur Das Bhargava
has rightly described it, he has at least
conceded the point that he is pre-
pared to consider the exemption of
new constructions so that there may
be some contribution towards solving.
the problem by private agency. Sir,
with these words I support the motion.

Shri Gadgil: Sir, I have nothing to
say in reply. I thank those who have
l<;rlttl_l::11ed me and congratulated me,

oth.

Mr. Deputy-Speaker: Before I put the-
motion to the House I wish to say that
it has been brought to my notice that
the amendment that was moved by
Shri Deshbandhu Gupta and that was
adopted does not fit in except with a
modification, which I shall suggest.
The amendment was:

In part (iii) of clause 2, add the

following at the end:

“and after the word ‘areas’ the
words ‘and to such classes of con-
struction’ be inserted.” .

The -proviso reads thus:

‘“direct that it shall cease to be
in force in such areas as may be
specified”.

The amendment is to insert afier the
word ‘areas’ the words ‘and to such
classes of construction’. If it is adopt-
ed as it is, the proviso will read as -
follows:

“direct that it shall cease to be
in force in such areas and to such
classes of construction as may be
specified.”

It does not fit in. Therefore my
suggestion is to insert instead of the
words ‘and to such classes of construc-
tion’ the words ‘and with regard to
such classes of construction’. I am
further considering whether the word
‘and’ may be there or. whether the
word ‘or’ would be better, so that it
will read “direct that it shall cease to
be in force in such areas or with regard
to such classes of construction as may
be specified”.

Shri J. R. Kapoor: ‘Or’ will be better.

Mr. Deputy-Speaker: It must be only
cumulative. I think it is necessary
to make this amendment, even at the
Third Reading, as it is a formal and
drafting modification. May I take it
that in that proviso the words “or with
regard to such classes of construction™
may be inserted in place of the words
“and to such classes of construction”?

Pandit Thakur Das Bhargava
If you do not mind, the words
“or to app ply to such classes of
construction” will be better.
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wise it will be that “it shall cease to
be in force with regard to spch classes
of construction”. This would again bz
meaningless.

Mr. Deputy-Speaker: It will read all
right—*that it shall cease to be in
force with regard to such classes of
construction”. When the amendment
suggested by me is adopted the proviso
will read as follows:

“Provided that the Central Gov-
ernment may at any time by
notification in the Official Gazette
direct that it shall cease to be in
force in such areas or with regard
to such classes of construction as
may be specified in the notification
on such date as ‘may be so
specified”.

I will now put the amendment. The
question is:

In the amendment moved by Shri
Deshbandhu Gupta and adopted by
the House, for the words ‘and to such
classes of construction’ substitute the
words ‘or with regard to such classes
of construction’.

The motion was adopted
Mr. Deputy-Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted

INDIAN TARIFF (AMENDMENT)
BILL

The Deputy Minister of Commerce
(Shri Karmarkar): I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

As will be clear from the Statement
of Objects and Reasons, this measure
is brought before the House with a
three-fold object. Firstly to empower
Government to impose protective duties
by a notification in emergent circum-
stances, secondly, to grant protection to
certain  industries and to extend
the period of protection to certain
others and thirdly to continue for
a further period of 3 years the
eoncessions agreed to under the general
agreement of Tariff and Trade at
Geneva. As the House is well aware,
prior to the Protective Duties Act of
1944, a protective duty like any other
customs duty could only be imposed
by legislation. Now under cc_mdltlons
existing at that time industries were
started and develooed very gradually
while they prepared to face the regu}ar
and even flow of imports for which

.
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they were already prepared. But, Sir,
a new situation was created by the
war and many new industries grew as
a conseguence of the shrinkage of
imports from outside. As soon as the
war was over, imports flooded the-
market and the nascent industries which
had gradually risen and developed
during the war were in danger of
being submerged under this flood. It
was realized that unless some action
was taken with a view.to protect
these industries, it would later on be-
too late to help the industries to stand
on their own legs. With that object,
a solution was found to invest Gov-
ernment with the power to impose a
protective duty by a notification in
emergent circumstances, such action
being followed up by legislation during
the ensuing session of Parliament.
These powers were embodied in what
is known as the Protective Duties Act
of 1946. The measure was designed to-
meet conditions which it was expected
might be merely temporary and as-.
nothing like a permanent policy in
respect of protection had been chang--
ed, that was initially given a life of"
only three years. By the time the-
Act was about to expire, it was found
that its provisions were necessary for-
a little longer and in 1949 it was ex-
tended for a period of another two
years. That Act is thus due to expire-
at the end of this month. As the
House is well aware. in respect of"
affording protection to indigenous in-
dustries, it has been our policy for a
very long time—and experience has-
shown us that that policy has been a
sound one—of imposing protective-
duties by way of protecting the in-
digenous industries. There are other-
methods available. One of them being,
for instance, subsidies. But that is-
not a practicable measure in all cases:
and to the fullest extent possible.
There is also the remedy or weapon
of what we know as quantitative res-
trictions, that is restricting by quantity-
the imports of a particular commodity
in order to protect the indigenous in--
dustry. Now, Sir, that also has not
been adopted because in the long run
it has not been found to be as a policy-
—judging by other peoples’ experience:
—which is acceptable and of being
followed. The Fiscal Commission very:
recently after a full consideration of
this problem has also advised us, as.
the House is well aware. that protec-
tion by way of imposing duties. on
imports is about the best way of giving
protection to an indigenous industry
and we have also introduced a measure
known as “the Tariff Commission Bill”
with a view to place on a firm footing
a Tariff Commission in accordance
with the recommendations of the
Fiscal Commission. Now, Sir, we want:
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to have those powers continued. which
were given to Government originally
by the Protective Duties Act. I am
aware that whenever powers are
sought to be given to the executive,
they are bound to be censored; they are
bound to be subjected to scrutiny to
see whether the executive is given
powers more than necessary. The
House is aware that in many of the
‘advanced countries like the United
Kingdom, for instance, the executive
is endowed with powers of imposing,
modifying or lowering the duties. It
must be obvious in view of the present
circumstances—where as a result of the
impetus given during the war, indus-
tries are fast springing up, where in
the new impetus created under cordi-
“tions of national freedom, industries
are anxious to develop in different
fields. But in the old days when in-
dustries were slow in development, we
could have been content with tardy
‘measures of protection. In this new
changed set-up, national as well as
international, where on the one hand
-every other country is very anxious to
develop its industry and to step up not
‘only its production but also its exports,
it has become necessary for us to be
very vigilant about the measures to be
“taken for protecting our own industries.
We cannot just say to ourselves: Well,
‘this Budget session is ended. The
autumn session is coming. It does not
matter what measure of protection the
‘industry may need. In the meanwhile,
‘we had better wait. We are not living
at a time, when we can afford to be
tardy with any measure to protect our
industries. Government would very
much wish that this power be very
freely given. The proposals as em-
bodied in the present Bill are very
modest indeed and carry with them
very sound safeguards. Firstly for
instance, the conditions and limitations
attached to the discretion that is being
given to Government are: firstly there
must be a recommendation by the
“Tariff Board. If there is an institution
about which our country could very
well be proud in the field of protection,
it is the Tariff Board. As hon.
Members are aware, the Tariff Board
has been functioning in respect of
many industries. Its examinations
have been sqund. It has come to con-
clusions which in the end all of us
found in the majority of cases to be
acceptable, ‘Whenever Government
wants to exercise this power under the
provisions of this Bill there is to be a
recommendation by the Tariff Board.
That is the first precaution taken.
‘Secondly, the protective duties propos-
ed to be imposed by a notification
‘whenever necessary cannot under any
circumstance exceed the amount re-
.commended by the Board, that is to
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say Government itself proceed on some
judgment arrived at after mature con-
sideration. It does not want to take
powers to arbitrarily increase the
amount of duties to a larger extent
than that proposed by the Tariff Bpard.
The third precaution that has been
taken is that whatever the Govern-
ment does or propose to do. must come
as soon as possible, if it has not
already come, before the House, the
matter must come before the peoples”
rapresentatives as early as possible.
Therefore, Sir, it has been proposed
that any such notification shall be
followed by legislation at the earliest
possible time and the object of issuing
that is obvious and Government is
most anxious to leave the rights of this
House in all senses unimpaired. Final-
ly the very mnature of the measure
under consideration or so far 2s this
part of the measure is concerned is to
provide us with an instrument to be
used in case of an emergency. When-
ever it is not possible for Government
to place the whole matter before the
House, it is only under those circum-
stances that Government will take re-
course to these special powers proposed
to be given by this measure. In so
far as that aspect is concerned. Gov-
ernment, even after the introduction
of this measure, have taken into full
consideration all points that could be
urged to keep the rights of this House
intact. With a view to remove any
anxiety in any quarter and to see that
Government are not given any greater
discretion than is absolutely necessary,
I propose, with your permission and
with the permission of the House to
put before the House an amendment,
which, in effect will limit the discretion
of the Government to the minimum
possible extent. For instance, we
propose to move an amendment in
respect of para (3) in clause 3A, which
is the subject matter of section Z of
this Bill, namely, the portion which
begins with “During the session of
Parliament commencing after the date
of the notification......... ” and which
provides for legislation consequent
upon such a notification. . We propose .
to move an amendment providing,
firstly, that when the House is in ses-
sion, a Bill embodying the notification
will be introduced within 15 days after
the notification is published. If such a
measure becomes necessary during the
vacation, then, in the session
immediately following the vacation, we
propose to introduce a Bill within 15
days after the commencement of the
session. It may very well be said, that
it is always possible to introduce a Bill
and see that the Bill is not passed.
With a view to avoid any such doubt
in any quarter, we propose to move
an amendment making provision to the
effect that whatever happens after a
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Bill is introduced, the particular notifi-
cation, under no circumstances will
have any effect after two months of
the introduction of the Bill. That, I
think, goes a long way to meet......

Shri Goenka: What a concession!

Shri Karmarkar: I do not think it
is a right conception that we in the
Government are patrons or donors. We
are here to meet the wishes ot the
House to the fullest possible extent and
to discharge a duty which we owe to
the House. It is not a concession or a
patronage or a donation. It is, in our
opinion, absolutely necessary to see
that the House is seized of the matter
as early as possible, I am not at all
putting it as a concession. I am
putting it as a matter of duty to this
House.

Shri Goenka: Why was it not put in
the Bill then?

Mr. Deputy-Speaker:
Minister go on.

Shri Karmarkar: 1 think I could
answer the hon. Member quite wel;
but it will be answering his own
arguments and I may not proceed with
the Bill.

Mr. Deputy-Speaker: The hon Minis-
ter may go on.

Shri Karmarkar: That is in regard
to the first aspect of the matter.

The second aspect is an easier matters
It relates to the grant of protection to
certain industries and the extension of
the period in respect of certain other
mdustries. The reports of the Tariff
Board in respect of these industries
have been in the library of the Parlia-
ment for a considerable period. In
order to facilitate and retresh the
memory of hon. Members, we have
circulated to the hon. Members brief
summaries of the contents of the
reports of the Tariff Board. I will not,
therefore, repeat what is contained
either in the notes or reports in
support of our plea for giving protec-
tion and extension of protection to
some ‘of these mdustnes.

The* ﬂrst mdﬁsmaught to be pro-
tected is _[S;égo #lbbules’ and - tapioca
second is Fine Chemicals

(calcxum lactate), Then, there are,
Pencils, Fountain pen ink, Oil pressure
lamps and Buttons, studs and cuff
links. All these have been very care-
fully considered by the Tariff Board
in the light of the principles that have
been decided by Government with the
approval of the House. These
principles, as the House doubtless is
aware, are, first that the industry is
established and conducted on sound

5 PSD. -t

Let the hon.
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business lines and secondly, that
having regard to the industrial or
economic advantages enjoyed by the
industry and its actual probable cost,
it is likely within a reasonable time
to develop sufficiently to be able to
carry it successfully without protection
or State assistance, and third, that it
is an industry to which it is desirable
in the national interests to grant pro-
tection or assistance and the .probable
cost of such protection or assistance to
the community is not excessive.

There has been one point to which I
might invite the attention of the House
and it is this. What has been done in
respect of the actual burden falling on
the consumer as -a result of this legis-
lation will not be any increase in the
burden which he is already bearing.
In all these cases what have - been
revenue duties before have now -been
confirmed as protectwe duties. One
might well ask, what is the difference
and if you are already imposing a
duty on imported goods of a like in-
dustry and if you are not going to
increase the duty hereafter how are the
industries bettered than before? These
duties will be stabilised for a period
of three years and two years as the
case may be. There is a very great
psychological satisfaction to the indus-
tries concerned that these duties will
not be varied at the caprice of the
Government. It is recognised that
these industries deserve protection and
the conversion of the revenue duties
into protective..duties will be taken as
an assurance by the Government and
by this House that these are industries
which we will be anxious to protect.
The two industries to which protection
is sought to be extended are Sericul-
ture and Grinding Wheels and
segments. ’

Mr. Deputy-Speaker: You can also vary
the quantum of protection to suit the
needs of the case.

Shri Karmarkar: entirely stand
corrected g ‘sgu Sir Theé* point is
that the w! decision’' is taken on
merits.~'In this case, it" was not as if
we are formally converting a revenue
duty into'a protective duty. On merits
also, except in one case, which I will
indicate, that is in the cas& 'of calcium
lactafe, it was found that the duty
would have to be increased to the
extent of 111 per cent. to cover the
margin between the landed cost of
foreign imports and the proddction
cost of e indigenous industry.
Partly for the reason that. such a
burden should not be n the
shoulders of the consumer.» it hhs been
reasonably anticipated durlnz the
next three years, this try will be
in a’ position, with this protection, to
minimise the cost of production hy
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stelzmg up production and therefore

regsonable to keep to the duty as it
was before.

Sir, I was on the question of Seri-
eu.ltuve Protectwn was accorded to
Sericultuy; as this House knows in
1934 for a permd of five years. During
the war, no enquiry was possible and
the period of protection was extended
from time to time, In April 1949, the
Tariff Board recommended that pro-
tection should be continued up to 3lst
March, 1951. Meanwhile, action has
been taken to extend ihe period up
‘to 31st March 1961. With regard to
Grinding wheels, protection, as the
House knows, was granted originally
in 1849. At that time, there were two
manufacturing units. At the present
moment, one of them has disappeared
and only one remains: Messrs. The
Grinding 'Wheels Co. Ltd. This
hsppens to be an u'nportant industry.
Grinding wheels are used in a variety
of ways. The main users are Raiil-
ways, machine tool factories, automo-
bile and ship-building factories and
‘foundries. Une of the cunditions im-
posed by the Government for the
continuation of protection was that the
firm should take steps to convert itself
fnto a limited concern. This has now
‘been done. The existing protection is
100 per cent. ad wvalorem. The Taritt
Board have reviewed the industry and
recommended that the period should
be extended by one year.

_There is another matter which I would

to mention before the House.

quul:ﬂ}sent have reached a decision,

Bill was \ntroduced, in re-

ﬁu to three industries, the protec-

on to which is due to expire on the
$1st March 1951...... o

Shri Sidhva: What industries?

Shri Karmarkar: I am naming them—
firstly preserved fruits in which my
.mon. fniend is very much. integested,
possibly, secondly, artificial silk and
“cofton and artificial silk mixed tab-
rics, and thirdly pickexs used in
textile industry. The Tariff Board
kas reviewed these indusiries and
their reports are under examination
at‘the Government. Pending final de-
aision on the recommendations made
in those reports, it is considered de-
sirable to extend the protection pro-

for a short period, that is,
up to 31st December 1951. Should
any. cham in the duties be found
ary in respest of any of these

u:ﬂcb it could be made immediately
by notific ation under section 4 (1) of
the lndun Tariff- Act. I have, as you
know, Sir, moved wn amendmen!
pespect . of thesc.
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These is another subject covered by
this Bill: that is what is kpown as
GAT'!, that is the General Agreement
-on Taerift and Trade, entered into firstly
in Geneva and then discussed at
Anacere and Torquay. There is some
contusion in regard to this in the
minds of some people. Sometimes, we
mix up Havana Cnarter with GATT.
1 wouid hke to draw the attention of
the House to the distinction between
these two. What we are seeking to do
now is not to bring before the House
what is known as the Havana Trade
Cbarter, tnougn botn the things are
running paraliel at the same time. 1
may say tor the information of the
House that this Charter came up
before the Government as early as 1945
and it was considered at various meet-
ings and several economists discussed
the matter and advised the Govern-
ment on it. The first tangible step
taken was in London in 1947. A few
countries came together and India
happened to be one of them. The ori-
ginal object uf what is now known as
the Havana Trade Charter or the
General Agreement on Trade and
‘laritf as it was conceived by some
ofticials in the United States Govern-
ment was that there should not be a
repetition of what happened in what
is called the inter-war period where
one couniry competed with another
withr a view to save and sustain its
own industry and to this end they im-
posed unreasonable trade barriers in
the way of foreign imports. That was
~the original object out of which this
matter started. Now, we were not
what might be called an industrially
advanced country, though we always
refused to call ourselves an industri-
ally backward country—we occupied a
rather middle position, being an in-
dustrially developing country. Thgre—
fore the Indian Governmept all along
did its best both in the provisions _of
the Havana Charter and in the Génp-
eral Agreement on Trade and Ta.nﬂ,
our representatives always struggled to
see to it that just as it ‘was necessary
to avoid repetition of what happened
in the inter-war period in respgct of
trade barriers, just as it was necessary
to have free flow of goods to see
that no unreasonable barriers are
created, or are permitted to be created
by the arbitrary action of any couatry.
so also it was equally necessary to see
to it that the interests of the econo-
mically undeveloped countries are not
neglected. Both in Englapnd and
Geneva and at Havana there was a
sort of perpetual struggle between the
industrially advanced countries who
were much more interested in
that the trade barriers were remgoved,
and the undevelpped countries m
on
tries. There was pmc&ca_ a strug-
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gle between these two sections that
in respect of what is known as quanti-
tative restrictions each party shou}d
have its own way. It is obviously in
the interest of an industrially advanc-
ed country which is always interested
in the export of its products to see to
it that no other country uses restric-
tions curtailing the imports arbitrarily.
And so they tried to see to it that
quantitative restrictions was a matter
of the past. On the other hand the
undeveloped countries struggled fo re-
tain quantitative restrictions with a
view to safeguard this weapon to ad-
vance their own case for economic de-
velopment. Ultimately it was decided
that the industrially advanced count-
ries should concede this point and
they made two very good and big ex-
ceptions in favour of the undeveloped
countries. Firstly in respect of those
industries which have been developed
during the war time any country
could adopt quantitative restrictions
to protect its own industries. Second-
ly wherever raw material is available,
the processing industries arising out
of that raw material should be there
and should be free from the prohibi-
tive and quantitative restrictions. Ulti-
mately, as a compromise between
these two groups an agreement was
evolved and that is what is called the
Havana Trade Charter. But there
were difficuties in the way of bringing
the organisations known as the inter-
national trade organisations into actu-
al effect. Rules were laid down regard-
ing the conditions under which the
Charter would come into force. In the
meantime those countries who realised
the essential value of putting into effect
the operative parts of the Havana
Charter entered into multilateral
agreements by means of intial bilateral
agreements. Ultimately the conces-
sions available were made available to
all the countries who were parties to
these negotiations.

Now, there is a common misappre-
hension with regard to the GATT and
the concessions involved in this agree-
ment. We are asked many a time
what has been the loss sustained by
India _on account of this GATT. Or
in other words. what has _ been thé
result of this trade agreement? We
hdve come to’a sort of agreement with
Ather countries saying that in respect
off imports from them, we shall reduce
our customs revenue by so much per
cent. say 5 per cent or 10 per cent.
whatever it may be. Doubtless we
lose customs revenue on that. But it
is not as if some money is lost to some-
one else. Ut simoly means this that if

were deriving Rs. 100 as customs
1 g in a particular year we :t%xed
fhé” Bonsy to' a’' certain extent in
thdt particalar year. If we made it
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90 then we got 10% less from the con-
sumer and to the extent to which the
Government loses to that extent the
consumer gains. The advantage that
the exporting country gets is this. If
we reduce the duty a little on, say
mot.. cars or radios or something else,
then it becomes much more possible
for the consumer here to buy that arti-
cle because it becomes cheaper. There
is a possible step-up of the exports.
This position is borne out by the in-
come figures and the expenditure fig-
ures. We have to consider that in
such a case we have neither gained
anything nor have we suffered any
loss. In these bilateral agreements,
as much as we lose so much we gair.
That is the principle on which we are
likely to arrive at ultimately. Well,
as I said they were all converted into
multi-lateral agreements binding all
the parties to the agreement. What
happened?

We in India are now at a stage when
we have ceased to be considered in
terms of an exporting country, export-
ing ogly raw materials. We have now
to think in terms of exporting our fi-
nished products as well. It is obvious
that if our exports are to prosper, if
our industries are to expand. then it
is in our interest to see to it that it is
made ~impossible for neighbouring
countries or other countries who may
be prospective customers to impose
any quantitative restrictions. Sup-
pose country A to which otherwise our
goods would have gone, says that it will
not have a single item of this com-
modity from India which it can say
if we are not members of this General
Agreement on Trade and Tariff, what
will be the position? Now as much as
80 per cent of the world’s foreign
trade is between the countries which
are members of this organisation. And
our future interests lie in extending
our exports not in raw materials but
in finished products and therefore it
is to our benefit to approve of it and
see to it that it becomes difficult for
any other country to impose quanti-
tative restrictions on your commodity.
They will not say that if they want
to continue as members of the organi-
sation. That, to my mind, is thé prin-
cipal advantage of being a mamber ¢
the GATT. It i$ not exactly a mone-
tary advantage, because the rofetary
advantage ‘is hot very much. ¥t th-
stance the consumer of. say tesa in the
U. K. will get ted a little cheaper fhan
otherwise and some other article we
will get some & or 10 per cent cheaper
than before. That is what happeps In
the GATT. Ultimately the real ad-
vantage is since we are a fast indus-
trially developing:country, our ni'?teres!
is to see that theré aré no barrfe
the way of our &xtending wur
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Therefore it is to our advantage to be
party to the GATT. That is the reason
why the Fiscal Commission also ad-
vised us that it is in our interest
and would benefit the nation.

That is what I have to say about
the third aspect of the proposition.

These are the three principles upon
which this measure is proposed. There
are a few miscellaneous matters seek-
ing clarification here or there or seek-
ing to remove a lacuna here or there.
They are not very important and I do
not propose to take up more time of
the House in referring to them in any
detail.

Sir, I should say one word with re-
gard to the amendments. We have
very carefully considered them. So
far as amendments relating to conse-
quent legislation is concerned I have
already placed before the House an
amendment which I will move at the
appropriate time. As regards the other
amendments relating to formal altera-
tions in language. we have considered
them very carefully and found that the
public interests would he better served
by retaining the present language.
There is an amendment which says in
respect of emergency action that it
should be taken when Government is
satisfied. The proposed amendment is
“when Government is of opinion.” We
do hold that Goverment should be
satisied on good grounds that
emergency action is necessary.
But the words *‘is of opinion” is
very weak. After giving careful atten-
tion to all these amendments in res-
pect of both form and substance it is
my duty to tell the House that we do
not find it possible to accept them. As
regards my own amendments, one of
them I have tabled and ancther I have
the intention of moving and there is
also a third one. The reason why
this measure is not to be permanently
nlaced on .the statute book is that we
depend on the reasonableness of the
Parliament existing then -and the
reasonable need- of the industry to be
protected and the reasonable measure
of cmergency that may possibly arise
in respect-of ‘industries to be protected.
Therefore we are guite content'to have
the power for - the time being and
rection 3(a) may be there on the statute
. book for two years-only. I am draw-
ing particular attention to this fact
lest the matter may be: traversed over
a@ain during the eourse ‘of -the discus-
sion, Lo

Mr. Deputy-Speaker: Motion moved:

“That the_Rill furth: to amend

%\‘.&Inqlan"‘r.ari A 11.54.He taken

nt8 consi ergtiom.

s
Lo,
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Shri T. T. Krishnamachari (Madras):
I heard my hon. friend Mr. Karmarkar
with the attention that a speech like
the one that he made deserves. I would
like at the outset to congratulate him
on the masterly way in which he dealt
with a difficult problem. I must say
that I have nothing to find fault with
in regard to his proposals for granting
protection to certain industries. I must
alsu express my admiration for the
manner in which he explained to the
House the princioles underlying the
General Agreement on Trade and Tariff
and also the Havana Charter, knowing
as I do that he is most competent to do
it, having been a member of the dele-
gations that went to the various con-
ferences in that regard.

But I must say that I am extremely
disappointed that a former colleague
of mine in the back bench should after
translation to the celestial heights
muster enough courage to support a
proposition which in 1951, in a Farlia-
ment supported by a Constitution and
in a House which has got ultimate con-
trol over the destinies of this country,
he asks us to accept and give our ap-
proval to.

Sir, I have been in this House for a
fairly long number of years. In the
days when you and I were in the oppo-
sition we used to fight for protection
of nascent industries which needed
protection at the hands of a foreign
Government. I remember that year
after year I used to bring for-
ward to the notice of the then
rulers all their promises made in
1942 that industries started during
the war would be protected. But no
adequate protection was given until a
Tariff Board was appointed in 1945,
which was followed by the Protective
Duties Act of 1946. I was not in the
House at that time but I have read the
proceedings. I have seen that very
eminent Members of the previous
House had taken part in it and I be-
lieve the Deputy Speaker also partici-
pated in it. But circumstances today
are totally different from the circum-
stances that obtained in 1946 and even
if orie peruses the Act passed in 1946,
which was for a period of three years
and was subsequently extended for
two more years, he will find that the
rresent Bill is not an improvement on
it as in clause 2 of this Bill one fnds
that our nonpular Government in their
firm belief of their own popularity and
their ahilitv to convince the Members
of this House of their hona fides seem
to have felt convinced that it was ouite
enough. if thev say that when the Par-
liament assembles they will introduce
a Bill. The very fact of introduction

was enough. whether the Bill-w:
adr ot Y at hwever sty horBet
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hear, because we are always thankful
for smali mercies, that my hon. friend
Mr. Karmarkar has scught to incorpo-
rate the halting provisions of the ori-
ginal Act, in his propOSed amendment
to clause 2 which is now sought to be
continued, whereby some kind of legis-
lative sanction will become obligatory.
It is a great concession, though to any
person who has had occasion to refer to
the original Bill it is no concession at
all. Actually I do not know how any
draughtsman thought that clause 2 of
this Bill would ever pass muster in any
intelligent legislature. It shows that
my hon. friend the Minister for Com-
merce and Industry and his Deputy are
ill-served not merely by the drafting
department of the Government  of
India but also by their own depart-
ment, who have not scrutinised this
particular measure. Anyway I do not
want to labour that point, since the
Mover proposes to amend it.

There is one moot ‘point in regard
to this particular matter which I
would like to raise. It is all quite true
that most of us want protection to be
given to industries, protection which
the Tariff Board considers as reason-
able and adequate. But then we are
not in 1946. The Central Assembly in
those days used to assemble twice or
thrice a year for short sessions except
for the Budget session. We expect this
Parliament tc be almost continually in
session, seven or eight months in a
year, and we want to make it obliga-
tory on the part of Government, which-
ever party is in power, to make this
Parliament tc be in continuous session,
because we do not want to allow them
to govern as they like. And here I
would like to utter one word of cau-
tion, though it might be mentioned
that I could only claim the right as
a person who by mere process of time
and elimination has become sufficient-
ly senior to be in a position to utter
that word of caution We here, both
in the Parliament and in the Govern-
ment, are proceeding in two opposite
directions and if we proceed in those
directions unfettered, nothing but di-
saster will ultimately overtake us all.
In a popular Government, the members
thereof who were probably back-ben-
¢hers lilge me a few- days . ago now sit
in the fron{ bench the moment they
get into office the advice of their ad:
visers or thejr secretaries becomes
sacrosanct. I have nothing to say
against the ‘Secretaries as such. The
Secretarv wants to get things done ex-
peditiously and naturally he suggests
ways and means in which things could
be done expeditiously. But Parlia-
mentary democracy is a slow form of

and -we cannot be impati-

flg Tn fact K thought I might misd the
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chance of speaking today because the
other Bill before this might not have
gone through. That cannot be helped:
Parliamentary business has to go on
in that manner. But it is better for
the Ministers, their Secretaries, Joint
and Deputy Secretaries to realise that
the safest way of carrying the Parlia-
ment with them is not to try to bypass
it but to take it along with them. The
other aspect which I think is even
more dangerous is this. I would ask
my hon. colleagues in this House to
forgive me if I tread on anybody’s
corns.

We in this House and in the Com-
mittees attached to it sometimes feel
that we can interfere in the day-to-day
administration of this country. We
would like to have a little more power.
but yet we wculd pass a measure of
this nature which practically gives
away—signs on the dotted line—the
right to legislate to Government on
matters very important. At the same
time we would like to interfere in the
appointment of this person or that
person, in trying to dictate some policy
in regard to some particular Ministry,
and as a consequence we go on pitch-
ing into some individual officer who
we think is not behaving properly, and
start a game of heresy-hunting. Well,
if heresy-hunting goes on, the obvious
result will be that the administration
will break down, as the administration
will truckle to the desires of Members
of Parliament. They will try to meet
them in the various ways in which only
they can meet. and ultimately the
ad?inistration and the country will
suffer

But how are we going to stop the
two cross-currents assuming greater
momentum? Well, we are ignorant, we
are a mass of people who are likely to
be led away by temptations. But here
are people in the Cabinet selected.
hand-picked men on whom responsi-
hility is put. and often time thev justi-
fv that responslbi]it_v by becoming ex-
tremely sober and conservative. Why
o they not at any rate stand up and say.
“Well, so far as we are concerned, we
will check our proclivities to grab from
Parliament its legitimate power, and let
the Members ef Parliament in due
course understand that we must be
left free to deal with the day-to-dav
administratior. and heresy-hunting in
regard to any particular set of officers
should not start.” Sir, T do this in all
humility, because I see that these
trends are very dangerous. The
Government is seeking today to get
more powers, but supposing we do

31 m the powers? Lef me tdke
thih artiéulb‘r me’l'dm‘d ore U8,
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There is an old Act which gives simi-
lar powers, powers of a similar nature
subject to the modifications that my
hon. friend proposes now. But is that
necessary? An hon. friend, in explain-
ing the provisions, told me, “Well, the
Government must have executive
powers because once they say they are
going to increase the duty on any
article and bring forward a Bill there
will be speculation.” I want to tell the
House that that argument would not
hold good because this is subject to the
Tariff Board making an enquiry. And
Tariff Board reports are not secret, even
though they should remain secret until
they are published. Practically every
vested interest in this country knows
what the trend of the report of any
enquiry will be and they probably may
even have read the report before its
publication. For that matter, I may
tell my hon. friend that in regard to
the report on the sugar industry, I knew
long before many people knew of even
the paragraphs to which the Govern-
ment objected, which they wanted the
Tariff Board to sort of erase from their
report. These secrets are public pro-
perty. If Cabinet secrets are not Cabi-
net secrets, you cannot expect Tariff
Board reports to remain secret. So, if
the speculator wants to speculate, he
can speculate in the belief that the
Tariff Board report will be accepted
by the Government. Secondly, grant-
ing that once a Bill is introduced there
will be speculation, there is nothing
to rrevent my hon. friend, Mr. Kar-
markar, instead of bringing a Bill with
the provision of clause 2 as it is today,
to put in the wording of the Provision-
al Taxes Collection Act which is the
one that is followed in regard to the
Finance Bills. On the 28th February
the Provisional Collection of Taxes
Order comes into being and even if we
chahge the contents of the Finance Bill
all that has to be done is to refund the
taxes collected if the taxes collected
are more than what they ought to be
when the Finance Bill becomes law.
Well, some such thing is possible. After
all. human ingenuity and the ingenuity
of my brilliant friends on the Treasury
Benches ‘and their advisers is quite
equal to devising ‘a scheme by which
some such provision can be incorpo-
rated in this Bill. But on the other
ha¥id the treasury bench says. “This
vower was given' to an alien Govern-
ment in 1946, why should we not have
1t?” 1 sav agnin, T am one of those who
never liked the alien Government but
I am one of thnse who feel very nn-
havoy that inspite of the fact that
aliens have gone their influence stil!
rewiaing, \_‘:lxrnlpn.n‘t in this coantry. I
m omaYol thege

\ M fedlE-vedy vn-
happy because I find that the British
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economic strarglehiold on this country
1s tighter than it was in 1946, that my
hon. friends in the front bench when
they see a white face, melt like butter.
And as I said yesterday, it is only ih a
country ours with a popular
Government that foreign interests like
Dunlops and Firestone can flourish,
where the poor planter, planting labour
and the poor investor in those planting
industries have been suffering for a
period of years. So, the fact that the
Government has changed does not
mean that the outlook of the Govern-
ment has changed. We are now more
careful. We do not want to tread on
the corns of vested interests because
our relationship with the Cormmona-
wealth might snap.

Therefore, it would be wrong for us
to give our approval to the provisions
of clause 2 on the mere supposition that
it is a . popular Government that
sponsors it; that we did it in the case
of a foreign Government and we should
do likewise in the case of a popular
Government. As I said before, a
popular Government has to keep the
Parliament continuously in session and
therefore they could come to Parlia-
ment at any time they want. The
other factor is this. A popular Govern~
ment is far more prone to the pressure
of powerful interests than the foreign
Government was. So far as the foreign
Government was concerned, they were
prone to the pressure of only one
interest, that was the British interest.
Our popular Government is prone to
the pressure that is brought upan them
by diplomatic interests, by Indian
capitalist interests and all kinds of
interests. Sir, I can say in this Hoyse
that last year when the Fihance Bill
was introduced I objected to a
particular provision. I fook up the
matter with Members of Cabinet. I
did get a very patient hearing, but
still the matter was too late, the
promise was given, the Cabinet was
committed. the Government was com-
mitted. and so the House had to be
commﬁtted igngo {jacto! Well, I will ask
my hon. friends on the Treasyr
Benches: Do they envisage that vﬁg
a Party which belongs to them in power
in the House. it is possiblé ' for tde
House to fav, “Wa& ‘will ‘ot accept a
fait accothpll for which the Mimfsty
has been the cause?” No. it 7§ not
possible. Even théugh' I thight have
a conscientibus objection. to Suppdrt
Government action 1 would stay away
from the débate rather than get up dna
oobose a measure which seeks to put
the imprimatur on an action taken by
my hon. friend the Ministet of Com-
merce and Industry, 3 Wiiey

LT s e B P
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of Parliament—unless its opposition is
very strong—ever revising or counter-
manding executive action by a
Government of this nature is very
remote. Therefore, I plead, as this is
also a matter of educating our people
to discharge their responsibilities
adequately, do not fetter the freedom
that Parliament will have—leave it to
Parliament, when it meets, to impose
or not the duty by a Bill. The moment
a Bill is introduced and the Parliament
gives its approval to such introduction
and then protection can come into
operation to be rescinded or amended
as the Parliament chooses when it
passes the Bill.

Sir, I have no time left. There are
one or two points on which I would
like to expand, but I do not think it is
possible. There are other Members in
the House better versed than I am in
this particular matter....

Shri Sondhi (Punjab): Why do you
not continue tomorrow?

Shri T. T. Krishnamachari: I am
afraid I have not got the good
fortune....

There was one reference made by
my hon. friend about U.K. that
such-and-such a thing was done there.
But might I mention to my hon. friend
that in U. K. delegated legislation was
watched very carefully? There was a
Committee there, a Parliamentary
Committee, which was assisted by Sir
Cegil Carr who is a noted authority
on delegated legislation and who is a
Counsel of the Speaker of the House
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of Commons. The Committee reviews
all delegated legislation very carefully.
I do not think any such position is
available here. Sir, we have given
powers to Government in regard to ex-
port duties the other day, but export
duties are of a different category al-
together. Pressure groups are not
quite so powerful or are not quite
so interested there, and in any event
things change very rapidly in the Ex-
port markets which needs quick action.
But so far as import duties are con-
cerned which have to be supported by
the recommendation of the Tariff
Board I do not think thcse emergency
provisions are necessary particularly
in view of the fact that Parliament is
likely to sit most of the time during
a year. I would earnestly plead with
my hon. friend the Mover, and with
his senior the Minister who is present
here, that they had better drop this
particular clause, and not to tinker
with it so that we could have some
notional satisfaction that we have been
able to persuade the Government to dot
the s and cross the t’s. Let them
make a beginning from now onwards
that they will trust Parliament to do
the right thing and not increase the
number of delegated legislations in the
Statute Book. ’

5 p.M.

Sir, subject to these observations I
support the motion.

The House then adjourned till gq
Quarter to Eleven of the Clock on
Wednesday, the 21st March, 1951,





